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. LOK SABHA

xmduy, Apnl 27, 1958/Vaisakka 7,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mx Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Border Raids

Shri Pangarkar:

Shri Rameshwar Tantia:
Pandit D. N Tiwary:
Shrimati Ila Palchoudhurl:
Shri § M. Banerjee:
Shri Tangamani:

Shri A. K. Gopalan:
Shri Afit Singh Sarhadi:
Shri Sadhan Gupta:
Shri Raghunath Singh:
Shri Warior:

Shri D. C. Sharma:
~2049. { Dr. Ram Subhag Singh:
Shri Bibhnti Mishra:
Shri Anrobindo Ghosal:
Shri Vajpayee:

Shri U C. Patnalk:
Shri Padam Dev:
Shri Mohan Swarup:
Shri Hem Raj:

Shri Bimal Ghose:
Shri Hem Barua:
Shri N. R Munisamy:
Shri R. 8. Tewari:
Shri Eoratkar:

‘ Shri P. C. Borooah:
§ A Mehdi:
‘Will the Prime Minister be pleased

to lay a statement on the Table of the
House showing:

(a) the details of border incidents
which have taken place since the

83(Ai) LSD
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last statement was laid on the Table
by him on the 8th December, 1858;

(b) the extent of loss mn life and
property suffered, and

(c) the steps taken by Government
in the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b) Two statements giving
details of incidents which took place
on the Indo-Pakistan border during
the period from the 8th December,
1958, to 20th Apmnl, 1859, are laid on
the table of the House [See Appendix
VII annexure No 44]

(c) Apart from the Government of
India and the State Governments tak-
ing necessary steps for the defence
of Indian terntory and for protection
of the border people, the Government
of India have expressed their serious
concern to the Government of Pakis-
tan against the continued occurrence
of border incidents which are 1n clear
violation of letter and spirit of the
Joint Communique issued after the
Prime Minister’s meeting of Septem-
ber, 1858. They have further request-
ed the Government of Pakistan to
1ssue immediate and effective instrue-
tions to the border authorities con-
cerned for the stoppage of aggressive
activities in the interesty of maintain-
ing peaceful conditions on the border.

Shri Assar: May I know in how
many cases compensation from Pakis-
tan has been claimed and in how
many it has actually been paid by
Pakistan?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehru): All I can say is that the only
case 1n which compensation was paid
was in the Western border where
some of our people were shot down.
Of course, they did not call it com-
pensation But they did pay Rs. 1 lakh
to the victims, those who had suffered.
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Shri Assar: 18 there any proposal
to distribute fire-arms to the people
on the border region for thewr self-
defence?

Shri Jawaharlal Nehra No, I do no:
think fire-arms are distributed indis-
criminately But they are distrmbuted
to selected people or defence corps or
something like that It 13 considered
not an act of ensuring secunty but
possibly of endangering security by
an indiseriminate distribution of fire-
arms

Shri 8 M Banerjee: From the state-
ment, 1t appears that there wer¢ 229
mncidents and 14 people have heen
killed and 36 kidnapped May 1 know
from the hon Prime Minister how
many people have been taken back
by us from among those who were

kidnapped?

Shrimati Lakshou Menon The total
number of people kidnapped 1s 1585,
out of which 8¢ have been released,
and 71 are now still in detention

Shri § M. Banerjee: What 15 1he
condition in which these 74 or Tl
people have been placed in Pakistan
and what steps have been taken by
the Government of India to get them
released?

Shrimati Lakshmi Menon Every
step has been taken by our Deputy
High Commussioner in Dacca, and
steps are also taken by our High
Commussioner in Karachi We have
repegtedly pointed out to the Pakis-
tan Government that it 1s & human
prablem and there s no reason why
these people should be kept in deten-
tion, just because they crossed the
border or have been involved m what
they call smuggling

Shri Hem Barua: May I know whe-
ther it 15 a fact that Tukergram,
which 18 illegally held by Pakistan, ;s
often used as a theatre of operation
for some of these firings and border
incidents” If so, what steps have
Government taken so far erther to
neutralise of recapture Tukergram in
order to avoid further border inci-
den*s®

Oral ‘!men
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Shri Jawaharial Nehru: I think 1
have answered the guestion mare than
two or three times I can add nothung
to my previous answer

Shri Tangamani. How many oftthese
4 persons still in detention have been
tonvicted, and for what terms”

Shrimati Lakshmi Menon I want

hotice

Shn Tangamani. Some of them have
been sentenced to long terms of im-
biisonment and they are being sub-
lccted to very severe ireatment inside

Jail

Shri Jawaharlal Nehru It 15 very
Kcwlt Lo us lo sep thar £ the
7]—or whatever the numbci 1s—are
ihnocent peopie who have been
V.rongly taken away They may be
Smugglers, they may be all kinds of
People We sometimes capture smug-
Blers and punish them It 15 very
difficult for us to make any general
Statement about all As my hon col-
league said, we have laid stress on
this that whatever has to be done
hu. to be done quickly from a huma-
Mtanan point of view If proper ac-
tion 15 to be taken in courts of law,
l6t them take it Let it be inquired
Mto properly We cannot just say

t every man who 1s taken must
Necessarily be innocent

Shri T K. Chaudhuri. May I draw
the attention of the hon Prime Minis-
ter to item 15 m the statement on
heidents n the West Bengal-East
Pakistan border, where 1t has been
Mentioned that Pakistan forces conti-
Nued to fire from 6th March to 13th
March® But there was also one case
Ot kidnapping That was mentioned
1 this House and was the subject
Matter of an adjournment motion As
far as I remember, cur Deputy High
Commissioner who went fp Dacca
8ter this incident, made a statement
that this particular man, Shn Makhan
Mandal, would he released Upto now
Be has not been released Neither has
the Prime Minister made a mention
Of that fact, nor is 1t indicated in the
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statement. Would he throw some
hight on that”

Shrimati Lakshmi Menon: He has
not been released till now

Shri Jaipal Singh: In his previous
replies and etatements, the Prime
Minister has 'ndicated that the ques-
tion of the recapture of Tukergram
would involve a major operation Are
we to understand that so long as that
situation persists, the impasse conti-
nues?

Shri Jawaharlal Nehru Questions
like this can only be solved by diplo-
matic methods, not by major warlike
operations We are not looking for-
ward, and we do not propose, to take
a step which might be called a major
mulitary operation

Iir Ram Subhag Singh The hon
Deputy Minister 1n her reply to the
first supplementary has said that a
communication has been addressed to
Pakistan to issue instructions to stop
border wviolations May I know whe-
ther this 1s the first communication
addressed 1o Pakistan or whether
similar communications were addres-
sed to them before? Also, how soon

15 the reply expected?

Shrimatli Lakshmi Menon: Every
time there 1s a firning, the local autho-
rities inform tneir counterparts on the
other side of the border to stop the
firng They come to a cease-fire
agreement So many times cease-
fire agreements have been arrived at
between the border authorities Then
these matters are taken up again by
the Central Governments of each
State But I am very sorry that
these agreements are not respected

Shri Barman: As regards the recent
border incident in Cooch-Bihar 1n
West Benga' 1t appeared m the
newspapers tl.at on the 20th of this
month the sub-divisional officer of
Dinhatta and the sub-divisiona] officer
of Kuregram in Pakistan were to
meet and decide upon the extent of
damages and also the compensation

Oral Answers VAISAKHA 7 1881 (SAKA) Oral Answers
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that would be paxd Have Govern-
ment any further knowledge about it?

Shrimati Lakshmi Menon: We have
no further knowledge about it

Pandit D. N. Tiwary: Even after all
this, the Pakistan Press has always
been coming out with statements that
it 15 India which violates the borders
and tauscs these border incident May
I know whether Pakiatan has pive any
figure of her losses to the Government
of India and whether that has been re
pudiated?

Shri Jawaharlal Nehru: There 1s no
Parhament i1n Pakistan where ques-
tions can be put and answers obtain-
ed

Shri D C Sharma' Our attempts at
the High Corfmissioners’ level have
not borne much fruit May I know
whether, 1n view of the fact that
Gen Ayub has made a long statement
that Pakistan wants to be friendly
with India, the Prime Mimster wili
try to have negotiations gt a higher
level thap that of the High Com-
missioners?

Mr Speaker: It 1s a suggestion

Shri Jawaharlal Nehru It 1s a sug
gestion which the hon  Member
makes We are always keeping va-
110u, aspects of these questions I1n
view

Shri Tyagi: Could the House have
an 1dea of the Defence arrangements
obtaining m the eastern front, parti-
cularly as to whether there 1s anvy
border police on the lines of the one
which exists in the western front?

Shr1 Jawaharlal Nehru: Sorry, Sir,
I am unable to answer that question,
partly from lack of knowledge and
partly from prudence

Shri Assar: One more question, Sir

Mr. Speaker. I am not going to al
low I have already allowed a num-
ber of questions
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Cess on the Export of Ores

+
(Shri Subodh Hansda:
*2050, { Shri S. C. Samanta:
Shri R. C. Majhi.

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact.that Gov-
ernment 1s levylag an extra cess on
the export of manganese and iron ore;

{b) 1f so, the 1easons therefor;

(c)«since wher this extra cess has
been levied; and

(d) how much has been collected so
far up to date?

The Deputy Minister of Labour
(Shri Abid Alf): (a) and (b) No
There wag a proposal to levy a cess
on the exports of manganese and iron
ores with a view to promote the wel-
fare of the labour employed in the
manganese and iron ore mines, but
1t has been decided to keep the pro-
pposal 1n abeyance tll the foreign
market 1mpioves

(c) and d* DJ not anse
Shri Subodh Hansda: May 1 know
whether there 1s any proposal to levy

any extra ces; on other oreg that are
exported from India?

Shri Abid Ali: At present there 1s
no proposal

Bhri 8. C. Samanta: May I know
what other cesses are at present levied
on thcse manganese and iron ores
and whether a psrt of it goes to the
workers”?

Shri Abld Ali: T do not think any
cess 1s imposed on these at presen'
for *his purpise.

Coal Mines Rescue Rules

Shri Subodh Hansda:
Shri T B. Viital Rao:

Will the Mnister of Labour and
Employment be pleased to state:

}.
Shri 8. C. Samanta:
*2051.

(a) whether the Coal Mines Rescue
Rules, 1839 have been revised;

APRIL 27, 1959
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(b)" if so, whether a copy of the
revited Rules will be laid en the
Table; and

{¢) when the new Rules will be
enforced in Parasia and Singareni
coal-flelds?

The Deputy Minister of Labhour
(Shri Abid AH): (a) Not yet:

{b) Yes when they are ready
(c) As soon a: poasible.

Shri §. C. Samanta: Is it not a {act
that by these revised rules the Pres-
dent of the Coal Mines Rescue Coms=
miattee 1s going 10 be nominated by
the Chief Inspector of Mines?

Shri Abid AW These rules have not
yet been finalisea.

Shri Bose: May I know whether the
cess levied at present |

Mr Speaker: Cess 15 over now. and
we have gone to the next question.

Shri Bose: This question 1s  also
based on cess That 1s why | ask
whether the ress collected at the pre-
sent rate from the co'heries will cover
the 1nitial and recutring expenditure

Shri Abid Ali: At present 2 pice
are collected on account of cess in
respect of thai area It will now be
3 pice after these new rules start
operating.

Shri Tangamani: In view of the
various suggestions and recommenda-
tions made in the various enquines
and 1n view of the fact that these
rules were framed much earlier—in
1938—may I know whether the Minis-
ter will give a definite date when the
new rules will be apphed?

<hri Abid Ali: I have said, ‘ag early
as possible’. *

Shri § M. Banerjee: The hon. Minis-
ter said that the rules have not been
framed May I know whether these
rules aré being framed by the Labour
Ministry and, f so, whether a com-
mittee has been appointed for that
purpose and whether that committes
have asked for ~ information or sug-
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gestions from the various trade
unions?

Shri Abid Al: Yes, Sir. After pub-
lishing the draft rules in the Gacette,
we consulted the State Governunents
and other Ministries and also the or-
gansations of workers and employers.

Shri 8. C Samania: At present the
cess for the Rescue Commuttee is col-
lected through the Railway Admanis-
tration, When there iz much traffic
by road and by sea, may I know how
these cesses are proposed to be col-
lected?

Shri Abld All: This iz also being
considered—how to make the collec-
t1on more properly All these difficul.
ties are tsken into account.

Shrimati Renu Chakravartty: The
hon Minister hag replied that the
rules will be enforced in Parasma and
Singaren: coalfields as soon as possi-
ble. May I know exactly what 1
standing 1n the way of the possibility
of enforcing these rules at an early
date?

Shri Abid Ali: I have submitteq al-
ready that these rules were published
and opmmons were invited. In the
hght of the criticisms received, the
rules were re-drafted, and now, the

formalities are gone through, they will
be put into force.

Uranium Mill in Bihar

up & uranium mill in Bihar?
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Shri Ram Krishan Gupta: May 1
know whether a decision hag been

taken so far for the locaton of this
plan.”?

Shrimati Lakshmi Menon: The de-
tails regarding the location of the

Plant etc., are still under mnvestiga-
tion

8hri Ram Krishan Gupta: May I
know the approximate capacity of the
miil proposed to be set up?

Shrimati Lakshmi Menon: The plant
will be designed to process about 500
tons of uramwum ore per day with a
provision for expansion to about
1,000 tons per day.

Weavers Co-operatives In Bihar

*2053. Pandit D. N. Tiwary: Wil

the Mimster of Commerce and In-
dustry be pleased to state:

(a) whether 1t 13 a fact that the
State Government of Bthar have ap-
proached Central Government for
additional funds to reimburse the re-

bate claiuns to weavers' co-operative
societies;

(b) whether 1t 15 a fact that due to
a heavy production of handloom cloth
m the State through the cooperative
societies the State Governments is
unable to meet the rebate obligations
with the sum allotted for the purpose;
and

(c) the steps taken by Central Gov-
ernment to meet the situation?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The State Government had re-
ported that the amounts allotted for
rebate were insufficient and that there
was an accumulation of unpaid re-
bate claims.

(c) An amount of Rs. 28 lakhs was
to the Bihar State Gov-

ernment {0 meet expenditure on
arrears rebate claims upto 31-3-1958.

Pandit D. N. Tiwary: What was the
demand of the Bihar Government for
megting this?
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Shri Kanungo: Rs 48 lakhs; and
they have mentioned that they were
not sure of the admissibility of that
amount.

Pandit D N. Tiwary: May I know
whether the payment of Rs. 21 lakhs
less than the demand is considered
by Government sufficient to cover all
the rebates? What other steps do
Government propose to take in this
matter?

Shrl Eanungo: When the verified
claims are available they will get the
amounts admissible on account of ar-
rears up to 31-3-1958

Shri Ranga: Is 1t not a fact that
there 15 no particular quota fixed for
any of the States and that this rebate
1s hable to be paid as and when pro-
duction 18 carried up and comes to be
actually sold through the co-opera-
tive stores?

Shri Kanungo: The point 1s, the
State Governments have got to gve
firm figures. In this particular case,
the firm figureg have not been avail-
able so far.

Shri Shree Narayan Das: What was
the production at the time the allot-
ment was made for rebate and what
wassthe production when the rebates
were claimed?

Shri Kanungo: I have not got the
break-up of figures of production for
Bihar.

.

Collection of Arrears of Rent

*2054. Shri D. C. Sharma: Will the
Minister of Behabilitation and Mino-
rity Aflairg be pleased to state:

(a) the total amount of arrears of
rent due to the Government of India
from the occupants of evacuee pro-
perties and the Government built pro-
perties for rehabilitation purposes as
on the 1st January, 1959; and

(b) the amount of arrears of rent
oollected from the occupants upto the
st of March, 1959 as a result of the
measures adopted recently?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Between rupees eight
to nine crores

(b) About rupees 25 lacs.

Shri D. C. Sharma: Taking in view
the gap between the arrears that are
due and the amount that has been col-
lected, may I know what steps the
Ministry 1s taking to step up the
wiping of these arrears?

Shri Mehr Chand Khanna: Lately 1
have 1ssued circulars to all my
regional Settlement Commuissioners to
take action against the defaulters.
That 15 step No. 1. Secondly, I am
also stepping up the sale of my pro-
perties which are being held by a
very large section of the refugee
population who are disinclined to buy
them but who keep the arrears going
Thirdly, I have already introduced a
Bill in this Parhameni, which 1s
coming for consideration soon, where
I am arming myself with more
powers for the realisation of arrears,

Shri D. C. Sharma: Have any cases
of grave hardship come to the notice
of the Minister so far as the realisa-
tion of these arrears is concerned, so
far as the collection of it is concern-
ed, and, if so, has he done anything
to mitigate these hardships?

Shri Mehr Chand Khanna: If a case
of grave hardship comes to my notice,
I am prepared to look at it with the
utmost sympathy and consideration
and even write off the arrears. But,
unfortunately, the biggest defaulter is
Delhi where I have to realise Rs. 3}
crores and which has got the best pos-
sible property and has appreciated
300 to 400 times.

Shri Jaganaths Rao: What steps
have been taken to realise the amount
of arrears of rent from the evacuee

properties in Delhi?

Shri Mehr Chand Khanna: The
same steps that are proposed to be
taken in the case of Government-bullt
property will equally apply to  the
evacuee property.
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Shri 8. M. Banerjee: May I know
whether 1t 1s a fact that at the time
when the displaced persons got these
houses 1t was said that ultimately
these houses will be adjusted against
their verified claums, and if so, in how
many cases houses have been perma
nently allotted to them against their
verified claimsa?

Shri Mehr Chand Khanna: When
these housez were allotted, they were
only on a rental basis Government
because of 1ts kindness framed rules
under which the displaced person who
had ongmnally been allotted the house
can now become the owner of the
house by paying certain dues and by
paymng certain instalments

Shrimati Renu Chakravartty: Aris-
g out of this answer, may I know
whether 1t 13 a fact that the valuation
of the houses has not been made on
no-profit-no-loss basis as a result of
which it has become umpossible for
the poorer sections of the refugees to
become the owners and take advant-
age of the new rules framed”

Shri Mehr Chand Khanna: Three
components go to determune the price
of a house land, development charges
nnd super-structure For the super-

, we are charging the cost
lmce. and for development charges,
wost price 18 charged. As far as land
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15 concerned, 1t 15 bemg rationalised
But I can tell the hon Member that
where I have sold a house in Delh: at
Rs 10,000, 2t has been sold afterwards
at Rs 30,000 As regards poor people,
my Ministry has gone out of its way to
give them everv possible concession 1A
the matter of acqusition of property
But 1if they have not got the means
to pay 1 would adwvise them to re-
main as tenants where special protec-
tion has been given to them wunder
the law

Shri P G Deb: May I know whe-
ther monthly demand notices for rent
were <ent to the occupants?

Sbri Mehr Chand Ehanna I have
sent and 1 wi*h 10 increase the num-
ber of the notice. of demand, for I
have to realise my arrears to the ex-
tent of about Rs 8 crores for wlich
I have got a rap on the knuckle from
the Public Accounts Commuttee

Shri Ranga. Are we to understand
that the houses are not being allotted
to them on a mno-profit-no loss basis
but on the other hand something more
15 bemng collecteq and so the hon
Minister would like to advise these
people to remain as tenants only and
not become the owners”

Shri Mechar Chand Khanna: Under
the compensation scheme, 1t 15 up to
an allottee to become the owner Pre
viously we gave them certain conces-
siong of instalments which were ulti-
mately extended to eight years But
if an allottee does not wish to become
the owner of the house, under the Act
he has been given two years special
protection and after that the normal
laws of the land will apply If a man
18 occupying & house m Delh, al-
though under the normal laws he
may be evicted tomorrow, under the
compensation law he gets two years
special protection and after that the
normal laws are to apply

Shrimati Renu Chakravartly: Sir,
my question has not yet been ans-
wered I wanted to know

Mr. Speaker: They want to know
whether the valuation includes some
costs, some interest or other charges
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so that the refugeeg or some of them
are not able to purchase Does that
stand in the way of their purchase?

Shri Mehr Chand Khanna: I have
already said that as far as super-struc.-
ture is concerned, I charge the cost
price. As regards the development
charge, there also the cost price is
charged. I can give you an instance.
You will find that in Rajendranagar,
the land 1s Government's; it is free
land given to me. In Patel Nagar I
have acquired land. Should I give
land free to the displaced persons in
Rajendranagar and charge for it in
Patel Nagar? We have rationalised the
price of land and taken the price of
land into consideration which may be
called the market rate, but 1t is actu-
ally much lower than the market
rate.

Displaced Persons Camps in Orissa

*2055. Shri Sanganna: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether the camps of the dis-
placed persons in Orissa have been
wound up completely;

(b) if so, what arrangements have
been made for their permanent re-
settlement”?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No, but it 1s expected
to be wound up soon, after the re-
habilitation of its existing inmates.

(b) Does not arise.

Shri Sanganna: How many families
have been housed in these camps?

Shri Mehr Chand Khanna: The total
number of families in the Charbatia
camp which was opened near about

An Hon. Member: Cuttack,

Dr. Bam Subhay Singh: There is
one near Patna also.

Shri Mehr Chand Khanna: That is
Bettiah, This 15 near Cuttack. The
number of families—I am speaking
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from memory—was round about 1,100
or 1,200. I think the number of

families now remaining in that camp
15 about 200.

Shri Sanganna: May I know the
amount so far sanctioned for this camp
under grants and loans?

Shri Mehr Chand Khanna: There
was no question of any loans for the
camps All my friends are given
various concessions ncluding cash,
clothes and medical attendance, free
edueation, cremation charges, shradha
charges, etc If a mother gets into
the family way, we give her milk
and if a chuld 1s born in a famly,
1t 15 also given milk. It comes to
roughly about Rs T7-8 crores for the
camps 1n the eastern region.

Shrimati Renu Chakravartty: For
the 900 families reported to have been
rehabilitated by the hon Mimnister 1
Presume that will be the figure if only
200 families remain In the camp—
may I know the amount of Jand given
to them and whether they have been
actually settled on the land® What
will be the amount of agricultural
loans, etc. paid to them?

Shri Mehr Chand Khanna: As far
as these families mre concerned, most
of them have been taken to a place
chlled Bhushandpur where I have
réclaimed a very big area on the fore-
shores of the Chilka lake and every
family according to me has been
granted an economic holding and the
regsult has been that in spite of the
best efforts from certain quarters there
have been no desertions during the
lagt two years.
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scheme that is being implemented?

Shri Mehr Chand Ehanna: I just
told the hon. Member that I have only
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Shrimati Renu Chakravartty: Will
the hon. Minister lay on the Table
of the House any proof that he has
of any interested quarters trying to
get the Charbatia camp refugees to
desert?

Mr. Speaker: Very good. Next
question,

Shrimati Renu Chakravarity: I
want to put a specific question because
this type of charge had been made by
the hon. Mimster and it is time that
he says something and produces some-
thing specific and exact. Will he,
therefore, lay on the Table of the
House proof to show who and on what
occasion has led these Charbatia camp
refugees to desert?

Shri Mehr Chand Khanna: The hon.
Member was the farthest from my
mind. I have never made any refer-
ence to her. As far as Bettiah and
Charbatia are concerned, there have,
unfortunately, been even firings and
Jathi-charges and there have been lots
of troubles during the last two or
three years...... (Interruptions).

Mr. Speaker: Order, order. The hon.
Member 15 one of 400 milhions of
people 1n this country. The hon.
Minister says that there have been
such nstances Does she stand a
guarantee for all the rest of the
people?  (Interruption).

Shrimati Remu Chakravartty: I am
not prepared to stand a guarantee to
anyone. [ just want that when he
makes charges, he should substantiate
them. ... (Interruptions).

Mr. Speaker: It is not against the
hon. Member. Next question.

Dandakaranys Scheme
+
Shri Ram Krishan Gupta:
57 Ushri Bafakrishnan:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that reclama-
tion and rehabilitation work under

-
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Dandakaranya scheme is not progres-
sing according to schedule; and

(b) if so, the reasons therefor?

The Minister of Rehabllitation and
Minority Affairs (8hri Mehr Chand
Khanna): (a) Yes. .

(b) The main reasons are:—

(1) Difficulty mn recruiting suit-
able experienced personnel;

(2) Delay in the procurement of
necessary reclamation and
earth moving machinery;

(3) Delay in the selection and
taking over of suitable sites
for reclamation and construc-
tion of wvillages, in consulia-
tion with States con'cerned,

Shri Ram Krishan Gupta: May I
know the number of families rehabili-
tated so far?

Shri Mehr Chand Khanna: I have
taken only about 300 families to
Dandakaranya so far,

Shri Ram Krishan Gupta: May I
know the nature of steps taken or pro-
posed to be taken to expedite the work
of rehabilitation?

Shri Mehr Chand Ehanna: I am
domng my level best to procure the
reclamation machinery and all that I
had some difficulty about the staff,
unfortunately. I have been able to
recruit a very good officer from
Bengal who is my engineering mem-
ber. I have also been able to get
Major Sandhu, who has set up the
famous Nami Tarai farm and he will
be in charge of my agricultural opera-
tions. I am hoping that this scheme
will gain certain amount of some
momentum, now that I have been able
to co-ordinate the work of Danda-
karanya.

Shri Jaganatha Rao: May I know
when the first camp in Koraput Dis-
trict of Dandakaranys will be ready
for taking refugees?

Shri Mehr Chand Khanna: I can
assure the hon. Member, whether he
comes from Orissa or Madhya Pradesh,
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that as far as this Ministry 1§ con-
cerned, we will look upon them with
thre same amount of consideration

Shri Jaganatha Rao: I wanted to
know when 1t will be ready, I was
not drawing any distinction

Shri Mehr Chand Khanna' My
difficulty has been to get lands from
the State Governments We got some
lands Unfortunately, they turned out
for me, and fortunately for the State
Governments, very valuable sal
forests So we had to give up those
lands Now we are trymng to get
lands where the forest i1s not so valu-
able and the land can be reclaimed
Both the State Governments of Orissa
and Madhya Pradesh are giving me
every possible co-operation and help

Shri Hem Barua: May I know whe-
ther 1t 1s a fact that addressing the
first meeting of the Dandakaranya
Development Authority the Minster
stated that the development work
there would be put on an emergency
basis, 1f so, what steps Government
have taken so far to fulfil this objec-
tive of emergency work?

Bhri Mehr Chand Khanna 1 can
only work with my tools, and unfortu-
nately for me, Sir, there 1s a tremen-
dous amount of disinclination on the
part of experienced and trained
officers Either the State Govern-
ments are not prepared to release
them, or if a man 15 working 1n Dellh
we can hardly expect him to leave
this beautiful capital and go to Danda-
karanya That has been my musfor-
tune mostly

Shri Jalpal Singh. Since the hon
Minister gave us a picture of the
rehabilitation problem 1n Danda-
karanya, may we know whether there
has been any change ws-a-vis the
question of taking more and more of
the tribal people who have been dis-
placed not only there locally but who
have been displaced elsewhere by
these various projects like DVOC,
Smdri and the hke”

Shri Mchr Chand Khanna: None,
Sir, And, I can assure the hon Mem-
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ber that as long as I occupy this char,
it will be my endeavour and honest
duty mnot only to safeguard the
interests of the tribals but to advance
them

Shrl Tangamani: May I know whe-
ther the Ministry has placed orders
with the Defence Minustry about the
purchase of crawlers, if so, for what
value and when 1t will be delivered?

Shri Mehr Chand Khapna: I am
grateful to the Defence Minister for
coming to my rescue I am also grate-
ful to the Prime Mmister because he
also came to my help I have placed
an order with the Defence Ministry
They are giving 1t a high pronty,
and I belheve the value of the order
1s worth about Rs 1 crore—I am talk-
ing from memory

Shri Hem Barua. In view of the
fact that the hon Minister has put
the responsibihity on tools for the
slackening of the work there, may I
know whether the hon Minister
accepts the proverb “a bad workman
quarrels with his tools"?

Mr Speaker: Next question

Shri Mehr Chand Khanna* Sir, let
me answer that question I accept
full responsibility for any act of oms-
sion or commission with regard to
Dandakaranya, but 1 was only trying
to explain my difficulties 1n recruit-
ing good personnel for a job which
requires very experienced handling

Employees’ State Insurance

*2058 Shri K. N. Pandey: Will the
Minister of Labour and Employment
be pleased to state

(a) whether 1t 15 a fact that the
employers of certain factories having
realised the contribution from the
employees under the Employees’
State Insurance Act, 1048 do nut
deposit the same with the Cmployees’
State Insurance Corpiw i, ;

(b) whether 1t 18 also a iuct that
due to failure of such employers to
deposit the money with the Corpora-
tion, the employees are deprived of
the benefits under the above Act;
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(¢) the total amount due under the
said Act which is still lying with the
employers; and

(d) the ;nctwn taken by Govern-
ment in the matter?

The Deputy Minister of Labour
{Shri Abia Ali): (8) Yes.

(b) No

(c) Rs 16,08,132 on the 31st Decem-
ber, 1958,

(d) Legal action has been taken on
or before 31st December 1958 for the
recovery of an amount of Rs 12,75,614

Shri K. N. Pandey: After the wor-
kers give their contribution may I
know whether the Ministry will see
that they get the benefit of the
scheme?

Shri Abid Ali: Formerly such diffi-
culties were brought to our notice,
but now orders have been passed that
workers should not suffer because of
non-submission of returns or cards by
the employers and that those from
whom contribution has been recover-
ed should get the benefit.

Shri Bose: The hon. Deputy Minis-
ter stated the other day that there
were some employers who were de-
faulters in the matter of provident
fund, May I know whether those
very cmployers are also defaulters in
this case; if so, what action has been
taken against them?

Shri Abld Al: Sir, notice will be
necessary for me to compare the lists.
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Shri Tangamani: May I know who
are the defaulters, from where they
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are drawn, which is the main de-
faulting industry and when the Gov-
ernment propose to 1impose the in-
creased rate as per the statute?

Shri Abid All: I have given the
figures. There are several establish-
ments which have not paid the
amount, and action has been taken
with regard to them. What was the
latter part of the question?

Shri Tangamani: I want to know
when the statutory rate 1s going to be
imposed.

Shri Abld All: The Commitiee has
already decided, I informed the House
sometime back, that after covering all
the familhes if expenses can be met
from the current contmbutions, the
levy should not be increased. It will
be increased when necessary.

Shri 8. M. Banerjee: May I know
what is the delay in the establishment
of hospitals by the Corporation when
it has so much money at its disposal?

Shri Abld All: At some places con-
struction has already started; at other
places lands have been acquired and
plans are being made There 15 no
particular delay. Rs, 16 crores have
now been earmarked for the construc-
tion of hospitals for workers.

Shri 8. M. Banerjee: May I know
whether there was g scheme to con-
struct a hospital in Kanpur; it so,
whether land has been acquired and
when the construction work is likely
to start?

Shri Abid Ali: As soon as the plans
are made ready,

Shrl Ram KErishan Gupta: May I
know whether there is any proposal to
amend this Act so that effective and
strong action may be taken against
the defaulters?

Shri Abid All: The present Act
empowers us 10 take necessary action,
action has been token in some
and in respect of others action
taken,

H
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May 1 know whether 1t 18 the responsi-
buidy of the unions only to submit
such complaints or whether the Minis-
ter also will depute some officers who
will go into the matter, because somé
of the factories have not deposited
the money at all, covering all the
employees there”

Shri Abid All: I have already
assured the House that 1t 1s immaterial
whether they have deposited the
monev or not The workers {from
whom contributions are recovered are
entitled to the benefi, and 1n case
anybody has not received, either the
worke: himself or the union ¢an wirite
to us Action will be taken and they
will certainly be receiving the benefit
to which they are entitled

Import of Photographic Malerials

+2059, Shri M. Khuda Bukhsh: Will
the Minister of Commerce and Indus-
trv b pleased to state

(a) whether it 1s a fact that the
Government of India have entered
into an agreement with the Govern-
ment of East Germany for the 1mport
of photographic materials through the
factories of Messrs Vebphoto, Deko
and Agfa,

(b) if so, the details of the agree-
ment and the value of these goods to
bc imported per annum,

(¢) whether the State Trading Cor-
poration 1n pursuance of the above
agreement have appointed (1) Messrs
Central Camera Co, (1) Messrs Agfa
India Ltd, and (i) Messrs Choksi
Bio~ to mmport various items of these
goods” from East Germany, and

(d) if so, the value of goods to be
imported by each firm and the critera
employed in their selection?

The Minister of Commerce (Shrl
Kanungo): (a) Yes, Sir Photo-
graphics 33 one of the 1tems of 1mports
from German Democratic Republic
under the agreement
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(b) Copites of the agreement were
laid on the Table of the House on the
11th December, 1858

(¢c) and (d) The State Trading
Corporation organises the Imports of
the photographic materials through its
business associates, who are appointed
on the basis of their previous experi-
ence 1n handling the materials import-
ed from the country in question
These assoclates act as stockists only
and sell at the prices prescribed by
the State Trading Corporation and to
the alloitees nominated in consulta-
tion with the Chief Controller of
Imports and Exports

Shri M. Ehuda Bukhsh: May | know
if the established photographic trade
or the Chambers of Commerce were
consulted before this agreement wag
concluded”

Shri Kanungo: No, Sir
necessary

It 15 not

Shri M. Kbuda Bopkhsh: May I
know 1f the prices at which the mate-
rials had been purchased were the
lowest obtaining in the world, quality
for quality and size for size?

Shrl Ksnungo: These are special
imports under special terms from a
special country, that is, the German
Democratic Republic Therefore,
taking nto constderation all factors,
w:huunk that the prices are reason-
a

Shri M. Khuda Bukhsh, Mav I know
whether the Government have receiv-
ed any complaint about the quality
of these materials?

Shri Kanungo: We have not receiv-
ed any complant about the quality
of the materials of German ongn

Shri Dasappa: May I know what
percentage of the country’s require-
ments 1s routed through these three
firms®

Shri Kanungo: Theére are not three
firms 1 was mentioning asbout the
imports from East Germany As far
as the quantity is concerned, I would
say that roughly, up to September,
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1058, the goods imported from that
source were of the walue of about
Rs 5 lakhs and from other sources
Rs 19 lakhs odd In the next period
up to March, 1959, the quantity from
other open sources was worth Rs 18
lakhs and from special agreement
areas Rs 24 lakhs because there was
consistent shortage of these matenals

Shri Ansar Harvani: May I know
whether the State Trading Corpora-
tion asked for any tenders or apphca-
tions before the appomtment of the
stockists was made®

Shri Eanango: No, Sir It 1s only
that the stockists are chosen from
those people who have had traditional
contacts with those countnes

Shri M. Khuda Bukhsh; May I know
for how long have they been sellng
in thewr own home markets and what
is the reputation they enjoy in their
home markets®

Shri Kanungo: As I have explained
not only do they have their reputa-
tion 1n their home country but all
ever the world

8hri M. Ehuda Bukhsh: There are
*wo other dbrands

Shri KEanungo: There are new
sources Those sources were not
known before in India, and because
they were special agréements we im-
ported from those countries
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Shri M Khuda Bukhsh: May I know
the reason why all these three firms
which have been chosen by the State

Trading Corporation have their head
office in Bombay®

Shri Kanungo Only two of the
firms act as the business associates of
the State Trading Coiporation One
of the three mentioned by the hon
Member 1s not known to us The
reason 15 that they had previous con-
tacts with Germany

Shri M Khuda Bukhsh May I know
if the Government are satisfied that
the firms chosen by the State Trading
Corporation have an effective network
for the distribution of the goods”

Shri Kanungo The distribution 1s
controlled As I have said in the main
answer they have not the option of
distribution They have to deliver the

goods to the allottees decided by the
Chief Controller
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Shri Hem Barua: May 1 know
whether the Prime Minister of Kash-
mir who was invited to wisit the
Soviet Union on a State vizit would
be at liberty to negotiate loans and
financial aids for the State”

Shri Jawaharial Nehrn: No such
question arises. I do not understand
It is a very normal thing. When Mr
Khruschey and Mr Bulganin came
here and went to Kashmir, it was
then—three or four years ago, I for-
get exactly when it was—that they
invited the Sadar-1-Riyassat and the
Prime Mimster of Jammu and Kash-
mur to visit them as their guests This
matter has been pending since then
and occasional enquiries have been
made again and again about it

So far as the Sadar-i-Riyasat 1s
concerned, it was ultimately decided
that he should go. Long before this
present delegation they fixed up the
date and he has gone. When the pre-
sent Soviet delegation went to Kash-
mir, they reminded the Prime Minis-
ter of this again, and he said he would
like to go there, No date has been
fixed. We do not know whether he
will be able to go. All that he said
is that he would like to go

All Weather Road connecting West
Pakistan with_Gilgit
+

Shrli Wodeyar:
2061. {Shﬂmntl Na Palchoudhuri:

Will the Prime Minister be pleaqed
to stale:

(a) whether 1t 1s a fact that work
has started on the construction of an
all weather road linking West Pakis-
tan with Gilgit; and

(b) whether this road will increase
tension on the border area?®
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The Deputy Minister of External
Affairs (Shrimatl Lakshmi Menon):
{a) A report to this effect has
appeared in the Pakistan Press.

(b) An all-weather road to Gilgit
will, by improving communication
facilities between Pakistan and Gilgit
area of Pakistan-occupied Kashmir,
increase Pakistan's striking power in
Jammu and Kashmir and in that way
increase tension m the area

Shri Wodeyar: Does the making of
this road go in any way against the
‘terms of the cease-fire agreement®

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): I do not follow the question

Mr. Speaker: Does the making of
this_road conflict with the terms of
agreement entered into in regard to
the cease-fire line?

Shri Jawaharlal Nehru: It conflicts
in the sense—the basic fact—that
Pakistanis are there; they should not
®e there.
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Shrimati Remn Chakravarily: May

under U.S.-Pak Pact?

Shri Jawaharial Nehru: I do not
know, Sir, how far that particular
financial help given by the U.S. has
been utilised for this particular pur-
pose.

Shrimati Renu Chakravartty: It has
had great prominence, this bulding
up of this road.

Shri Jawaharial Nehru: May be.

Shri Tyagi: Does this road pass
through pur territory in occupation by
Pakistan and if so, how many miles
has it passed into that territory?

Shri Jawsharial Nehru: Gilgit 1tself
is that type of territory.

Shri Tyagi: The territory which was

Mr. Speaker: The hon. Prime Minis-
ter has said the whole of Gilgit 1tself
is that type of territory.

Violation of Air Space in N.EF.A.
+
Shri P. G. Deb:
2063, Jsm P. C. Boroeah:

Shri Liladhar Kotoki:
Shri 8. A. Mehdi:

Wil the Prime Minister be pleased
to state:

(a) the number of aircrafts which
viblated the air space m N.EF.A. and
Naga Hills Tuensang area during the
last year; and

(b) the action in the matier?
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violations of air space by unidentified
aireraft on the NEF.A. border during
1958 No wiolation was reported in
the Naga Hills Tuensang Arca during
the same period

(b) As the amrcraft could not be
jdentified, no action could be taken

Shri P. G. Deb: May I know whe-
ther the aerodromes in NEFA areas
have madar equipment?

Shri J. N. Hagrarika:- We have air-
craft 1dentification charts issued to
various outposts to identify fiving air-
craft I do not think they have any
radar equipment

Shrli P, C Borooah: May I know i
Government propose to set up any
agency to counteract the aur space
violations 1n these extreme eastern
borders of our country, which have a
good deal of military impcrtance?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 do not understand that
question He has enquired whether
we are putting up any special agency
1 just do not understand 1t It 1s part
of the defence authorities’ work to
look after this We are not gowng to
create any new Mmnstry for this pur-
pose

Bhri Liladhar Kotoki: Hon Parha-
mentary Secretary has stated that
these aircraft could not be identified
May I know whether any step has
been taken to equip those nir bases
with radar detectors, so that we can
identify the awrcraft that violate our
air space 1n these areas?

Shrl  Jawaharlal Nehru: Every
effort 1s taken to identify it, but when
we deal with awrcraft which may be
fiying at 50,000 or 60,000 feet above
sea level, ne., double the height of
Everest, it iz not easy to identity,
unless you yourself fly up more or
less to that level and have a look at
it. It is not easy to get there 1n time
One can guess from various circum-
stantia] evidence, which is sometimes
gocd, sometimes not so good.

83(Al) LSD-2
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Shri Hem Barua: In view of the
fact that NEFA is a strategic spear-
head, may 1 know whether the air-
craft which violate our aur space belong
to any foreign country, whether any
information 15 obtanable on that
account?

Shri Jawaharial Nehru: It 15 a very
odd question. If the aircraft belongs
to our country, i1t 1s not a wviolation
and the guestion does not arise. But
I did answer a question sometime ago
that some of these charges made In
the newspapers referred to were due
to a misunderstanding also, that 18 1n
the sense that Sowiet airline flying
from India to the Sowviet Union passes
more or less over that area and at
first information came that some un-
1dentfied aimrcraft has flown In some
cases 1t may well be that vur aircraft
was not recognised, but a number of
cases still remein, which we could not
account for

Shri Hem Barua: There was an
mcident hike that, when a journalist
chartered an aircraft and wanted to
violate the air space

Mr Speaker Specific
have been put upon it

Shri P. G. Deb: May I know whe-
ther instructions are given to our mili-
tary to fire at sight such foreign planes
and to ground them?

Shri Jawaharlal Nehru: To fire at
sight? Instructions are given not to
do so

Shri Hem Barua: Are nstructions
1ssued to signal warning and to make
them land?

Shrli Jawaharlal Nehru: Yes

Mr. Speaker: All that waa. refarred
to by the Defence Minister (Inter-
Tuptions)

Shri Hem Barua: I just want that
warning must be signalled to them
and if necessary they must be asked
to lmand

Mr. Speaker: All that was said by
the hon Defence Minister.

questions
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Nedernisntion of Cotton Texilles and
Jute Mills

+
Shri 8. M. Banerjee:
Shri Panigrai:

‘Will the Minister. of Commerce and
Industry be pleased to state:

{a) whether a new scheme has been
approved by the National Industrial
Development Corporation for speeding
up the pace of modernisation and
rebabilitation of Cotton Textiles and
Jute Mills in the country;

(b) if so, what are the broad fea-
_turea of the Scheme; and

(¢) the number of Mills likely to be
benefited by this Scheme?

The Minister of Industry (Bhri
Masubhal Shah): A statement is laid
on the Table of the House.

STATREMENT

(a) und (b). The Board of Directors
of the National Industrial Development
Corporation have approved, in princi-
ple, a scheme of short term financial
aseistance to the Jute and Cotton Tex-
tile Industry for helping their moderni-
sxtion and rehabilitation, The broad
features of the new scheme eus
envisaged at present are contained in
the press communique dated 13th
April, 1959, a copy of which is laid on
the Table. [See Appendix VII, an-
nexure No 45.]

(¢) The scheme would be open to
all mill companies incorported under
the Companies Act, but it is not possi-
ble to state at this stage how many
mill companies would like to avail
themselves of the scheme.

Bhrl 8. M. Banerjee: In the Press
communique it is said:

“Aw%mmowjmmm
intending tall new machinery
manufactured in India will deposit
25 per cent of the total amount of
the cost of machinery th
NIDC which will make the
inery available to the mills,

be

¢
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balance of 78 per cent. will be pay-
able in five egual annuel ingtal-
ments.”,

i
if
g
fﬁé
ESEEE

g

i

Shri 8. M, Banerjee: In

ment, it is also said:
“The NIDC has already
granting loans for installation

and prehabilitation. These loans
are repayable in fifteen annual

s
:
’

jute mills for modernisation and
rehabilitation.”

May I know which are the jute and
textile mills which have been granted
these loans and whether loans were
slso given to mills which are closed”

Shri Manubhai Shah: There are
several mills; If 1 read the names, it
will be a long list About 20 jute
mills and 14 cotton textile mills have
been approved loans of about Rs. 74

and in some cases, it has also prevent-
ed the closure. Recently a jute mill
in Kanpur is being assisted by the
NIDC on certain conditions so as to



Shri Manubhai Shah: Loan No aid.

WRITTEN ANSWERS TO
QUESTIONS

Import of Art-Silkk ¥arn

*2056. Shri Ajit Singh Sarhadi: Will
Minister of Commerce and Indus-

The Minister of Commerce (Shri
Kanungo): (a) and (b), A statement

genous staple fibre yam was also
available during the year. This was
supplemented by the impart of about

345 million lbs. of yarn, thus raising
the total availability to 105

lbs, Thus the shortfall was
the order of some 3 million
scheme to ensure equitable distribu-
tion of indigenous art sllk yarn was
therefore, adopted.

(¢) No, Sir.

Assam Raflways and Trading
Company

*2082. Bhri T. B, Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it 15 a fact that the
Regional Labour Commissioner (Cen-
tral), Calcutta has conducted concilia-
tion proceedings for negotiating &
settlement between the management
of Assam Railways and Trading Com-
pany and Assam Coal Mine Workers'
Union regarding wage rates to be
paid to different categories of waor-
kers as per award of the Labour Ap-
pellate Tribunal three months ago;

(b) if so, what is the result; and

(¢) what action Government pro-
pose to take in this connection?

The Deputy Minister of Labour
(Shrl Abid AM): (a) No. NetHally
conciliation proceedings are not held,
during the operation of an award, in
respect of matters covered by it.

(b) and (c). Do not arise.

Firtng on U.N. Observer Team by
Pakistan in Kashmir

mati Ia Palchoudhari:
Shri 8. M. Banerjee:
Shri Panigrahi:

(a) whether it is a fact that United
Nations Observer Team investigating
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a ‘local incident tear Sudhpurs,
Xashmir village on Indian side
Tootwal sector on cease-fire line,
fired upon by Pakistani troops
light machine guns a few days

(b) if so, the full details of the
incident; and

it

]

(c) the steps taken or proposed to
be taken by the Government of India
in regard thereto?

The Deputy Minister of External
Affalrs (Shrimatl Lakshmi Menon):
(a) and (b), On March 25, 1939 at
11,00 hours, U.N. milhtary observers
were moving forward towards the
cease-fire line and the pre-arranged
rendezvous for a joint investigation
of complaints in the Sudhpura village.
They were displaying in full view the
UN. white flag. Suddenly L M.G. fire
came from the Pakistan side “of the
cease-fire line, directed in the area
where they were walking. The mlili-
tary observers were forced to  take
cover.

(c) The military observers them-
selves lodged a complaint with the
U.N. Chief Military Observer who has
closed the case with an award of
Violation against Pakistan,

Rare Earth Plant, Alwaye

Shri Maniyangadan:
Shri Kuttikrishnan Nair:
Shrl Nallakoya:

Shri 5. M. Banerjee:
Shrl Tangamani:

Shri V. P. Nayar:

Will the Prime Minister be pleased
to state:

(s) whether the Rare Earth Plant
at Alwaye in Kerala State has been
closed down by the Management since
3rd April, 1959;

(b) it so, what are the reasons for
the closure; and

(c) what steps Government have
taken to reopen the factory?

APRIL 27, 1950
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The Deputy Minisier of External
Affairs (Shrimatl Lakshmi Menen):
(a) Yes

({b) and (c). A statement giving the

information is laid on the

Table of the House. [See Appendix
VII, annexure No. 46].

Employment Bureau at Delhi
University

Shri Ram Krishan Gupta:
Shri D. C, Sharma:
Shri Pangarkar:
Bbrimati Tla Palchoudhuri:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 386 on the 28th November, 19858
and state:

*2067.

(a) whether an employment bureau
at Delhi University has since been
started;

(b) if so, the main functions there-
of; and

(c) the nature and quantum of as-

. sistance if any which Government

would give to the bureau?

The Deputy Minister of Labour
(Shri Abld AlM): (a) Ves.

(b) These Bureaux will be part of
the employment service and provide
an agency through which employment
counselling can be given to university
students and make available to them
all literature and information relat-
ing to careers, employment opportu-
nities, competitive examinations etc.

(c) 'The estimated expenditure
during 1859-60 will come to Hs, 10,500
which will be entirely borne by the
Centrsl Government.

Kashmir

+2068. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Pakis-
tan has asked its representative in
the United Nations to draw the at-
tention of the Security Council to the
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sitoation in Kashmir “created by the
death of an under-trial prisoner”; and

(b) it so, India's reaction to this
move?

The Deputy Minister of Exteraal
Affairs (Shrimati Lakshmi Menon):
(a) and (b). A copy of the letter from
the Acting Permanent Representa-
tive of Pakistan addressed to the
President of the Security Council and
a copy of our reply to it, are laid on
the Table of the House. [See Ap-
pendix VIL, annexure No, 47].
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Non-Indian News Agencies

Shri Wodeyar:
'm‘{sm P. ©. Borooah:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) whether 1t 15 a fact that the
Government of India are reconsider-
ing their earlier decision that non-
Indian News Agencies could not
duirectly supply news to Indian news-
papers; and

(b) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). The whole question 15  being
re-examined with a view to ensuring
satisfactory arrangements for the
reception of foreign news from all
available sources.

In view of the importance of the
question, I am laying a statement on
the Table of the House, which ex-
plains the position. [See Appendix
VII, annexure No. 48].

Press Council

Shri Ram Krishan Gupta:
8hri D. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No, 1004 on the 16th December,
1658 and state the progress since made
in the direction of setting up the
Press Council?

The Minister of Information and
Broadcasting (Dr. Keskar): There is
no change in the position as stated on
16th December 1858

*2071.
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All-India Footwear Institute, Agra

+2073. Shri Wodeyar: Will the M-
nister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that an All-
Indin footwear institute is to De
established in Agra;

(b) if so, what is the estimated ex-
penditure of the institute; and

(c) whether it will be managed by
a German shoe expert loaned by the
Ford Foundation?

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
on the Table of the House,

+  STATEMENT
(a) A Central Footwear Training
Centre is proposed to be established
at Apgra shortly.

(b) Buildings Rs. 2 lakhs or so.

Machinery & Equipment Rs. 2-16
lakhs (approximately).

Recuwrring Expenditure Rs. 1,76,000
per annum.

(c) In the initial stages the Centre
will have a few foreign experfs along

with Indian experts, but so far no-
body has been recruited from abroad
for this Centre.

Protection to Industries
3534, Shri Ram Krishan Gupia: Will
the Minister of Commerce and Indus-
&y be pleased to state:
(a) whether it is a fact that Gov-
emmment have decided to extend pro-

APRIL 27, 195
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tection to some moré industries during
1959; and

(b) if so, the names of such indus-
tries?

(a) and (b). Thequuﬁnu!mm
protection to industries which are not
wlready protected or extending the
period of protection to those that may
already be protected can be considered
only on receiving recommendations to
that effect from the Tarif Commis-
sion. It is not therefore possible at
this stage to state whether any in-

(a) whether it is a fact that India
t‘;r:eit-sum:ient in match, manufac-

(b) if so, what steps Government
Fropose to take to export matches?

(b) A statement is laid on the
TFable. [See Appendix VII, annexure
Yo, 49].

Food Qutput in Punjad

3536. Shri Ram Krishan Gupta: Will
the Mimster of Planning be pleased
% refer tn the reply given to Unstar-
Ted Question No. 1710 on the 26th

1058 and state the approxi-
Mate total quantity of foodgrains ex-
Pected to be increased as a result of
Projects which have been approved
by the Planning Commission to in-
Chease the food output in Punjab State
Qyring the Second Five Year Pl .
Period?

The Deputy Minister of Planning
(S5hyt 8. N. Mishra): The additional
expected
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Sub-head .
Praduation
(Lakh
tons)
1. Mujor Irngation 59
3. Minor Irrigation 123
3. Improved sesds . . 201
4. Manures & Fertilizers 2°33
s. Land Reclamation and De-
. 1:39
6. Improved Agncultural
. 1-65
TotaL 14' 40

Broadoasting be plessed to state the
total number of radio listeners in
1058 (State-wise)?

The Minlster of Information and
Breadeasting (Dr. Keskar): The num-
ber of licences for various types of
broadcast receivers in force on 3lst
December, 1868 Postal Circle-wise is
indicated in the statement laid om
the Table. [See Appendix VII, an-
nexure No, 50]. Such figures are not
maintained State-wise.

No statisties can be maintained
about the number of radio listeners.
It is clear that in respect of commu-
nity recelvers and commercial re-
ceivers, the number of listeners per
set is quite large. The total mumber
of radio listeners can be only roughly
estimated as between 1 and 1§ crores.

Loans and Grasts to Rajpura Town-
ship

3538, Bhri Ram Krishan Gupéa: Wil

the Minlgter of Behabilitation and

Minerity Affairs be pleased to state

the total loan and grants given to
under

Khanna): A statement is laid on the
Table of the Sabha. [See Appendix
VII, annexure No. 51].

SL
No. Name of State

1

PETERL
)

TR OUME G NN

fiif

:
i
[

74 West Benpgal . . . 1
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16, Hinachal Pradesh . . 2
.- s 1
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;

18, . .
19. Pondicherry . . . I
TOTAL - 226

i
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Training of Crafiamen*

3540. Shrl Ram Krishan Gupta: Will
the Minister of Labour and Employ-
meat be pleased to state:

(a) the total number of craftsmen
trained under the Craftsmen Train.
ing Programme so far during the
Second Five Year Plan (State-wise);
and

(b) the total number of Craftsmen
to be trained during the remaining
period of the Becond Five Year Plan?

The Deputy Minister of Labour
(Bhri Abid AM): (a) The number is
shown below:—

Name of the State Second Five Year

Plan under the

Programme)

Andhra Pradesh . 1,280
Asam . . - 601
Bihar . . . 1,796
Bombay . . 2,140
Kemala . . . 1,017
Madhya Pradesh 766
Mﬂl‘ll . . . 1,970
Mysore . : : 1,612
Punjsb . . . 1,490
Rajasthan . . . 2,329
Orissa . . . 920
Utar Pradesh . 4995
West Bengal . 3,017
Dahi . . 1,938
Himachal Pradesh . 238
ToTAL 26,100

(b) Approximately 25,000 persons
are likely to be trained during the
remaining period of the Becond Five
Year Plan,

Handloom Industry, Bombay State

(a) the total quantity and value of
yarn consumed by the handloom in-

APRIL 27, 1989
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dustry of Bombay during 1957-38 and
1958-59; and

(b) the estimated value of products
of the handloom industry in the Bom-
bay State during the above period?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastrl):
(a) &and (b). The information is
being collected and will be laid on the
Table of the House, !

Use of Polythylene in Building Con-
struoction

3542, Shri D. C. Bharma: Will the
Minister of Works, Homsing and Bup-
ply be pleased to refer to the reply
given to Unstarred Question No. 869
on the 4th March, 1858 and state:

(a) whether Government have
since approved the use of Polythylene
in the construction of buildings;

(b) if so, in what form and how it
is used; and

(¢) the results achieved so far?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
to (¢). Only limited experimental
uses of Polythylene have been made
for water-proofing R.C.C. slab roofs
and as pipes for internal water sup-
ply. The behaviour of the material
is still under observation and it has
not yet been possible to draw any de-
finite conclusions regarding its long-
term usefulness.

Off-take of Cement from U.F. Factories

3543. Shri Sarju Pandey: Will the
Minister of Commerce and Industry
be pleased to state the total off-take
of cement from the factories in the
UP. during 1858-597

The Minister of Cominerce and In.
dustry (Shri Lal Bahadur Shasirl):
There is only one cement factory in
the U.P. Btate, viz. the UP. Govern-
ment Cement Factory, Churk and the
total off-take of cement from this
factory during 1958.50 was 2,106,397
tons.
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Export of Ofl Beeds

3544. Bhrl Sarju Pandey: Will the
Minister of Commerce and

be pleased to state the quantity and
wvalue of all kinds of b1l seeds export-
ed during 1958-59, country-wise?

The Minister of Commerce and In-
dastry (Shrl Lal Bahadur Shastri):
A statement is lald on the Table of
the House. [See Appendix VII an-
nexure No, 52).

Appointment of Auctioneers for Gov-
ernment-bullt Evacuee Properties

asas, J Shri P. C. Borooah:
{sm S. A. Mehal:

Wil the Minister of Rehabilitation
and Minority Affairs be pleased to
state the number of auctioneers ap-
pomnted till March, 1959 in respect of
Government-built evacuee and rural
properties 1 Punjab, UP, Delh,
Rajasthan and Bihar?

The Minister of Rebabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): The number of aucfioneers
for Government bult and evacuee pro-
perties 15 as under:—

Punjab 45
uP 13
Delln 25
Rajasthan « 2
Bihar 2

Retrenchment of Stevedore Labeur

2546, J Shri Anthomy Pillai:
Shri L, Achaw Bingh-

Will the Minister of Labour and
Employment be pleased to state:

(a) whether any assurances were
given at the tripartite conference of
Port and Dock imterests held in
November, 1056, regarding retrench-
ment of Stevedore labour, and

(b) it so, whether any violations of

the assurances have been reported to
the Government?

The Deputy Minister of Labour
(Shri Abid All): (a) In the conferencs,
a question was raused as to the atti-
tude of Government towards possible
retrenchment consequent on the intro-
duction of Piece-Rate Schemes Gov-
ernment stated that they would view
with disfavour any such move

(b) Complaints of alleged violations
bave been received from Madras
which are being looked into

Coitage and Smali-Scale Industries

3547. Shri Ram Krishan Gupta: Wil
the Minister of Commerce and Indus-
try be pleased to state

(a) the total amount spent to
encourage cottage and small-scale in-
dustries 1n the country during the
year 1958; and

(b) how far the targets have been
achieved?

The Minister of Commerce and In-
dustry (Shri Lal Bahaduor Shastri).
(a) Information about amounts spent
during 1958-59 has not been received
from the State Governments The
figures given below, which are pro-
visional, represent central expendi-
ture against each group of industries
except 1n the case of Coir and Small
Scale Industries where the amount
mndicated includes expenditure by the
States also.

Rs
1n lakhs
(¢ Khadi and Village in-
dustnes (ir m 1-4-5% to
31-12-58) 980" 5
(&) Handicrafts
Cen State
(')sm@;:ly (from 1-4-58
to 31-12-58) 46°34
(1) Central Schemes im-
plunegg!l cdurectly by the
Boird (from I-4-58 to
15-3-59) 3T o4
(c) Serrculnire
(i) Centrally aided

to 31- m—sgm :-4-53
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Rs.
in lakhs
(i) Central Schemes imple-
man dhvcﬂy bﬂ
(!run :-4-58m:|8-z-$9) 1:26
(&) Handloom (from 1-4-58
to 31-12-58) . . 146+31
{¢) Coir (from o
31-12-58) . 19-07
(f) Small Scale Industries in-
cluding Ingustrial Estates .
(from 1-4-58 to 31-12-58) . 34451

(b) Achievements in respect of
schemes where specific targets have
been fixed are as follows:

(i) Production of Ambar Cloth:
_Against a target of 25 million yards
for 1858-58, 14'18 million yards
(based on incomplete reports)
have been produced upto 31-12-58.

(ii) Production of Handloom
cloth: In the last year of the
Second Five Year Plan, target for
annual production has been fixed
at 2200 million yards, No annual
targets have been prescribed. Pro-
duction during 1658 is 1819 mil-
lion yards (provisional).

(iii) Number of Handlooms
brought under cooperatives: The
target iz 4.50 lakhs during the
period of the Second Plan.
Against this 1,53,038 looms have
been added since 1-4-1856 to
80-5-1988.

(iv) Conversion of "handlooms
into powerlooms: The target was
35,000 for the first two years of
the Second Five Year Plan.
Against this the achievement is
345 upto 81-12-1958,

General achievements in respect of
the activities of the All India Boards/
Commission have been indicated in
the Annual Administration Report
1858-59 of the Ministry of Commerce
and Industry (pp. 84—111 and 128—

130) copies of which are available in’

the Parllament Library. Individual

AFPRIL 27, 1958
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available in the Parlisment Library in
dug course.

Visit of Boviet Tea Experts to Indin
Shri Krishan Gupta:
mﬁm

Shri Subodh Hansda:
Shri 8, C. Bamanta:

Will the Minister of Commercd and
Industry be pleased to state:

(a) whether it ig g fact that a five
man team of Soviet tem experts visit-
ed India recently;

(b) if so, the names of the impor-
tant places they visited; and

(c) the nature of advice they temn-
dered?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhagirl):
(a) Yes, Sir,

(b) Delhi, Calcutta, Tocklai (Jorhat),
Darjeeling, Madras, Devarshola, Coo-
noor, Munnar, Cochin, Trivandrum
and Dehra Dun.

(c) The delegation consisted of
Soviet experts who visited India at
the initiative of the US.8.R. Govern-
ment with a view to study the various
technical aspects of tea culture and
industry in this country. It did not
come to tender any advice nor was
any tendered.

Import of Unmanufactured Tobasco

3549, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of unmanufactured
tobacco purchased from the UB.A.
during 1958-39; and

(b) the value thereof®

The Minister of Commerce and
Indusiry (Bhri Lal Bahadur Shastri):
(a) and (b). The quantity and value
of unmanufactured tobacco purchased
(contracted) from the US.A, during
1958-59 is not available. However, the
imports of ynmanufactured tobacco
from the U.S.A. during 1058-59 (Aprfl .
1958 to January 1989) amounted to
2518018 1bs. valued at Rs. 114 lakhs,
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Match Factory at Dehra Dun

(a) whether Government are going
10 set up a match factory in the public
sector at Dehra Dun; and

(b) it s0, when?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) No, Sir. There is no such scheme
under comsideration at present.

(b) Does not arise.
Technical Training in Madras

3551. Shri Elayaperumal: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount given as grants-in-
aid during 1958-59 to the Madras State
for the development of technical
training; and

(b) the heads under which it has
‘been spent.

The Deputy Minister of Labour
{Shri Abid Al):

{a) Rs. 16,27,000]- for the de-
velopment of technical trun-

Rs.

(5 (s) Trunng of Craftsmen; 15,96,400
(1) Evenung Classes for

Industrial Workers . 17,400

National Appreatce-

2 shup Scheme. . . 13,200

Dearness Allowance for Port and
Dock Workers

3552, Shri 8, M. Banerjee: Will the

(a) whether it is a fact that the All
India Port and Dock Workers' Federa-
tion has demanded increase in dear-
ness allowance for the workers;

(b) whether they have made any
Tepresentation to Government; and

(c) if s0, action taken by Govern-
ment thereon?

The Deputy Minister of Labour
(8hri Abld AH): (a) and (b). No re-
presentation has been received by
Government.

(c) Does not arise.

Zonal Distribution of Tea “Aveas
3553, Shri Nanjappa: Will the Minis-

(a) the stage at which the proposal
to revise the zonal set up of tea grow-
ing areas for the purposes of excise
duty is pending;

(b) the tea-growing areas from
which such representations were re-
ceived; and

(c) when were representations re-
ceived and how long Government will
take to come to a final decision? |

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastrl):
(a) to (c). There is no proposal to
revise the zonal distribution of tea
areas; only very recently revisions
were carried out and a new Sub-Zone

tions are received from time to time
from individual tea gardens and as-
sociations and they are always con-
gidered at the time of the annusl
revision.

of Pharmaceutical
Industry

3554. Shri Nanjappa: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) how far the recormsmendations
of the Indian Delegation which wvisit-
ed U.S.S.R. and other European coun-
tries during 1936 in connection with
the establishment of pharmaceutical
industry in India, have been accept-
ed by Government; and

(b) the action taken thereon so far”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

Establishment
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(a) and (b). The recommendations
made by the Indian study team which
visited UB.SR and other European
countries in 1858 have been taken
into consideration in Government's
negotiations with U.RSR. and other
countries for the establishment of
drugs and pharmaceutical industry
in India.

International Trade Fairs
3555. Shri Balakrishnan:
8hri Damani:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of International
Trade Fairs in which India participat-
ed during the year 1058-59; and

(b) the amount spent on each Fair?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement is laid on the
Table. [See Appendix VII, annexure
No. 53.]

Employment Exchanges in Uttar
Pradesh

3556, Shri Sarju Fandey: Will the
Minister of Labour and Employment
bBe pleased to state:

(a) the number of persons (skilled
and unskilled) registered with the
Employment Exchanges in Uttar
Pradesh upto-date; and

(b) how many of them have been
employed so far?

The Deputy Minister of Labour
(8hri Abid AM): (a) 4,25,538 persons
were registered during the twelve
months ending 31st March, 1859.

(b) 46,680 were placed in emplny-
ment during the same period.

Export of Ferro-Manganese

(a) whether it is a fact that India
is facing acute competition abroad
for Ferro-Manganese;

APRIL 27, 1080
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(b) I so, what are the incentives
Government propose to give to Ferro-
Manganese Industry; and i

(¢) whether Government are taking
any steps to make Indian Ferro-
Manganese competitive?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) to (c). The production of Ferro-
Manganese in India has only been
started recently. It invariably takes
time to establish an export market
for a new product. It is too early,
therefore, to make an assessment of
the extent of competition which it
may have to meet from other sources.
However, Government have recently
concluded a barter agreement with
the Commodity Credit Corporation of
U.B.A. against which a substantial
quantity of Ferro-Manganese will be
exporied to US A. against import of
wheat.

Export and Import Advisory Councils

3558. Shri Panigrahi: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the procedure and practice
adopted 1n nomination of members on
the Import and Export Advisory
Councils; and

(b) whether there is any proposal
to nominate members on zonal basis
thereon?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The Councils consist of the re-
presentatives of the Federation of
Indian Chambers of Commerce and
Industry and the Associated Chambers
of Commerce of India with which
most of the Chamberses and Trade
Associationg in the country are affili-
ated, and a specified number of mem-
bers who are nominated by Govern-
ment to represent various trade and
industrial interests. In addition, the
Chairman also invites to the meetings
of the Councils other person or per-
sons with expert knowledge in special
flelds of interest.

(b) No, Sir.
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Division of C.P.W.D.

Shri Easwars Iyer:
3559, { Shri A, K. Gopalan:
{Mmlmnit

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(2) the number of staff in the care-
taking establishment in the D Division
of the Central Public Works Depart-
ment who have completed more than
three years of service;

(b) whether all of them have been
made quasi-permanent; and

(¢) if not, the reason therefor?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
48.

(b) No, only 17 eligible  persons
have been declared Quasi-permanent

(¢) For b.wug declared Quasi-
permanent the person concerned
should m addition to 3 years service
possess the prescribed educational
qualification, be within prescribed age
himits at the time of recruitment and
be medically fit. Only 17 persons ful-
fil all these conditions

Import Licences for Plants and
Machinery

3560. Shri Khimji: Will the Mims-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing the particulars of the
licences for plants and machinery
assued under the credits obtained
from (i) Export-Import Bank and (u)
Develepment Loan Fund?

The Minister of Commerce and In-
dustry (Shri La] Bahadur Shastri):
A statement 15 laid on the Table [See
Appepdix VII, annexure No. 54.)

Hindustan Machine Tools (P) Ltd.

et { o 6 Baneriee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) when the production of lathes
in Hindustan Machine Tools Ltd,
Bangalore will commence as per
agreement with the French firm;

(b) what will be the approximate
cost price of a lathe to be manufactur-
ed as per agreement; and

() how will it compare with the
lathes produced at present in collab-
oration with the Swiss Firm?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastel):
(a) The production of lathes of the
Batignolles types 1s expected to com-
mence from June, 1959.

(b) The smallest size lathe manu-
factured under the agreement is pric-
ed Rs, 13,250

(c) The price of the smallest size
lathe of the Batignolles Type will be
Rs. 13,250 as compared with
Rs. 29,500 the price of the smallest
size of lathe of the Oerlikon type now
being manufactured at Hindustar
Machine Tools.

Effect of Import Restrictions on Indas-
tries in Punjab

3562, Shri Ram Krishan Gupta: Will
the Mimister of Commerce and Indus
try be pleased to state:

(a) whether 1t 1s a fact that due to
restrictions on raw materials and
imported components required for
hght engineering industries viz,, co-
per utensils, bicycles, and sewing
machines the development of these
industries has been adversely affect-
ed in Punjab; and

(b) if so, the nature of the steps
taken or proposed to be taken to
lhiberalise the allocation of these con-
trolled items?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
(a) and (b). A statement is laid on
the Table. [See Appendix VII, an-
nexure No. 55.]
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Production of Art 8ilk ¥amm

3563. Shri Subblah Ambalam: Will
the Minister of Commerce and In-

dustry be pleased to refer to the
reply given to Starred Question No.
972 on the 6th March, 1950 and state;

(a) the total production of art silk
yarn by the four indigenous manu-
facturery during 1988-50; and

(b) the percentage and quantity of
art silk yarn distributed by each of
these manufacturers to  handloom
weavers in Madras State during
1958-597

The Minister of Commerce and In-
dustry (Bhri Lal Bahadur Shastrl):
(a) and (b). A statement is laid on
the Table of the House. [See Ap-
pendix VII, annexure No. 56.]
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Plan Publickly in Punjab

3565. Shri Daljfit Singh: Will the
Minister of Information and RBread-
casting be pleased to state:

(a) whether Government have
sponsored any plan publicity projects
in Punjab during the Second Five
Year Plan period;

(b) if so, what are those schemes
and projects; and

(c) the actual amount spent there-
on by the Centre during the same
period?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(c). The Ministry of Information and
Broadeasting have not sponsored any
particular projects for puhblicity in
Punjab. However, the Field Publicity
Unit of the Ministry tries in collabor-
ation with the State Government to
publicise the Five-Year Plan and its
various projects in Punjab through
a few mobile units of its own.

As the expenditure on the wmobile
units 13 not booked Btate-wise, 1t
might not be possible to give specific
figures of expenditure on those units
which are working in Punjab.

Labour Co-operative Societles in
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for assistarte to labour Co-operative
Societies in Punjsb during 1958 =0
fyr.

Sebeldisell Industrial Housing Scheme
3567, 8hri L. Achaw Singh: Will
the Minister of Works, Housing and
Supply bEé pléased to state:

() the number of houses con-
stoucted during 1958-59 in the co-
operative sector under the Subsidised
Industrial Housing Scheme; and
(b) the number of industnal
workers benefited by the Scheme in
this sector?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
*“182.

(b) Since the inception of the
Scheme, financial assistance has so
far been sanctioned to Co-operatives
of Industrial Workers for constru-
tion of 2300 houses.

*Note.—Based on the reports so far
received from the State Governments.

Ficld Publicity Staff Unit at Imphal

3588. Shri L. Achew Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that there
18 & Field Publicity Unit stationed at

Imphal;

(b) the achievement of the Unit
and the amount spent so far;

(¢) whether there is any co-ordi-
nation of work, between the Plan
Publicity Officer of the Development
Department and the Publicity Depart-
ment of the Manipur Administration;

" and

(d) whether any coordination com-
mittee was formed to maintain close
coordination and liaison among them?

The Mipister of Information and
:ﬂuﬂu (Dz. Keskar): (a) Yes,

(b) Lijke other Field Publicity

Units of this Ministry the Unit at

Imphal which was set up in Septem-

ber, 1955, has covered vely the
rural areas of Manipur in the
hills and the plains doing publicity
for the Plan by organising film shows,
public meetings, discussion groups,
drama performances, etc. The ex-
penditure is not booked Unit-wise
but the recurring expenditure on a
Unit comes to about Rs. 2,000 p.m

{c) Yes, Bir. Coordinated itinerar-
ies and programmes of work are
chalked out in consultation with the
Publicity Department and the De-
velopment Department of the Manipur
Administration,

(d) No such Committee has bheen
formed but the matter is now under
the Administration’s consideration

Consumer Price Index Numbers for
Imphal

3560. Shri L. Achaw Bingh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any consumer price
index numbers are maintained for

Imphal;

(b) if so, for which years the index
numbers are available; and

{¢) if not, whether there 1s any
proposal to start maintaining such
index numbers under the auspices of
the Statistical Bureau?

The Deputy Minister of
(Shri Abid All): (a) No.

(b) Does mot arise,

Labour

(c) No.

3570. Shri P. C. Borooah: Will the
of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering taking over
the mismanaged and closed tea gar-
dens;

(b) if so, the details of these ten
gardens; and
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(c) the number of such mismavag-
ed and closed tes gardens up tll
now recorded with Government?

The Minister of Commerce and In-
dustry (8hri Lal Bahadur Shasiri):
(a) There 1s no specific propesal to
take over the management of specific
closed or mismanaged tea gardens
However, the question of assuming
powers simular to those in the Indus-
tries (Development and Regulation)
Act, 1851, for regulating the tea in-
dustry 1s under consideration

(b) and (c) Do not anse
India’s Trade Balance with U.S.A

‘8571, Bhri Raghunath Singh: Wil
the Minuster of Commerce and Indus-
try be pleased to state

(a) whether 1t 15 a fact that India"s
adverse trade balance with the US A
m 1958 rose sharply to Rs 6827
crores from Rs 38 45 crores in  the
previous year and

(b) if so, what are the reasons for
the decline in Indian exports”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri)-
(a) India’s export figures to the USA
are inflated to some extent by the
inelusion of demonetised silver sent
an fulfilment of lend-lease obligations
‘The more accurate pos:ition of India's
trade with the UBA 1s given m the
statement laxd on the Table [See
Appendix VII, annexure No 571

(b) A fall m demand decline 1n
commodity prices and competiticn
from other supplying countries are
the main reasons

Grant of Loan to Refugees of Khowai
(Tripura)

3572, Shri Bangshi Thakur, Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state

(a) whether 1t 13 a fact that loan
applcations of more than 200 re-
fugees of Kalyanpur, Khowai, Tn-
QHura are pending for a long time, and

(b) it so, the reasons therefor?

APRIL 27, 1959
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The Minister of Behabilitation and
Minority Affatrs (Bhrl Mehr Chand
Khanna): (a) and (b) The infor-
mation 15 being collected and will be
laid on the table of the Sabha in due
course

Small Scale Industries

3573, Shri E. Madhusudan Rao. Wil
the Mimister of Commerce and Indus-
try be pleased to state

(a) the amount allotted for the de-
velopment of Small Scale Industries

in the country under the Second
Five Year Plan,

(b) the formula adopted for the
distribution of this amount among
the various Stafes,

(c) the share of Andhra Pradesh,
and

(d) the share received to date by
Andhra Pradesh under thig head?

The Minister of Commerce and In
dustry (Shri Lal Bahadur Shastri):
(a) to (d) A statement 1s laid on the
Table [See Appendix VII, annexure
No 58]

Weavers” Co-operative
Punjab

3574. Shri Daljit Singh. Wil the
Minister of Commerce and Industry
be pleased to state

Societies in

(a) whether any housing colomes
for Weavers' Co-operative Socielies
have been started m Punjab,

(b) if so the number of such col-
onies completed and the number of
weavers who have been settled 1n
these colories, and

(c) the location of such colones’

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastel):
(a) No, Sir

(b) and (¢) Do not arwse.
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) Fress Attaches
Skri M. N. Mukerjoe:
””“{ﬁhihanniun

Will the Prime Minister be pleas-
ed to state'

(a) what 15 the number of DPrese
Attaches mn our vanous diplomoatic
estatiishments abroad; and

(b) how many of them have pre
wvious journalistic experience®

The Prime Minister and Minister of
Riternal Affairs (Shri Jawabarial
Nehrn): (a) There are three categor-
1es of Publicity Officers in our Mis-
sions abroad, designated as Publie
Relations Officers, Press Attaches and
Asmstant Press Attaches Total num-
ber of sanctioned posts abroad 1n
these three categores 13 as follows —

(1) Public Relations Officers—b&

(11) Press Attaches —31
(m) Assistani Preas Attaches—14

(B) All, possession of previous
journalistic experience has been onr
of essential qualifications prescrib
ed for their recruitment through the
UPsSc

Himachal Pradesh Labour Depart-
ment

Shri Nek Ram Negi:
3576 Shri Bhakt Darshan:
| Shri Subodh Hansila:

Yill the Minister of Labour and

be pleased to state what

i3 the organisational structure of the

Humachal Pradesh Labour Depart-
ment at present?

Thd Deputy Miniater of Labour
(Bhri, ADIA AM): The Director of In-
dustries besides being incharge of the
State, Industrial Undertakings in
Himucha! Pradesh, is also  looking
the labour mistters and adminis-
o2 Asté relating to  labour,
ote

i

:

Permifs for Prade with Tibeét

8. Hewd Birua: Wil (He
ﬂh.iﬁh&ueﬂuﬁuw.am

(a) whether it 1s a fact that Indian
Traders have to obtain permits for
their different comimodities of trida
with Tibet from the Political Officér
at Gangtok in Sikkim,

(b) if so, whether 1t 15 a fact that
this procedure involves great diffi
culties so far as these traders are
concerned; and

(c) 1f so, what steps, if any, Gov-
ernment propose to take to 1mprove
the situation®

The Primp Minister and Miniater of
Exiernal Affairs (Shri Zawabariu
Nebrn): (a) to (¢) It has been
arranged that peroutz be issued by the
Political Officer, Sikkum who is on
the spot and can therefore assess the
need for commodities exported more
accurately. There have been no com-
plaints against this system of ssung

action in the matter 15 proposed te
be taken

Repatriation of Indians from Malaya

3578. Shri Raghunath Singh: Wil
the Prime Minister be pleased to
state,

(a) how many Indians have been
repatnnated from Malaya Federation
during 1958-39; and

(b) the number of Indians who have
50 far settled in the Federation accep-
ting the citizenship of that country®

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The Hon. Member pre-
sumably desires 1nformation in res-
pect of Indian labourers who are
repatnated to India at the expense
of Malayan Government when they
are gld and indigent in accordance
with the terms of their employment
which are approved by the Govern-
ment of India The number of sach
persons repatristed to India fror
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March, 1958 to February, 1069 is 3118.
As regards othar categories of Indians
none was repatristed from Malaya on
Mdmﬂmm‘hm

(b) Mhﬂgmuhlnrlhnl
who have settled in Malays as citizens
of that country are not available as
it appears that the practice of the

&hmﬂwmthtombim
Indians with nationals of Pakistan
and Ceylon The number of Indians,
Pakistanis and Ceylonese nationals
who had acquired Malayan citizen-
ship was 3,17,000 by the end of 1958
Latest information in this regard s
not available

Ancillary Units for Bteel Plants
Cemponents around Jamshedpur

$579. Shrl Ram Krishaz Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it 18 a fact that the
National Small Industries Corporation
is negotiating with Tata Iron and
Steel Co, to set up ancillary units
around Jamshedpur to meet the steel
plants cequirements for components,
and

(b) 1f so, at what stage are the
negotiations?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b) There has been only a
preliminary discussion to find out the
possibility of developing ancillagy
units around Jamshedpur The
Nationa! Small Industries Corporation
has to work out schemes before fur-
ther negotiations are undertaken with
the Tata Iron and Steel Company,
Limited

1% hrs.

Re: MOTION FOR ADJOURNMENT

Foa v Iwnza 1988 Exmmarrron
GrouNDe

BMr. Speaker: I have received notice
of an adjournment motion from Shri

APRIL 27, 1000 for Adjournment

Shri 8. M. Banerjee: No argument,
Sir

Mr. Speaker: Let us have  first-
band mformation from the hon Min-

Shri 8. M. Banerjee: That 1s the
reason why 1 bave gpoven police of ap
adjournment motion

Mr, Speaker: I only wanted to
make it a statement and not treat it
4s an adjournment motion Let us
know from the hon Mimster him-
self If there 15 any difference let

Shri Ram Krishan Gupta (Mahen-
Yergarh): Moreover, we have given
hotice of a short notice question (In-
Yerruption)

Mr, Bpeaker: That 1s why I am
asking the hon Minister to make a
statement. If he makes a statement
immediately, lat me see But if he
mhmﬁme.lwﬂl(ﬁehimm
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i and be will be starting the igvesti-
oation immediately.  What further
has %0 be taken can only be

)

i
1]
g
g
E
2

tuth in it or whelher the cause of
the fire was bad wiring.

Mr. Epesker: He wants to know if
the cause of the fire was bad or de-
fective wiring.

Shri Lal Bahadur Shaste: It (s difti-
cult to say. It can only be verified
by the enquiry which is going on.

Mr, Spmker: Let us wait. Papens
to be laid on the Table. Shri
Kanungo.

Re: Motion VAIBAKHA 7, 1881 (SAKA) for Adjournment 13490

adjournment can be viewed? I2 a fire
breaks out in & part of Delhi-of
course, it is a very serious thing.. .
(Interruption),

Shri Bam Krishan Gapla: More-
over, 1 have given notice of a short
notice question on this.

Shri D. C. Sharma: Can it be & sub-
ject of an adjournment motion?

Mr. Speaker: There is absolutely
nothing here It is not an exssmnat-
on hall as to what are the grounds
hypothetically Of course, whenever
a serious matter takes place where the
property of this Govermment is in-
volved, it 1s a matter of concern. But
I do not treat it as a censure motion.
There is also another motion, a call-
ing attention notice by Shri Hem
Barua We only want to know what
exactly i1s happeriing under our very
nose and what 13 the amount of dam-
age caused It is not as if every
motion iz treated as an adjournment
motion. I do not normally treat
every adjournment motion as a motion
for censure, If some statement is to
be made I would hear it and then

we have been treating it (Interrupt-
ion).

Shri Ram Krishan Gupta: A short
notice question should be allowed

Mr. Bpeaker: Hon. Member will
kindly look into the Rules

Shri D. C. SBharma: It is not a ques-
tion which is a fit subject for an
adjournment motion.

Mr, Bpeaker: Hon. MemBer may
Jook into the Ruley of Procedure and
Practice. The adjournmant motion
is disallowed.
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PAPERS LAID ON THE TABLE

NoTIFICATION UNDER EssgnTiaL CoMm-
MoDiTIRS ACT

The Minister of Commerce (Shrl
Kanungo): Sir, I beg to lay on the
Table a copy of Notification No. 8.0.
764 dated the 11th April, 1939, under
sub-se¢tion (8) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library. See No. LT-1383/
89].

AwnuaL Reeorrs umper THE CoM-
PANIZES ACT

Tor Winislan Wi Tnlrusry e
Mavubhal Shah): Sir, I beg to lay on
the Table, under sub-section (1) of
section 639 of the Companies Act,
1836, a copy of each of the following

S+ —

(i) Annual Report of the National
Small Industries Corporation
Private Limited for the year
1057-58, along with the Audit-
ed Accounts, [Placed in
Library. See No. L'l.'-uﬂj!ﬁ]'

(i1) Annual Report of the Hindu-
stan Cables Private Linuted
for the year 1957-58, along
with the Audited Accounts.
[Placed in Library. See No.
LT-1385/69].

(i) Annual Report of the Export
Risks Insurance Corporation
(Private) Limited for the
period from the 30th July,
1957 to the $S0th September,
1058, along with the Audited
Accounts. (Pleed in Library.
See No. LT-1386/50].

AwxuaL RerorT or NATIONAL ProDuc-
. rrvry Counciu

Shri Manpbhai Shah: Sir, I beg tn
lay on the Table a copy of the Annual
Report of the Nationa] Productivity
Council for the year 1958-58. [Placed
in Library. See No. LT-1387/59).

APRIL 21, 1989 Dethands for

Grants (Railweys), 1980-80

don for the yedr 1997-58. [Plated W
jAbrary. See No. L¥-1388/50).

OPINIONS ON BILL
Sardar A. 8. Baigil (Jinjgir): B,

the purpose of eliciting opinion there-
on by the direction of the House on
the 12th December, 1958,

——

MESSAGE FROM RAJYA SABHA

Becrstary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the prowvi-
sion of sub-rule (68) of rule 162 of
the Rules of Proced and Con-
duct of Business mn Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
2) Bill, 1959, which was passed by
the Lok Sabha at its sitting held
on the 20th April, 1850, and trans-
mitted to the Rajya Sabha for its
recommendations and to staté fhat
this House has no recommenda-
tiong to mike to the Lok Sabha
in regard to the said Bill.”

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1950-0F

The of Rallways (Shri
fagitvan Ram): Sir, I beg to presens
a sta showing Supplemeniery



Committee on the Appropriation
Accounts (Railways) 1055-58 and
1956-87 and Audit Reports (Railways)
1057 and 1988,

12,08 hrs,
STATEMENT RE. SITUATION IN

we have ore the
House. v
A few days agq, the Dalai Lama
mmmwmme,

i
g
if
g
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crossed intp the Kameng Frontier
Division of the North-East Froatier
Agency and some hundreds have glso
entered the territory of Bhutan. They
sought asylum, and we have agreed
to thus, Such of them as carried arms
were disarmed. We do not know the
exact number yet Temporary
arrangement; are being made 1 a
Camp for their maintenance until
they can be dispersed in accordance
with their wishes and the necessities
governing such casess We could not
leave these refugees to their own re-
sources, Apart from the humani-
tarian considerationsg involved, there
was also the law and order problem
to be considered. We are grateful to
the Government of Assam for their
help and co-operation in this matter.

So far as the Dalai Lama and his
party are concerned, we had to take
adequate measures on grounds aof
security and also to protect them from
large numbers of newspaper corres-
pondents, both Indian and foreigm,
who, in their anxiety to obtain first-
hand information in regard to a matter

men to see the Dalai Lama and to
photograph him. BSoon after entering
, the Dalai Lama indicated
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expansionists” who,

Indian took his place, Soon after the
Chinese armies entered Tibet, the
question of these extra territorial
rights was raised and we readily
agreed to give them up, We would
have given them up anyhow, what
ever developments might have taken
place in Tibet We withdrew our
army detachments from some places
in Tibet end handed over Indian
posta] and telegraph installations and
rest houses. We laid down the Five
Principles of the Panchsheel and
placed our relationship with the Tibet
region on a new footing. What we
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I have already made 1t clear pre-
viously that the charge that Kalim-
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while Tibet had long been a part of
the Chinese State, they did not
der Tibet as a province of China The

nomous region which would enjoy
autonomy. He told me further that it
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and bringing about certan reforms in
Tibet. The Dalai Lama agreed that
his country, though, accobding to
him, advanced spintually, was very
backward socially and economically
and reforms were needed *

it 1 not for us to say how far these
tnendly intentions and @pproaches
matenalise The circumstances
were undoubtedly difficult On the
one mide there was a dynamuc, rapidly
moving society, on the other, a static,
unchanging society fearful of what
mught be done to it in the name of
reform The distance between the
two was great and there appeared to
be hardly any meeting point Mean
while, change in some forms wnevit-
ably came to Tibet Communications
developed rapidly and the long isola-
tion of Tibet was partly broken
through Though physical barrers
wére progressively removed, mental
and emotionsl barmers increased
Apparently, the attempt to cross
these mental and emotional barrers
was either not made or did not suc-
ceed

To say that a number of ‘upper
strata reactionaries’ 1n Tibet were
solely responmble for this appears to
be an extraordinary sumplhfication of
a complicated situation Even accord
g to the accounts received through
Chinese sources, the revalt in Tibet
was of considerable magnitude and
the bass of it must have been 2
strong feeling of ndtionalism which
affects not only upper class people
but others also No doubt, vested
mnterests jomed 1t and sought to pro-
fit by it The attempt to explamn a
situation by the use of rather womn-
out words, phrases and slogans, is

developments came to Indma, there
was immediately a strong and wide-
spread reaction The Government
did not bring about this reaction Nor
Wag this reaction essentally political
It was largely one of sympathy based
on sentiment and humanitanan Tea-

VAIBAREA & 10 (SAK4) Sigwaten an Tebet 13503

there are such strong feelings, which
are essentally not political, they can-
not be dealt with oy political methods
alone, much less by mulitary methods
We have no desire whatever to m-
terfere m Tibet, we have (\very desire
to maintain the friendship between
India and China, but at the same time,
we have every sympathy for the
people of Tibet, and we are greatly
distressed at their haplesg plight We
hope still that the authonties of
China, in their wisdom, will not use
their great strength against the Tibe-
tans but will win them to frendly
co-operation in accordance with the
assuranceg they have themselves given
about the autonomy of the Tibet re-
gion  Above all, we hope that the
present fighting and killing w1ll cease

As I have said above, I had a long
talk with the Dalai Lama three days
ago at Mussourte He told me of the
difficulties he had to face, of the grow-
mg resentment of his people at the
conditions  existing there and how
he sought to restrain them, of hus feel-
ings that the relgion of the Buddha,
which was more to him than life it-
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w Tibet

[Bhri Jawaharla) Nehru]
adequate supply of clothes ele. could
nat be brought. When I met the Dala
Lama no member of his entourage
Even the mterpreter

E

e
il
153

g

i
itk
i

<ourse, I know there is no opportunity
for discussion; I do not want to press
it, but I would like th-have a httle
-clarification, .

Mr, Speaker: I shall get copies of
this circulated to all hon Members

E
§
2
|

-anything more that
All this T have to consider.

Road Transport Corpore- 13304
tions (Amendment) Bill

Shri Hom Barua: I want a
clarification,

Mr, Bpeaker: Not now. Hon, Mem-
bers will kindly the statement,
and then if really is some very
important matter, we shall see.

little

gi

1231 hrs

RESERVE BANK OF INDIA
(AMENDMENT) BILL®

The Minisiter of Finance (Bhri

Morarji Desal): I beg to move for
leave to introduce a Bill further to
;lmendtheﬂwmenankatlndln\ct,
934

Mr, Speaker: The question 18

“That leave be granted to intro-
duce a Bill further to amend the*
Reserve Bank of India Act, 1834"

The motion was adopted

+

asm-i Morarji Desai: 1 introduce the
111

ROAD TRANSPORT CORPORA-
TIONS (AMENDMENT) BILL®

The Minister of State in the Ministry
of and Communications

Transport
(Shri Raj Bahadur): I beg io move
for leave to introduce a Bill further
to amend the Road Transport Corpo-
rations Act, 1950

Mr. Speaker: The question is*

“That leave be granted (o intro-
duce a Bill further to amend the

“Published in the Gazette of India E

dated 27-4-1959.

xtraordinary, Part II—Section, 3,

#Introduced with the recommendation of the President.



following motion moved by Shrimat
Viclet Alva on the 24th April 1089,
namely:

“That this House takes note of
the Report of the Commigsioner
for Scheduled Castes and Sche-
duled Tribes for the year 1957-58
laid on the Table of the House on
the 9th December, 1858.”

Shri Ganpati Ram was in possession
aof the House. He may continue his
speech,
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the Commissioner 13508
for Scheduled Castes
and Scheduled Tribes
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mvestigated by the officer concerned
and what Government have done in
that behalf.
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1657, as many as 27, 42 and 33
cases respectively were
“not challenged for want of
evidence. This would suggest that
people in that State still hesitate
to come forward to give evidence
in such cases. A large number of

facie indicate
tendency of the people to live
peacefully with the Scheduled

Caste people and to compromise
themselves to the present condi-
tion™.

In my opinion, the presumption of
the Commissioner is not correct. The
Scheduled Caste people in the villages
are put at the mercy of the caste
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An Hon. Member: It i wrong.



13875 Ripoie of

Anofter Hon, Meidbei: ThEt
correct.

Shwi B, K. Gatkwad: T hav seen the
thing with my own eyes (Interrup-
“ions).

Mr. Deputy-Speaker: Order, order;
now, let us hear the hon. Member

kMt B, K Gaikwad: I want to ask
Government one question in  this
behalt. Have they ever attempted
to mike the Scheduled Caste and
Scheduled Tribe people self-support-
ing? My answer is, ‘No'. If they have
done something, let them explain.

When the Scheduled Caste people
demind Government langd for cultiva-
. at many places, it is refused. If
want to start any business or in
dustry, as my hon. friend just now said
the licences are refused to them under
the pretext that their forefathers were
mot doing this business in the past, as
#f doing business or getting licences
‘has become the monopoly of certain
individuals or certain classes of
le That should be stopped
tely. We have demanded, we

thave moved resolutions in the Central
Advisory Board also, gnd the matter
is after all receiving attention. No-
body knows how long it will take.

An Hon Member: That has been
refused by the Commerce Ministry.

‘Shri B, K. Gaikwad: That is going
on. The Commissioner says, in his
Report on page 15—

“The Tribal Welfare Directorate,
Madhya Pradesh has, however,
cofhpiled a list of villages where
untouchability is still prevalent in
"the State. This list consists of
3,260 villages spread over eight
Districts in the State. The Gov-
mto:(}r!na has intimated

8,808 villages spread over

Distritts"—he mentions

EMth not necessary as

hive diready been mentioned

in the Raporb-“untnuchahﬂlty Is
wtill obeerved”

APREL 4, i
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“Information relating to remsin-
ing Districts of Orissa is not yet

missioner of Scheduled Castes dnd

t to take action. I just
want to know what action Government
have taken in this matter (
tion). They will not take any

Then, 1 will come to wells. You will
find that there is not one instance but
thousands apd thousands of instances
where the Scheduled Caste people are
not alloweqd to draw water from public
wells. When we demand informatibn,
it i¢ said that' information is not avail.
able. The Commissioner has mention-
ed thig in his report. What ¢an the
poor Commissioner do?. He can only
write to the State Governments
through the Central Government dsk-
ing for information. When the infor-
mation is not supplied to him, what
can he do? Government 1s ruﬁbnu
ble for this.

e s th. "The Congriss Gopéin
re N
dlent is ruling here at the Centre anid
you will see that in almost an iKe
Btltu,exeeptkﬂnhcil%::eu Gov-
ernnents are w Beiq'
Immmhm
why is it being refused? Is this the
co-ordinstiont

Shrl M. B Eeflask  (Rarkndipie—
WM)' THeY do -tot
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An Hon. Member: They are not
interested in 1t

Shri B. K. Gaikwad: Whatever the
‘presumption of my hon friends may
Pe, the information 18 there with the
‘Government but they are ashamed to
provide that information In case the
information comes forth, I think, they
-will have to hang their heads in shame
‘because at thoysands of places the
‘public wells are not open to the Sche-
«duled Caste people

The new policy of Governmen* 1s
this Supposing a new well has to be
constructed It 15 said that the wil-
lagers should contribute 50 per cent
for digging the well When this
question comes, naturally, the caste
Hindu villagers say, if the well 1s
gowng to be thrown open for all, why
should they contribute 50 per cent?
‘So, generally they do not pay 50 per
cent of the cost and the Scheduled
‘Caste people are naturally being very
poor they are not 1n a position to pay
So, you will find that no wells are con-
structed 1n wvillages We are sitting
here m an air-conditioned hall But,
if you go to the villages, you will find
that even on public wells the Sche-
duled Caste people have to wait for
hours together for getting water If
nobody provides them with water they
have to take water of the dram My
hon friend the Minister, Shrn Datar,
will also realise this If he accom-
panies us to the villages where we can
show all these things to him

Where there are no public wells,
there are private wells The caste
Hindu people can quench their thirst
by taking water from these private
wells All people go and take water
from these wells except the Scheduled
Castc people If we go to Government
and represent the grievance they say,
“That 1s a private well and you will
not be allowed to draw water from a
Private well’

In this matter, I was gomng to
Tequest the Government to come for-
ward boldly and make an announce-
ment to the effect that all wells which

83 LSD—4
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are used for drinking purposes, whe-
ther they are public wells or private
wells, should be thrown open to all.
Not only that My proposal 15 ths
that Government should have a squad
of policemen—just as they have for
slum clearance in Delhi where we find
the police going and demolishing the
houses and throwing away the
matenals I want such a police squad
to be appointed only to look after this
thing, namely, that the wells are
thrown open to these Scheduled Caste
people (Interruption) And, my pro-
posal 15 that the head of the squad
should be a Scheduled Caste man
who will take more interest 1p this
Let there be other constables from
other communities, but the head of
the squad at least must be a Sche-
duled caste man who will look to the
interests of the Scheduled Casle
people

Shri Sonavane (Sholapur—Reszerved
—Sch Castes) Why not the head of
the Home Ministry?

Shri B. K. Galkwad: I come to arti-
cles 23 and 43 Article 23 of the
Constltuuot} says’

“Traffic 1n human beings and
begar and other similar forms of
forced labour are prohibited and
any contravention of this provision
shall be an offence punishable in
accordance with law *

Article 43 reads-

“The State shall endeavour to
secure, by suitable legislation or
economic organisation Jr m any
other way, to all workers, agn-
cultural, industral or otherwise,
work, a living wage, conditions of
work ensuring a decent standard
of lLfe and full enjoyment of
leisure and social and tultural
opportunities and in particular the
State shall andeavour to promote
cottage industries on an ndividual
or co-operative basis 1n rural
areas ”

I3 hrs

That 1s the provision in the Constitu-
tion Now, I want to ask whetheg
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begar or forced labour has been
abolished It 1s there, everywhere,
throughout India .

An Hon Member: Not in Punjab

Shri B. K Galkwad: It 1s there m
UP You can go to any place m
India and you will find out for your-
self Forced labour 1s taken by the
Government as well as by the
willagers, by promunent persons of ‘he
village No action has been taken by
the Government Last time, speaking
on Mimimum Wage Bill, I had said
that people are paxd Rs 4 or Rs 5
per month and are asked to work for
the whole month This 1s nothing but
forced labour, 1t 1s there ;n UP and
all the other States (Interruption )
No work 15 provided, no Living wage
1s given, no decent standard of livmg
15 provided to the people of ~ur coun-
try, particularly to the Scheduled
Castes and Tribes What 1s the Gov-
ernment gomng to do in thus matter?
The Constitution cast a duty to pro-
vide work, to give a hving wage and
ansure a decent standard of lLiving
When 1s the Government going to do
this”

Article 46 of the Constitution clearly
states that the State ehall promote
with special care the educational and
economic interests of the weaker
sections of the people and, m parti-
cular, of the Scheduled Castes und the
Scheduled Tribes, and shall protect
them from social 1njustice and all
forms of explotation Tius clause
specifically refers to weaker sections
of the people Several millions of
Scheduled Castes people have accepted
Buddhism and hence they are no more
Scheduled Castes people They o not
call themselves so Appendix X of
part II of the report of 'he Commis-
sioner deals with the concessions
granted by the State Governments
and the Union Administration to these
Scheduled Castes converts to Bud
dhism In that you will find that
except Punjab no other State has done
anything in the matter Mv sugges-
tion 1s that the Scheduled Casta
people who have embraced Buddhism

.
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are weaker sections of the country and
the Govefnment should, therefore,
continue all these concessiong m regard
to education, economic aid, appomnt-
ments tg services to these people
which they were getting before as
Scheduled Castes even without amend-
ing the Constitution

Article 335 says that the claims of
the members of the Scheduled Castes
and the Scheduled Tnbes shall be
taken into consideration, consistently
with the maintenance of effictency of
administration, m the making of
appointments to services ind posts in
connection with the affairs of the
Union or of a State In avery yecarly
report, the Commussioner 1 bringing to
the notice of the Governmeat the fact
that their percentage 1s very low So
many hon Members who have spoken
on this have also thrown lhght on this
and they have pointed >ut that the
percentage of these Scheduled Castes
and Scheduled Tribes peopl~ 1n Class I
and II service 1s hardly une per cent
It 13 not even one per ~ent I want
to ask the Government as to what
action has been taken to fill up the
percentage? When questions are
raised on the floor of this House, lame
excuses are given by the Government
what suitable candidates are not
coming forth to fill up the reserved
posts Suitability has become one of
the wonders of India, if not of the
world' Even after satisfying all condi-
tions 1n regard to educational quah-
fications, these candidates are made
unfit I will tell you one o1 two
things I have come across and I think
my Congress friends and the Govern-
ment will also consider this
sympathetically

The ex-Congress President, Shr
Dhebar, was once the Chuef Munister of
Saurashtra He found that the per-
centage reserved for the Scheduled
Castes and Tribes was not filed up.
When he asked the Secretary to nll 1t
up, the Secretary told him that there
were no suitable candidates fiom the
Scheduled Castes and Tribes for the
posts to be filled m When we were
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discussing this matter in the Estimates
Commuttee, we were told this Shri
Dhebar ordered the Secretary that no
vacancy should be filled up Ul a
suitable candidate from the Scheduled
Caste or Tribe was forthcoming You
know what happened and what magic
that order created” Immediately after
that, the Secretary found swtable
sandidates from the Scheduled Castes
and Tribes Then those candidates
were appointed This i1s what Shn
Dhebar did 1n Saurashtra Let my
Congress friends and the Ministry take
lessons from that

Shri M R Krishna: Rajay did <o

Shri B K Gaikwad: We appreciate
it If the Congress people do some-
thing we do appreciate, we have got
the capacity of appreciation

There 1s another nstance to 1llus-
trate the ‘switability’ I will now
quote the name of that officer because
he 18 now a retired officer .ny— friend
Shn M K Jadhav He 1» a retired
Collector of the revenue department of
the Bombay State In 1928, after he
passed BA (Hons ), he applied to the
Collector for getting a job He was
appointed as a clerk under one
Mamlatdar in Poona district Within
a couple of months, that Mamlatdar
reported to the Collector that he,
Mr M K Jadhav was unfit to work as
a clerk He was a BA (Honv) and
still he was unfit to work as a clerk
and he was removed In the sear
1827, the Governor of Bombay declared
that he wanted to appointsome direct
recruits from the so-called depressed
claseses The Scheduled Caste: were
called depressed classesin those days

Shri Jadhav was one of the candidates

and fortunately he was selected fo.
the post of a Deputy Collertor in the
Tevenue department After recelving,
traiming for a few months, he was
Posted to Poona district fortunately
where that Mamlatdar was working
He was the man who was working as
A clerk under the Mamlatdar and who
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was made unfit by his report has
come a& his boss, as Deputy Collector
Not only that I have no tume at my
disposal to explain the whole thing

Mr. Deputy-Speaker: The hon
Member's time 15 up
Shri B. K Gaikwad: I have not

finished half

Mr Deputy-Speaker: I wa, to give
15 munutes that may be reduced to
even ten munutes But I have given
him 25 minutes Still he wan!s more
time

Shri B. K. Galkwad Thank you
very much You are always very kind
to me

Mr Deputy-Speaker: This time I
may not be so kind as he wants me
to be He should try to finish now

Shri B, K. Gaikwad: A xind man 1s
always kind Now, Sir, I all finish
Shnn Jadhav was there as a Deputy
Collector and later on as Collector also
and then retired as Collector *e had
given several judgments as a Collac-
tor and District Magistrate Several
appeal were there but 1n not a single
case hys decision was changed by the
appellate courts Not only that He
was known as the most efficient officer
Therefore, a man who was found unfit
for clerk’s post was an efficient Collec.
tor This 1s the sort of efficency
That 15 why I say, do not go, do not
be led by what the Puolic Service
Commussion esays that Scheduled
Castes and Tribes people were not
found suitable

Mr. Deputy-S er. That 1s not
desirable It should not be said*
“Don't be led by what the
Public Service Commussion =ay: in it
report that a particular man :s not
desirable” The Public Service Com-
mission 1s an independent body created
statutorily under the Constitution We
have every faith in that, and I will
not allow any aspersion or isinuation
to be made agamnst the Public Service
Commission by the hon Members 1



13523 Report of

[Mr Deputy-Speaker]
would advise him to withdraw that

remark He has made a shp He
meant others

Shri K U. Parmar (Ahmcdabad-
Reserved-8ch Castes) We have to
bring a resolution about setting up a
::.pcﬂuory body to have a check on

t

Mr Deputy-Speaker: Instead of
Public Service Commussion, he may
say other officers

Shri B. K Galkwad: The UPSC
says that candidates are not found
suitable In the last session, or n thic
seasion 1itself if T mistake not, hon Mi-
nister, Shr1 Datar madean announce-
ment ‘Whatever recomendations are
made by the UPSC, we are not bound
to accept that We have got our own
wviews"” I have not got it here, but I
can show that He 1s nodding his head
saying no, no

‘The Minister of State in the Minis-
try of Home Affairs (Shri Datar): He
1s musquoting me

Mr Deputy-Speaker. He has always
said, rather that has been the position
of the Home Ministry, that almiost 1n
all cases they have been guided by the
advice given by the UPSC

Shri Datar: Durnng the last two

years that hag been the case in all
cases

Mr, Deputy-Speaker: Yes That
was disclosed here very racently Now
the hon Member says that the Minis-
ter said that they are not bound by
the recommendations Theoretically
they may or may not be bound, but
they have always acted upon the
advice they got

Shri B K. Galkwad: I just want
to show where the shoe pinches 1
will explain where the shoe pinches

Shri Datar: Sir, the remarks mede
by the hon Member about the Public
Service Commission may be with-
drawn or . .
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Mr Deputy-Speaker: They should
be withdrawn

Shri B K Gatkwad: What, Sir?

Mr. Deputy-Speaker: His remarks
about the Public, Service Commission
that the Minister should not be led by
the advice of the Public Service Com-

rmussion that candidates are not surt-
able

Shri B K Gaikwad I withdraw
them I will be always at your dis-
posal, Sir, and also at the disposal of
the hon Minister, Shr1 Datar

Mr Deputy-Speaker: I am sorry, I
am not now at his disposal He shquld
conclude now

Shri B K Galkwad: Sir, I wil]
finish There 15 one bad practice 1
force When there are reserved seatg
the Central Government for Schedul-
ed Castes and Scheduled Tribes, part:-
cularly in Class I and Class II posts,
and when candidates belonging to
Scheduled Castes and Scheduled
Trbes have been found unsuitable,
then the posts are made “non-reserv-
ed” and these posts are filled in by
non-Scheduled Caste and non-Schedul-
ed Tmbes candidates Due to this
provision, Sir, intentional and mis-
chievous attempts are being made bv
several promunent leaders and big
officers in consultation with each
other They are all interested in these
posts They want to appoint their
sons, sons-in-law or other relatives to
these class I and class II posts It is
a temptation They all make a com-
mon cause m order to reach this goal
They make a conspiracy to wictimise
the poor Scheduled Castes and Sche-
duled Tribe candidates by calling
them unswitable, unfit, and make room
for their favourite persons If Gov-
ernment 18 really honest and sincere
to their duties I propose that as Shn
Dhebar did 1in  Saurashtra as Chief
Miruster our Central Government also
should do the same thing They
should make a public announcement
that no class I and class II posts
should be filled by non-Schéduled
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Caste and non-Scheduled Trnbes can-
didates and the posts should be kept
wvacant for the Scheduled Castes and
Scheduled Tribes candidates till they
are available, Sir, you will ind ‘hat
the Scheduled Castes and Scheduled
Tribes candidates who are found
unsuitable and unfit today will be
found suitable and fit tomorrow.

Sir, may I have two more minutes?

Mr. Deputy-Speaker: I will only
allow him now to sit down.

Shr1i Barman, Before the hon.
Member etarts his speech I would hike
to say one thing. There are more
than 80 hon. Members belonging to
Scheduled Castes and Scheduled Tni-
bes, and every one of them has ex-
pressed a desire to speak and parti-
cipate 1n this discussion Besides,
there are other hon Members who are
also anxlous to take part in this dis-
cussion Therefore, my difficulty can
very well be appreciated, how I can
accommodate them I would, herefore,
request hon Members to take as httle
time as possible, if they can. Every
hon. Member should not try to discuss
every article of the Constitution; they
should pick up some portion of it
which they want to bring to the notice
of the House.

oft IgF (wEer—Fre—aggea
wftn wifer)  Sure g, #
wrgar g e deger wreew sfwem A
i o farar W Y S W TF @
fear oma wife [y oA w8k
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Shri Barman (Cooch-Bihar-Reser-
ved-Sch, Castes): Mr. Deputy-Speak-
er, Sir, I shall abide by the advice that
you have Just now given, not to go on
repeating what has been said by
others. In fact, Sir, this 15 the Seventh
Report that we are considering on the
floor of this House and 1t requires no
imagination to say that matters re-
garding untouchability, reservations in
public services and posts and, espe-
cially, I shall not call 1t failure but I
shall call it incapacity of Government
to deal with the matters—the han.
Deputy Minister saild on Friday that
it mamly concerns the States—these
are matters that are practically being
repeated every year These have also
been placed before the House by the
hon speakers who have spoken before
me

In fact, Sir, there are practically
three main pownts so far as the Report
of the Scheduled Castes Commussioner
1s concerned. Firsily, there is the
abolition of untouchability; secondly,
there 15 reservation te services and
posts for Scheduled Castes and Sche-
duled Tribes; and, thirdly, there 1s the
question of giving facility for educa-
tion to these unfortunate backward

E
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progresses in the elimunation of dis-
tnction between castes and cates and
distinction between classes and socie-
ties so far as their economic circum-
stances are concerned 1s the pomnt It
18 mainly embedded or rooted in the
question, how far we are able to
remove distinction between one caste
and another or the hierarchy of castes
So long as that remams in our body
politic, mn our social system, this
question of eradication of untoucha-
bihty will remamn a very difficult
question At the same time, we should
do our best So, I shall not dilate on
that matter any more

As regards the question of reser-
vation of posts and services, 1t entirely
depends upon how far we are able to
remove the difficulties 1n the matter
of education amongst these two clas-
ses Of course, along with other
backward classes, if we can solve that
matter, 1f we can uplift them in the
matter of educational standards, the
question of unfitness will not be re-
peated so often I shall not, there-
fore, touch upon that point also But
I am maimnly concerned today in plac-
mg before the Houspg through you my
own anxiety about the new procedure
that Government propose to introduce
so far as the educational facilities are
concerned To our misfortune the hon
Home Minister 15 mn hospital We
pray for his early recovery and that
he should join his regular duties

The other day the Deputy Mimster
was present and we very much bank
upon her heart, woman's beart, which
13 so affectionate especially for those
who are backward But unfortunately
we have got the Minister of State I
make this distinction because of this
Shn Datar knows the conditions from
the very beginning, and especially the
matter that I am going to mention
before this House just now Perhaps
Shrmat: Alva 1s new to the post and
she may not be conversant with the

That is my supposifion

APRIL 127, 1969

The matter that I want to mentiom
1# thus  Shrimati Alva has said in her
speech thus

“The next point that agitates the
munds of hon Members m the
House and also of the public out-
side 1s the most important qQues-
tion of scholarships”.

I entirely agree with her Thus is
g matter on which depends the whole
of our future regarding untouchabi-
11ty, regarding reservation of posts
gnd services, and what not, they
follow Once we are able to give our
children education, education to our
Yyuys, und esperndity  ‘w ovur gois—
shrimat: Alva has also mentioned that
girls’ education 1s more important
pow——that will Be good to start with
We entirely agree with the Deputy
Minister’s observation in that regard,
put another thing that she has men-
tioned gives us much concern She
sAYyS

“In this matter we have made
a far-reaching change in the pro-
cedure i1n the sense that we have
decentralised the award of scholar-
ship from now on "

I do not doubt for a moment that
this procedure that the Government
have decided upon—I still hope that
they have not finally decided i1t—was
for the benefit of the Scheduled Castes
and Scheduled Tribes and that the
scholarships may be distributed to
them in time, that it was for their
good But I shall place the facts
before you and the House that mstead

the Scheduled Caste boys in getting
the amount of scholarship

Let me tell you at the outset that I
have full faith upon the State Govern-
ments also, but I wish to men
that the procedure 18 such that it
lead to too much of complexity in
matter, and thereby the
advantages—or whatever you
eall {t—that they have been

%5%?%5
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so long will be curtailed. I shall tell
you why.

What is the procedure in the distri-
bution of scholarships? At present, it
is done by 1‘:5 Central Education
Ministry. e Education Ministry
recerves the applications from all post-
matric students from the Scheduled
Castes and Scheduled Tribes and other
backward classcs. The Government
allots a lump sum. Out of that lump
sum, distribution is made I can read
from the report but that wil take
time. But I can mention one or two
lines from it. The procedure is this.

“The Board determines the
number of scholarships to be allo-
cated to different States on popula-
tion basis”,

This is the first principle. As I was
mentioning, out of that allotted sum,
in the beginning, some proportionate
allotment is made between these three
classes, namely, what will be the pro-
portion that will go to the Scheduled
Castes, the Scheduled Tribes and other
backward classes respectively. The
amount varies from year to year. It
is 40 or 45 per cent for the Scheduled
Castes, 40 per cent for the other back-
ward classes, and 15 per cent for the
Scheduled Tribes and so on. It varies
from year to year. Once that is done,
then, whatever is the quota of the
Scheduled Castes will be dealt with
in this way. I shall specially mention
the Scheduled Castes because, as yet,
up till now, including this year, I can
say that whatever the Government
has decifled will not affect at least the
Scheduled Tribes very much because
the hon. Deputy Minister has said that
the number of scholarships in respect
of them is so small that the money
that is allotted for the purpose is not
exhausted.

But the hon. Deputy Minister has
mentioned certain facts as regards the
Scheduled Castes by telling us that
the number of Scheduled Caste boys
or candidates is increasing very fast
and it is to such an extent that Gov-
emment is not in a position to allot
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that much money which is required.
I shall come to that point last, I the
House is8 convinced, or if the Home
Ministry is convinced, that the number
of Scheduled Caste candidates has
grown to such an extent that consi-
dering their population the allotment
is more than sufficient for them, then,
of cours¢ 1 cannot object to making
any restriction.

For this purpose,—I need not tell it
und everybody knows it—let us take
the census. In the census of 1851, the
number of Scheduled Castes was enu-
merated as more than five crores, and
by this L.mv. 1t must have reached at
least six crorcs, Qut of that, the
maximum number that has to be
allotted scholarships is not much. I
think last year it did not excced
30,000. You should know that in
regard to the post-matric scholarships,
throughout the length and breadth of
India all these post-matric boys of the
Scheduled Castes get scholarships from
the Centre, and no State gives any
scholarship to a post-matric student
belonging to the Scheduled Castes.
Therefore, out of the six crores of
population, 30,000 boys got scholarships
last year. In Calcutta colleges, you
will find that even in one single
college, there are 10,000 students be-
longing to other classes. I cannot
consider how the Ministry thinks that
the number of Scheduled Caste candi-
dates has increased to such an extent
that it is not possible now to give
everyone of them a scholarship. What
is the maximum? She has stated that
Rs. 126 lakhs have been spent last
year. 1 would suggest that if the
Ministry thinks that they are so much
tightened, so much cormered in their
finances let them curtail the expendi-
ture on other heads. But please, for
God's sake, give our boys the facility
of education, the facility that we have
been getting from the year 1952 up
till now, Let our boys become men
who can stand before the civilized
public and stand before their elder
brothers as equals in this country. We
know that they shall have their own
right conceded to them by their own
efforts and that no favour will be
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required by them for getting educa-
tional facilities thereafter Our time
is past, but we at least expect that
our boys and girls may be honourable
men and women in this free India

What happens now” Now, as soon
as the quota 1s fixed, then it 1s distri-
buted on a population basis There
are certain States where the number
of boys 1s small Therefore, there 1s
surplus money That surplus money
18 redistributed pro rata to other
States where there are students who
are left without scholarships, because
the fund is exhausted Once you give
1t to the State, I can very well say
that the year will run out, but the
Coantre ) oo koow  mhanb or ghe
State Government that has got surplus
money and it will have no option
to redistribute 1t Why do you make
this rotten procedure” It 18 your
money and 1t 1s justly the responsi-
bility of the Central Government and
the Members of Parhament who are
to aid the Government here; this duty
lies squarely on you Why do you
shun it* Is it because certain things
have happened and you are afraid of
it? Don't be ashamed of that If
simple distribution of scholarships 1s
such a comphcated matter to the
Central Secretanat, I do not know
what to call this administration It
18 such & simple matter Just
strengthen the scholarship distribution
board by drafting a few more clerks
from the other departments in the be-
ginning of the year. That will solve
the whole difficulty. Instead of that,
you are making these complications

It is known at least to the scheduled
castes and to my friends here that in
1952, when we found that the number

Bducation Minister. He had a large-
this, t is not in my hands;
ghihe of the Fingnce Minidter.”
must he said to the credit of Shri

Deshmukh—we shall never forget 1t—
that we met huim in a deputstion and
told hum that whatever provision
Might be made in the Constitution, it
18 not a matter to be solved overmight;
at Jeast, you can help us'by giving our
bays education :n the post-matne
Stage Before the matric stage, it is
the responmibihty of the State

Mr. Deputy-Speaker: The hon.
Member's time 1s up. -

Shri Barman: I earnestly request
You to give me some more tume, be-
Cause it 1s a very important matter I
hope you shall give me a chance to
eéxplain why I oppose this procedure

J shal) cut short the story, be res-
dily agreed and since that year till
lagt year, 1958-59, all our boys be-
lenging to the scheduled castes and
SCheduled tribes have got scholarships.
It 15 1n that hope that they are getting
84mission in the colleges after passing
the matric Every year, there was a
short-fall in the allotted amount and
€very year, we approached the Finance
Minister and got additional allotment
Lyst year also, there was a short-fall
of gbout Rs 24 lakhs and the hon.
Home Minister made good that defi-
Clency, and every boy and girl belong-
ing to the scheduled castes or sche-
dyled tribes was given scholarship

It distribution 1s handed over to the
States, then the Members here would
nst know, when the year is out, whe-
ther any State has got surplus money
ahd that difficulty will arse Our

tion 18 concerned or are you retarding
it* What for are you doing this?
Because the matter will be simplified
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Sir, I will not encroach on your
kindness too much I shall only men-
tion that even 1f Government has
decided finally that they shall hand
over this to the States, I do not know
how they will solve these complica-
tions There is another matter which
the hon Deputy Minister mentioned,
1e some element of selection will have
to be mntroduced

The Deputy Minister of Home
Affalrs (Shrimati Alva): There is a
Iittle confusion It was sad for the
other backward classes that some ele-
ment of selection would have to be
ntroduced But as far as the schedul-
ed castes go, the difficulty which the
hon Member fears will not arise

Shri Barman: Then, 1 have nothung
to complain, because as regards the
ether backward classes, there 1s al-
ready an element of selection imposed
If 1 am assured that this will not
change the policy so far as scheduled
castes and scheduled tribes are con-
cerned, I have nothing to complamn in
that regard It 1z now for Govern-
ment to see whether the procedure
that they propose will facilitate their
action or retard 1t I hope they wnll
consider it

Pandit Thakur Das Bhargava (His-
car) Will every scheduled caste and
scheduled tmbe candidate go on getting
scholarships as now?

not help us in having a correct asses-
ment of the progress achleved
fard to the various
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His office has been asking for infor-
mation from the State Governments,
but information 1s not forthcomung in
time In this report, 1t 15 stated
that the Commissioner has not got
sufficient staff to have a correct eva-
luation of the progress m the various
States So, I would request the hon
Minsster to provide him with sufficient
staff, s0 that he may do his work
more efficiently than at present
When we come to the actual achieve-
ment 1n this fleld, we have to confess
that the progress so far made 1s not
satisfactory m all the items of ex-
penditure The hon Deputy Minister
while nitiating the discussion on the
report, painted a rather rosy picture
and said, so ruch hag been done in
this respect and from now on more
18 gomng to be done While going
through the report, one must realise
the fact that the money allotted to the
various tes and also money allotted
by the State Governments for the
various schemes are not properly
spent When we take item by item,
thug faillure of State Governments to
utilige the allotted amount can be seen
from the report

It 13 rather unfortunate that even
after 11 years of welfare work, we are
not in a position to assess the situa-
tion correctly The Home Mimmstry I
am told, has an evaluation organsa-
tion, but I do not know what work
they are domg I have to make a sug-
gestion in this respect In every State,
there must be an orgamsation to eva-
luate the work done in the respective
States and the evaluation organisation
in the Centre must work in co-opera-
tlon with the evaluation organisations
in the States TUnless a correct ple-
ture 18 before us, we cannot plan
effectively for the future The third
Five Year Plan is in the formative
stage If correct planning is to be
made with regard to the welfare work
of the scheduled castes and scheduled
tribes, a correct picture of the actual
gituation in the coumtry must be
before us

Coming to the various schemes for-
the welfare of the backward classes,
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[Shnn Kodiyan]
I must deal with the most impartant
and vital aspect of the whole program-
me of work, that is, with regard to
the economic development of the
Scheduled Castes, Scheduled Tribes
and other backward classes This
vital aspect of the problem, I must
say, has not been given sufficient em-
phasis by the Government Unless the
Scheduled Castes and Scheduled Trbes
people are helped to stand on their
own legs economically, no progress
worth the while can be achieved in
this respect Scheduled Caste and
Scheduled Tribe Members and other
responsible leaders of these communi-
ties have been time and again Te-
questing the Government to distmbute
Government land to the Scheduled
Castes and other backward classes
people, to the landless labour, but the
achievement in 'this respect I must
confess 1s rather very unsatisfactory

The Scheduled Castes Commissioner
in his Report has stated that only in
certain States land has been distn-
buted In other States also steps
might have been taken but he has not
been given information on this pomnt
He says that m Bihar, Bombay,
Madhya Pradesh, Orissa and Tripura
lands have been distributed to the
Scheduled Castes, Scheduled Tribes
and other backward classes The total
amount so far distributed is 43,41,900
acres This includes land distributed
on lease-hold basis and also one year
leases With regard to other States
information 1s not available

On page 62 of the Report he says
that about 112 9 mullwon acres of culti-
vable land are available with the
various State Governments He
Jurther states that if about half of
this cultivable land 1s distributed
amongst the Scheduled Castes people
the problem would be solved He
Bays

“If efforts gpe made to settle
these people on 58 0 milhion acres
of cultivable land, quite a large
number of them (perhaps all of
them) can be settled in agricul-
ture. BSome efforts were
during the First Five Year

1period to reclaim land and a
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of over 18 lakh acres were re-
claimed "

But

“Figures as regards the sche-
duled caste and scheduled tribe
persons benefited from this scheme
are not available”

“It 15 also significant to note *
he goes on saying,

“that Rajasthan, Orissa and
Vindhya Pradesh which have size-
able concentration of cultivable
waste land either did very lhttle
or did not figure at all 1n these
reclamation and settlement opera-
tions ™

Then even 1n States where land 1s
distributed, there are certan difficul-
ties in the way On page 66, he says

“The Mysore Government have
reported that certain types of land
have been released by the Revenue
Department for grant to the land-
less Individuals, however, under
the preference list come after
educational institupions, nferior
village servants and co-opera-
tive farming societies But among
individuals, first preference 1s
giwven to Scheduled Castes and
Scheduled Tribes There 1s a limut
on land to be granted The cost
of reclamation 1s to be borne by
the individuals ™

Then with regard to West Bengal he
says

“In West Bengal, pending en
forcement of Land Reforms Act,
1955, surplus lands of the ex-inter-
mediaries, raiyats and under
raiyats which have been taken
possession of by the Collectors are
being settled temporarily on year
to year lease and for this the
Scheduled Castes and Scheduled
Tribes take thewr chance with
others "

1 need not go on citing instances of
the other States I have no time with
me ‘Thig is a very important aspect
of the development of the Scheduled
Castes and other backward classes
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people If mullions of acres of land
are m the possession of the State
Gov ts, I want to know what is
the ﬂl difficulty in distributng land
to the Scheduled Castes people So
far as my State 13 concerned, 1t 1s the
smallest State m India We have very
little waste land in Government pos-
session We have only 74 lakh acres
of land, but even that we are distri-
buting to the landless peasants and
landless agricultural labourers  Pre-
ference 13 to be given to the Sche-
duled Castes people 25 per cent of
the land has been reserved for the
Scheduled Castes and other landless
Ppeople

So far as other States are concern-
ed, which have got large tracts of
cultivable waste land, they can distri-
bute at least 50 to 80 per cent of this
Government land to the Scheduled
Castes and Scheduled Tribes and to
other backward classes people But
nothing has been done in this respect
Even though some States have taken
steps as I have stated earlier difficul-
ties are 1n the way for the Scheduled
Castes and other backward classes
people to make use of this distribution
of land

Then coming to the other aspect of
the econmic development of the Sche-
duled Castes, cottage industries and
village industries play a prominent
role But here also we can find that
the progress made 1s very unsatisfac-
tory The total provison for
the Second Plan period
for cottage industries to be started
among backward classes people 1s
Rs 547 20 lakhs The amount spent
in 1956-57 was only Rs 38,38,022/-
and i 1957-58 1t was Bs 57,12,698/-
The total expenditure dunng the first
two years of the Plan period comes
%o only Rs 0,50,720/-, that 13, much
below the yearly average of about
Rs 1 crore to be spent for cottage
industries for the backward classes

Then coming to the co-operation
fleld also we can fing that the Plan
Monhﬂl.!ll‘ﬂhkhmdth.
Rmount spent in the first two years
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was only Rs 88 89 lakhs So, here
also we can find that the progress
made is rather very slow

‘With regard to cottage 1industries,
Government have opened certain
tramning centres and in certain other
areas trammg-cum~production
centres So far as certain tramng
centres are concerned, suitable follow-
up programmes are not worked out.
As a result of that, the tramnees, who
get Traiming m these traiming centres,
cannot start industrial units of their
own [ would request the Govern-
ment to change the training centres
as far as possible into trainmg-cum-
production centres and suitable
follow-up programme also should be
worked out and the trainees should
be given liberal financia]l aid

Then about the reservation of seats
for Scheduled Castes and Scheduled
Tribes candidates i1n the services
several hon Members have made a
reference I do not want to repeat
all those arguments but only one point
I want to stress, and that is about
the lame excuse often put forward by
the Government and Government
officers that suitable candidates are
not forthcoming from the Scheduled
Castes, Scheduled Tribes The
employment exchanges' figures given
in the Report refute this so-called
theory of smitability of candidates
The total number of Scheduled Caste
Candidates registered m 1956 was
1,78210 Th¢ total number of candi-
dates remaming on the live register
at the end of the year 1857 was 92,982
Out of these, 719 were graduates, and
10,818 were matriculates With regard
to the Scheduled Tribes also, you can
see that the registered number of
candidates remamning unemployed on
the Live register was 19,472 OQut of
these, 83 were graduates and 729 were
matriculates Thus, we can see from
the figures furnished by the Employ-
ment Exchanges that there were
thousands of qualified candidates
remaming in the live registers of the
varous Employment Exchanges and
at the same time, the Government put
forward this lame excuse that suitable
candidates were not forthcoming from
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[Shri Kodiyan]

among these people. Therefore, the
Government should see the real diffi-
culties in the working of the safe-
guards, As my hon. friend Shri
B. K. Gaikwad has already pointed
out, something is wrong somewhere,
There is no doubt about it. There are
some people who are placed in key
pogitions who do not want the Sche-
duled Caste pecple to come up.

Shri V. P. Nayar (Quilon): Hear,
hear,

Mr. Deputy-Speaker: The hon.
Member said, somewhere. This hon.
Member says, here, here,

Shri V. P, Nayar: HE A R.

Bhrh Tungaeamh {Misdora)): They
have to be un-earthed,

Shri Kodiyan: One word about
housing. Of all the items in the pro-
gramme for the welfare of the Sche-
duled Castes and other backward
people, I must say that this scheme
for housing has become very popular
with the Scheduled Castes and back-
ward clesses. So far as my State is
concerned, there is a large demand
from the Scheduled Castes people for
houses. Last year alone, 1n my State,
more than 1000 houses were con-
structed for the Scheduled Castes and
Scheduled Tribes. In the last Advisory
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Mr. Deputy-Speaker: That hag been
cleared now.

Shri Kodlyan: Yes; we are thjnk-
ful to the hon. Minister for that, More
money should be allotted for that;
that is all.

So far as untouchability is concern-
ed,...

Mr. Deputy-Speaker: This should
not be touched now.

Shri V. P. Nayar: Only touch and
go.

Shri Kodiyan: Only touch and go.
Untouchability must be removed, The
only point that I wish to make in this
regard is that untouchability m our
country still prevails. The report says
that except in Kerala, Bengal and
Delhi, all other States have shown &
decyease in the number of
cagses registered under the Untouch-
ability Offences Act, 1855. This does
not mean that in these States, un-
touchability has come down or dis-
appeared. So far as my State is con-
cerned, there is a Committee for re-
moving untouchability. It meets re-
gularly every month and the situation
is taken stock every month, and
balance that action can be taken by
the police promptly. It is because of
that prompt action and vigilance of
this Committee that reports come and
more and more cases are being re-
gistered under this Act,

ot wyem (o
gfe onfeat) @ SuTsTw W@, W
o ¥® ge { fowgey wvw wifvere
B s R @
wwae o dw § fie bz # fgns
wregw, feegee grew o wex derd
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vt ¥ fag, oY ¥y feamad & i §,
v famt & RNew N
o ageY &7 @ § T At oo o
feq¥ gare wr €, T & arfier
5 fedt wokt o Wit @ Ot
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Shri Datar: My hon. colleague will
be replying to all the points raised
during this debate. So, I should like
to confine myself only to a few of
them.

While I was listening to the
passionate appeals made by a number
of hon. Members and by my hom.
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I have heard the debate till , now,
so far as the Scheduled Castes are
concerned. I should have been happy
if some hon. Members had spoken
about the unfortunate conditions in
which our iribal people are living in
a number of outlying areas. Their
condition 18 also equally miserable,
and, therefore, I would request one
and all to treat the miserable condi-
tions of the Scheduled Castes and the
Scheduled Tribes and other classesas
a national problem The problem of
the Scheduled Castes should not be
dealt with or should not be considered
as only the problem of the Scheduled
Castes This should be considered as
a problem of the whole nation For
that purpose, all of us, including not
only the Scheduled Castes Members
but also the non-Scheduled Caste
Members of Parliament, have to take
ful] share in the great work of
regeneration of these unfortunate
emimumtln- That ought to be our
task.

+ May 1 also point out to my brethren
of the Scheduled Castes and Sche-
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Tribes to tour round the country and
try to find out to what extent the
conditions are miserable and how they

be i : Whenever these
reports are received, it is our duty to
send down his comments to all the
State Governments concerned, and it
18 they that are primarily responsible
for improving the conditions along
the lines recommended by the Com-
missioner for Scheduled Castes and
Scheduled Tribes.

Shri B. K. Gatkwad: They are nnt
doing that. That is our complaint,
and that is what we have said

Shri Datar: I sympathise with the
hon. Member. Let huim sympathise
with our position also. Let him under-
stand that so far as the executive
function in connection with the
improvement of the lot of the Sche-
duled Castes, Scheduled Tribes ete. is

that in the primary duty
of the State Governments, and we
come mnto the picture for the purpose
of supplementing by way of grants
what they are doing. The lLimited
functions of the Commissioner for
Scheduled Castes and Scheduled
Trbes should also be understood, He
has to investigate, and he has to
report. Even this work has increased
to a large extent and that is the
reason why we have appointed as
many as nine regional commissfoners
or assistant commussioners for the

degree or measure of co-ordination
between the Centre and the States. I
am very happy to find that the State
Governments also are taking a greater
interest 1n these problems. We had a
conference last year of the Mimsters
for Scheduled Castes and Scheduled
Tribes or socia] welfare in the various
States. A number of hon. Members
also took part in the general delibera-
tions and I am happy to find that all
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the State Governments are now aware
of their great responsibility so far as
the early improvement of the condi-
tions of all these people is concerned.

May I, in this connection, read only
one sentence from the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes? I would
request hon. Members to note at least
for the time being that the conditions
are improving, although I would agree
with all the hon. Members that the
progress has to be as fast as possible,
and more substantial. The Commis-
sioner has remarkéd that there has
been an all-round increase in the
tempo of work relating to the welfare
of the Scheduled Castes and Sche-
duled Tribes and other backward
clusses during the second year (1957-
58) of the Second Five Year Plan
period as compared to the last year.
Unfortunately we could not spend the
whole amount during the- first five
years in respect of all these communi-
ties, and therefore we took care to see
that the tempo of progress was
increased, and here I have before me
the report of the Commissioner for
Bcheduled Castes and Scheduled
Tribes who has observed an increase
in the tempo of work.

Shri M. C. Jaln (Kaithal): There
has been a shortfall in the first and
second years.

Shri Datar: The shorifsll will
gradually disappear. There are certain
diffculties also which have to be
taken into account. All the same, hon.
Members will agree that there has
been an increase, and I wish hon.
Members were in a position to give
some appreciation to what the State
Governments are doing in this respect.
With these remarks, I
shall deal with certain points,

An hon. Member, I believe Shri
Sadhu Ram, suggested that the
smount of Rs. 90 crores would not
be suficient for the welfare of the
Scheduled Castes, Scheduled Tribes
and backward classes. May I peint

out in this connection that the mem-

bers of all these custes, tribes and

communities are entitled to, and they
also, the benefl

States, they are entitled to, and may
I polnt out they are getting, benefits
also to a certain extent, though it may
not be so large as the hon. Members
may wish it to be. =

Take the community development
projects for example. There also we
have been finding that the Scheduled
Castes and Scheduled Tribes also are
getting more and more benefits from
the general budgetary provisions.
This is in addition because there are
certain special problems so far as
the Scheduled Castes and Scheduled
Tribes are concerned, and that is the
reason why the supplementary budget
for the Second Plan of Rs, 91 crores
has been conceived of.

My hon. friend actually put in a
mathematical calculation #nd stated
that Rs. 81 crores were being given
to 18 crores of the Indian population,
and then he stated that the amount
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Shri Datar: There are some such
problems here and there, We are
trying to tackle them, and I am hap-
py to find that the State Governments
are more and more conscious of therr
obligations towards the Scheduled
Castes, and the amounts also are grad-
dually being spent. It is our desire
to see, whenever certain budgetary
provisions are made, as for instance
this sum of Rs. 91 crores which has
been reserved, that the amounts
are spent on the welfare of these
various communities, Therefore we
are anxious that the State Govern-
ments also spend as large an amount
as possible out of the ceilings fixed
for them

My hon friend raised the question
of untouchability, Shri Gaikwad was
right m saying that untouchability
has been removed by the Constitution,
but it 15 still there. I agree with him
that 1t is still there, the more so 1n
the rural areas I myself have
travelled through a number of rural
areas and 1 find that unfortunately it
15 there, and even where it appears
not to be there, subtle untouchability
i1s bemng practised. That fact cannot
be gamnsaid, and I am not sure whe-
ther the citation of certamn villages as
being against untouchability or where
untouchability has gone, will be
correct at all. There are a number of
villages throughout India, and there
untouchability is there, and for the
Temoval of untouchability we have to
take steps which will not defeat the
Purpose we have in view.

My hon, friend Shr1 Gaikwad was
Perfectly right in saying that the con-
dition of the untouchabiles or Harljans
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other members of the community
there. Therefore, we have to be very
careful.

If in a village you have only five or
six Harjjan families as against 50 or
100 other families, naturally you will
find that if we take any harsh steps,
if we penalise them or take any other
steps against them, then the results
will have to be taken into account.
That 1s the reason why we have to
proceed cautiously even so far as the
bringing into effect of the Untoucha-
bility (Offences) Act is concerned

As has been rightly pointed out by
a number of hon. Members, the
Untouchability (Offences) Act 1s there
and 1ts presence on the statute-book
has a very large restraining or deter-
rent effect on those die-hard sections
of the Hindu communmity which still
believe that untouchability is a part
of their religious obligation. That is
entirely wrong. So, the Act has had
a good effect.

So far as the actual number of
prosecutions is concerned, the diffi-
culty 1s that 1n a court of law you
have to produce evidence under the
Indian Evidence Act, and if 1t becomes
difficult to get evidence, then natural-
ly the cases may not succeed, and in
some cases the cases are compromised
also. If for example the persons who
have suffered, the harassed Harijans,
do not come forward, iL does not mean
that they are not harassed, but it does
mean that there is not sufficient
quantum of proof for establishing the
offience against the people concerned.
For that purpose Government are
anxious to see that all proper steps
are taken, all stern steps are taken.
Everywhere, we have issued instruc-
tions, the State Governments have
1ssued  instructions that whenever
there is before a police officer any
information, he has to check up, he
has to investigate into it and flle a
prosecution. So far as we are con-
cerned, such action is always thers,
but unfortunately, on account of the
helpless condition in which the Sche-
duled Castes are living, it is perfecly
understandable that they cannot come
forward to give evidence because in
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efforts, so far as the moral persuasion
of these people is concerned. Side by
side with this moral persuasion, we
have an Act which will tell them
that in case they go wrong, they will
be visited with punishments under the
Untouchability (Offences) Act, That
is the reason why such a cautious
policy has to be followed, though all
along it has to be firm.

:

Shri Sonavane: How long this moral
persuasion will take us to our goal?

Bhri Datar: It is bound to take us

the hon. Member have greater faith
in ourselves and in the great instru-
ment of non-violence that Gandhiji
has made for us,

Then I would deal with scholar-
ships. My hon. friend, Shri Barman,
who raised this question, is not here
You are aware that during the last

could be called devolution or decen-
tralisation. So far as this decentra-
lisation is concerned, we are going to
lay down standard rules. We are
anxious that these students get
scholarships as early as possible. A
number of steps has been taken by the
Ministry of Education. But the con-
sensus of opinion of State Govern-
ments was that this work should be
entrusted to them and this could be
carried out by them m a more effec-
tive manner without loss of any bene-
fit to the boys and girls who were
getting it. As I have stated, rules are
being laid down and according to
these rules, we shall find out what is
the number of eligible students from
among the applcants. Then the
Central Government will allot monies
out of this fund to the various State
Governments, We shal] see to it that
the State Governments proceed with
it and the directions would be wvery
clear that as far as possible, afier the
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this is what we have undertaken. I
am confident that under this scheme,
the scholars will get their monies as
early as possible

A question was raised as to whether
we shall be in a posilion to satisty all
the claims or whether we shall be able

by the Central and State Governments
together. My hon. friend, Shn
Barman, who is happily here, nced
not be apprehensive that this parti-
cular step has been taken to deprive
the Scheduled Caste boys and girls
of the benefits they were getting. In
fact, we are anxious that they should
get this benefit, and as large a number
of Scheduled Caste students get the
post-matriculation cducation as possi-
ble. Let there be no misgivings on
that score. It is hoped that by
the pooling together of the
resources of the Central and State
Governments, it would be possible to
satisfy the largest number of, if not
all, the claims of these boys and
girls, In case it is found that there
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priority, end if any such occasion
arises, if there are a larger number of
eligible applicants than can be pro-
vided for, certainly the matter will be
duly considered with all the sympathy
that jt deserves. Let not my hon.
friend entertain any misgivings on

thkat geore.

sources of the Central and Btate Gov-
ernments will be pooled together, Is
it not a fact that the State Govern-
mentg agre giving only Rs. § . 10,
Rs. 15 or at the most Rs. 20

of scholarship, and when all this will
be pooled together, will it be avail-
able to the students who are enjoy-
ing that amount of scholarships now?

8hyi Datar: I am not sure whether

the hon. Member is referring to post-
matriculation education.

Shri 8. C. SBamanta: Yes. The
amoynt given is Rs. 5, Rs. 10 etc.

Shrl Datar: If he is referring to
that, may I point out that after all
these resources are pooled together,
these scholarships would be granted
at uniform rates; so far as the differ-
ent courses mre concerned, naturally
in some cases, the amount is likely
to be more, as for example, in medi-
cal or technical courses, In some
cases, it is likely to be less. But it
cannpt be Rs. 5 or Rs. 10, as the hon
member points out.

Skri Barman: Is the hon. Minister
now gtating something which is differ-
ent from the assurance that he gave
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u.tl.hlttime' 1 did not pursue the
mlmrthen In fact, since 1950, uptil
1858. .

Shri Datar: We have increased it
already.

Shri Barman: ....every eligible
candidate was given scholarship. He
said it would be done this year also.
If he sticks to that, it is all right.
S0, let this be contlnued as it has
been from 1952 to 1858.

Shri Datar: Naturally, when we
make rules, all these circumstances
will be taken into account. 1 am
merely answering my hon. friend's
misapprehehsion that some element of
selection will have to be introduced.
That is, I think, what he fears.

Shri C. K. Bhatiacharya (West
Dinajpur): May I put a question to
the hon. Minister? Will the hon.
Minister kindly get a report as to how
these scholarships are being utilised
by those who get them and whether
they are being fully utilised by those
who get them?

Shri Datar: Is it the hon. Member’'s
contention that the students who get
these scholarships do not utilise them
properly? I shall surely have that
matter looked into because it is our
business.

Ncw. I should like to pass on to
other things. So far as the services

are concerned, I shall have to be brief.
mylrequuthon.llunbonnotto
make light of the requirement of
suitability. Now that suitability hes a
different meaning, minimum suitability
is required of the Scheduled Castes
and Scheduled Tribes. That is what
has been laid dowmn in our rules. May
I invite the hon. Member's attention
to the rules that we have made so far
as the All India Services are eoncern-
ed? I fiad that the number of candi-
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Take the case of the Special Recruit-
ment of 1988 of which the resilts
have been out. Teke the case of
the Al] India Services Examination the
results of which are elso out. The
number of the Scheduled Caste and
Scheduled Tribe candidates is rising.
‘There were 7 candidates who were
selected and one who had been select-
ed in the emergency recruitment—a
Scheduled Caste candidate -did not
agree to accept the offer. In fact, be-
fore we passed him over, I had him
called to Delhi through @ common
friend and tried to persusde him to
accept it. Because an LA.S. officer
would be in charge of a district, 1
would have been happy if the candi-
date had accepted it. But, for cer-
tain reasons of his own—mostly finan-
cial reasons, he did not choose to
accept jt. Thus, you will find that we
are trying our best to see—even on a
personal plane—that the number
gradually rises,

We had a special meeting to get a
number of assistants from the Sche-
duled Castes and Scheduled Tribes.
The number was fixed at 100; and
two Scheduled Caste candidates did
not come forward to accept the offer
at all. I could wunderstand their
reasons—they were placed well. But
that also shows that we are trying our
best to take as many Scheduled Casfe
people as possible,

In this connection, it is not a mere
degree of the University that is use-
ful. Let the hon. House know that
we are trying to take steps to have
proper tuition given to the Scheduled
Caste and Scheduled Tribe applicants

tion to a number of Universities. But
it was only the Allahabad University
which accepted our grant. We gre
llﬂnlthrlemm.tothem—lbe-
lieve it is Rs. 58,220—for <oaching

Tribes
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ve before me a notufication
issued by the Secretary to the Vice-
of the Allahabad Univer-

sity according to which he has called
up applications from the Scheduled
Castes and Scheduled Tribes candi-
dates intending to appear at the next

in the
usual criticism that Government are
not doing anythung at all in this
respect,

For the last 2 or 3 years we have
addressed a number of Unuversities
Some Universities did not take wup
this question. I am very glad that the
Allahabad University has taken it up
Qur desire 15 to have about 100 stu-
dents duly trained for appearance at
the All India Services examinations.

I know the difficulties under which
the Scheduled Caste and Scheduled
Tribe candidates suffer. Their domes-
tic conditions are not happy; the
particular environment which is neces-
sary for a cultural and intelectual
hife has to be introduced (Interrup-
tons )

Shri Somavane: May I know whe-
ther the State Government have been
intimated about this scheme that the
Universities are to train such students?

8hri Datar: This 1s a public notifica-
tion 1t 1s there so far as the candi-
dates for the All India Services are
concerned  (Interruptions.)

S8hrli Sonavane: Did the State Gov-
ernments secure the consent of other
Universities?

Shri Datar: No question of consent
at gll Various Universities were ad-
dressed and it was only this Uni-
versity that took up this gquestion.
We are giving them a grant of
Rs. 58000 and odd for the year 1959-
m&t.mdm:mhm

proper training and proper
feneral eduestion. I am confident
that as g result of such training, in
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the course of the next few years, a
far larger number than what we have
will be admitted not only to the All
India Services examinations but to
others as well.

Shri Sonavame: Only one Univer-
sity has accepted this.

Mr. Deputy-Speaker: What should
he do?

Shri Datar: What can I do 1f they
do not accept?

Shri Bonavane: Why not persuade
on a personal plane. ..

An Hon, Member: What 15 the grant?

Skri Datar: Rs. 58,000. (Interrup-
tions). I will finish in 2 minutes.

Then, another hon. Membeér suggest-
ed that there ought to be Scheduled
Caste or Scheduled Tribe members on
the Public Service Commissions. May
I point out that so far as the Public
Service Commussions are concerned,
they are statutory bodies and very
important and highly-placed persons
are appoimnted

Therefore, my first submission 1s
that let us try to place the greatest
measure of faith m these statutory
bodies AIl the same, I am prepared
to concede that just as the members
of other castes and communities are
there, the Scheduled Castes and the
Scheduled Tribes are also entitled to
be there, not necessarily are repre-
sentatives of the respective commu-
nities, Let 1t be understood very
clearly that they would be highly
gifted people, highly experi¢nced
people and they would continue to
g@ve us very good advice

All the same, as I have stated, so
far as the Union Public Service Com-
mission 15 concerned, we have a mem-
ber who belongs to the Scheduled

Castes. He was the Spesker of the
Madras Legislgtive Assembly and he
was persuaded to accept this position. .
He is there, if I mistake not, for the
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last 3 years. There are three Blates
where also we have either Harijan
members or a Tribal member, In
the Assam Public S8ervice Commission,
an hon. lady Member of the First
Parliament, is now a member. There
are two other States—Bombay is one
and Andhra Pradesh is another—
where you have Scheduled Caste
members or the Public Service Com-
missions. !

Shri M. R, Krishna: I do not think
there iz a Scheduled Caste member
of the Andhra Pradesh Pyblic Service
Commission.

Shri Datar: My hon. friend from
Andhra Pradesh does not know! Re-
cently, a retired member.... (Inter-
ruptions).

Mr. Deputy-Speaker: Order, order.
Let the hon. Minister be allowed to
continue his speech.

Shri Datar: Thus, you will find that
there are such members or at least 4
of the various Public Service Com-
missions. As and when it is found
possible we shall have more (Inter-
ruptions).

1 am not going to accept the con-
tention that only a Scheduled Caste or
a Scheduled Tribe member will ad-
vance the interests of the Scheduled
Castes and Scheduled Tribes. It is
the privilege of all of us—not only
the Scheduled Castes and the Sche-
duled Tribes—to advance the interests
of the Scheduled Castes and Scheduled
Tribes and Other Backward Classes.
Therefore, I would say that so far as
this question is concerned, we are
doing whatever is possible.
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such allegaflon had been
made and I was assured by the Harl-
jans and tribals there that there was
no forced Ilabour at

|

concerned. . .(Interruptions).

Mr, Deputy-Speaker: Now, the hon.
Members should listen to the reply;
they have had their say.

st Tl oW sYrenw wERT,
AT AT O UEY . . . . .
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Shri Datar: So far as Buddhists are
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he is entitled to have all the benefits
on

other backward classes, they would be
entitled to some monetary benefits.

I have tried to answer as many
questions as possible and 1 assure the
hon. Members that we shall do every
thing that is possiblé to improve the
m::'tionlofthe Scheduled Castes and'
Tribes.

Shri B. K. Gaikwad: On a point of
information,. ...

Mr. Deputy-Speaker: There would
be another reply by the Minister.
Then, he will have a chance.

Shri Basumatari (Goalpara—Reservs
ed—Sch. Tribes): Mr. Deputy-
Speaker, at the outset I congratulate
our Deputy Minister for submitting a
report and telling us that the Gov-
ernment is going to change the
pattern. I thank our Deputy Minis-
ter, Shrimati Alva, for giving us an
opportunity to discuss the report of
the Commissioner for Scheduled
Castes and Tribes. She was observ-
ing while submitting the report that
the Government is going to change
pattern and procedures whereby the
State Governments will be given much
more freedom for the development of
the under-developed society. I have
not a shadow of doubt about her
sincerity and the honesty of the Gov-
ernment.

But I would suggest from my ex-
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had to check and fight against the
misuse of the moneys and the non-
implementation of the aschemes. I
have found that money was sometimes
lavishly sanctioned to the schools and
colleges; amounting from Rs. 25,000 to
Rs. 40,000 where there were only 7
or 8 tribal students. We do not
grudge if there are students belong-
ing to the other advanced communi-
ties because that free mixing and
staymg together in the hostel re-
moves the separatist mentality, I
ecannot but feel very sad when I find
that our hon. Members inside and out-
side do not understand what the
actual provisions in the Constitution
are. The hon. Minister hae now ex-
plained many things and he tried his
level best to convince us with argu-
ment about the activities of the Gov-
ernment. ‘The report submitted by
the Commussioner reveals how the
Tecommendations of the Commissioner
had not been 1mplemented by the State
Governments while it reveals how
they are not taken into consideration
in the matter of appointments and
how scholarships are demed. For
instance, scholarships are denied in
institutions like the Air Force, Navy,
and the Military Academy Schools on
the ground that they are costly. There
are also such instances in regard to
the newly constituted institutions like
public schools and though provision
+was made for 65 students in the case
of a certain school, only two Sche-
duled Castes have been awarded
scholarships and five for the back-
ward classes and none to the Sche-
duled Tribes. The hon. Minister Shri
Datar explained the situation of the
Government and how sincere they
were. We are very reluctant to ae-
<ept fully his explanations, We want
to know this. How far have these
tribals been developed? How far have
they been appointed in various depart-
ments; and what is the percentage of
the tribals in  various

and posts? That is the guestion. I!
you go into the details you will find
a very low percentage. Our hon.
friend, Shri Gaikwad, spoke emo-

up in the departments.
just now took pains to explain the
position, but I do not agree with it.

in the Constitution and why it was
not rightly implemented.

15 hrs.

This special provision was made in
the Constitution to bring up these un-
developed, down-trodden and ill-
fated people to the same level as the
advanced people. This provision was
made only because of the desire of
Mahatma Gandhi Mahatma Gandh
wanted to have a State where there
was no difference between the rich
and the poor. Mahatma Gandhj want-
ed that all these down-trodden people
should be brought to the same level
as the advanced people. Mahatma
Gandhi wanted that all these ill-
fated people should be raised up
Mahatma Gandhi said that this was a
national prohblem. Though our hon.
Minister says that this is a national
problem and to develop these people
is a sacred duty, I feel that it is only
an expression of sympathy from the
lips not from the heart.

Suir, I am not saying all this by way
of any criticism. We are very antious
to develop ourselves. We &know our
position. We have also prestige. We

questing the Government, to imple-
men$ the provisions guaranteed In the
Constitution. You have guaranteed
these things in the Cosistitution. We
are only requesting the Government,
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the House, to be true to their guaran-
tee, true tp their words

The hon Minister just now said
that Shr1 Gaikwad was not justified
in the criticiams that he made I
must say, he was not cniticising He
was only piving out what he felt He
1s connected with these activities He
knowe every inch of his community
He knows and he feels the difference
between caste Hindus, the developed
community and the undeveloped com-
munity Therefore, he was speaking
with emotion That 15 because we
know how down-trodden we are, how
ill-fated we are

Sir, I can give you my experience
As far as Assam 18 concerned, I can
say that money was spent lavishly
without any proper scheme Our
hon Deputy Mmster said that they
are trying their level best to bring up
these people If you take the present
position 1n the States and look into
the question in detail you will find
that 1t 1s & very sad thing The other
day I had been to Kerala, where I
found that the tribal people are so
ill-fated, so wretched that you cannot
think they are the citizens of a free
country There are some tnbals
called Malay Pandaran, Xanrkkar,
Palliyans and others These tribals
are living just hike pigeons and pigs
Kerala, as you all know, has got the
most advanced State As far as
hteracy 1s concerned, the percentage

sometimes by the side of river and so
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Again, if you go to the villages, go

They were the people who fought
against the Moghul Emperor They
had taken a vow not to enter Chittor-
garh, not to own a house in Chittor-
garh, not to enter the houses m
Chittorgarh  They are lhving with-
out houses moving 1n carts from place
to place for their livehhood  When
the Prime M:inister told them that the
country 13 now independent and
Chittorgarh 1s our own, and requested
them to give up their vow now
They are ready to construct their own
houses and live there They now
want land they now want to construst
houses A sum of Rs 3 lakhs has
been sanctioned for construction of a
colony there But that money s
being misused I find that some pala-
tial buildings have been constructed
there There 1s a hostel, but I found
that hardly 80 students are living with
the result that many rooms are lying
vacant When I went to the colony
I found that some houses have been

found that many officers have been
appointed, but no houses are built for
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nities, Here I want to point out one
thing. What do we find in the hostels
and schools in different places? From
the allotment for Scheduled Castes
and Tribes the schools and hostels are
built but 20 per cent. or 30 per cent.
Scheduled

Scheduled Tribes?

;
¢
$L7

and go shead with the work without
any mental reservation, I am sure this

From the various explanations that
were given by the hon. Minister
Mr, Datar it appears to me that it is
only a sort of explanation rather than
any concrete action. Therefore, my
appeal to the hon. Minister iz that he
should be more sincere to their words.
The people in India, whatever the

own people only. Therefore, when
the question of Scheduled Castes and
Scheduled Tribes comes, we also feel
in the same way.

It is the duty of the people, it is the
duty of the learned friends, it is the
duty of the advanced communities, if
they want to develop the country, to
develop the undeveloped people first.
That is the main question.

question, whether reservations should
be there or not.

1509 hrs.

[Sarx BARMAN in the Chair]

I am sure that if reservation is not
continued, then even the small re-
we have
in
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returned to the State Assemblies, if
the reservation is not continued.
That too I doubt whether any of them
will be returned on Congress tickets,
Now, in this democratic country, if
only five or two per cent. are return-
ed to the Legislative Assemblies and
Parliament, how can you help the
development and amelioration of these
communities, who will plead their
cause?

The other day, while the question of
democracy and representation was
raised, our Home Mimster said that
this House iz governed not by the
minority but by the majority. Well,
mn a democratic country we quite
realise that the democratic country
should be governed by the majority.
But when the question of demoeracy
comes, even if the two per cent rep-
resentation that we used to get i1s not
achieved, either in the State Legisla-
tive Assemblies or in Parliament,
how can you claim that there 1s pro-
per amelioration and representation?
And how can we also claim that ade-
quate representation has been given?

Now, what about the representation
for the tribal people areas in this
August House 1tself, there 15 not a
single member from the tribal areas
functioning as a Minister in the
Cabinet, or as a Deputy Minister.
There is no one belonging to the
Scheduled Tribes who is g Minister.
This is sheer negligence shown to the
backward minorities, the Scheduled
Tribes, who are only 81 in number in
this House. No body is here to hear
our voice, and nobody to look to our
demands. Here also we are badly
neglected.

While the question of democracy is
sed, when the question of demo-

g

tracy is voiced, then we must see
how the down-trodden people are in
be raised and given representation. I
have no doubt about the sincerity of
the Deputy Minister, She spoke the
other day with emotion. Last yesr
also, she gave her reply to the

Caste
and Scheduled Tribes
speeches 1n connection with this Re-
port, and she was emotional. She
understands very well, but by under-
standing if not following it with ac-
tion will be of no good.

VAISAKHA 7, 1881 (SAKA) the Commissioner 13374
for Scheduled ']

I wish also to congratulate the Com.
missioner for Scheduled Castes and
Scheduled Tribes. In his report he
reveals all the difficulties and has
shown how his recommendations are
not implemented and how action has
not been taken on certain recommen=
dations. There also he 15 clear. 8o,
I wish to congratulate the Commis-
sioner also

In the case of the reservation of
seats, the Constitution itself has
guaranteed where 1t was prescribed
provisions to determine whether re-
servation should continue and not. I
shall just read out the provisions

Mr. Chairman: The hon Member's
time 1s up

Shri Basumatari: I shall finish in
two minutes From time to time, we
are discussing the question of continu-
ation of reservation About reserva.
tion, no clear answer is given as to
whether 1t will be continued or not.
According to article 339 of the Consti-
tution, a Commssion has to be ap-
pointed to report on the administra-
tion of the Scheduled Areas. Article
339 says’

“The President may at any time
and shall, at the expiration of ten
years from the commencement of
this Constitution by order appoint
a Commission to report on the ad-
ministration of the Scheduled
Areas and the welfare of the
Scheduled Tribes 1n the States.”

So, it is clear that some Commission
should be appointed.

Now, about reservation, according
to article 334 of the Constitution, re-
servation of sests and special repre-
sentation to certain communities will
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cerse on the expiration of ten yearx
from the commencement of the Cons-
titution. So, if nothing 1s done now,
automatically the reservation will go.
To decide whether the reservation
should be continued or not, a Com-
mission has to be appointed. That
should be reported by a Commission,
but it has not been constituted. So,
1t is a question of a very great anxiely
10 us. The guarantees given in the
Constitution should be implemented,
and we should be sincere in carrying
out the guarantees. This 1s the right
time to appoint Commussion.

With these words, and with thanks
to the hon. Deputy Mimster who
spoke with emotion, 1 close 1 be-
lieve that, along with emotion, she
will try her level best to improve the
conditions of the backward people as
referred to mm the speeches in the
debate which were full of emotion

With these words, I resume my seat.
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“Timber is goldl Believe it or

not, at Hepurkasa village timber
sold previously for mere Rs. 420,

has now brought Rs. 5,365...”
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& fform 3 wonr § i o
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# o€ dar adwr frerer Wi Wi Wy
T W awn ¥ Y a1 saw frg B
wdr & ¥ aw oY s qg AR e
s i goeR A0 Hife fifor
! § sw ¥ gmfes v fem o @
fie it waifie o @ 9 9T e
AT 9T wAE AEF HAT T aT qg 60
vy =& W |

Mr, Chairman: We are to continue
our aitting to-day up to 5 pm. or
5.30 p.m.?

IR :  JUWW HgRE A
ST Y W13 W & a% & fog agrr
wfrere wT forar 971 | W aft ww
w2 oYt wfgw avg wpr ¥ woly & @
o6 $E At a¥ I it

Shri M. C. Jain (Kaithal): We
should continue up to 6 p.m. today.

Mr. Chairman: Even then, I have to
request hon. Members to limit their
speeches to ten munutes, because the
list before me contains so many
names. Even now, some States have

not at all been represented by any
party whatsoever.

st 90 Wo WEIMW :  TAHT
Bt A wig fear amg |

tﬁu‘rwf«rw&waﬁma‘qﬂ
o1& § i} forrer fis fgrgear wr iy
aw & v aw wnif e fady ot %
oo & fag awg fiear ang o

Mr. Chairman: It is very difficult

to make such discrimination. There
sre certain States which have not
been represented at aill,

Skrl Mansea (Darjeeling): May I
know when the hon. Minister will
stard replying?
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Mr, Obairman: If we sit &p to mx
gclock, then I shall call the hon.
Minister at 530 p.m. Hon. Members
ghould try to conclude their speeches
wnthin ten minutes. .

Shri Ramdhani Das (Nawada—Re-
gerved—Sch, Castes): I am very grate-
ful to you for the opportunuty that
you have given me I should like to
take this opportumity to draw the
attention of the House towards the
pitiable conditions of that section of
Harijans, which conmsts of certan
castes like Doms, Bhangls, Rijhwars,
and Halakhors etc In this connec-
tion, I would like to bring to the
notice of the House the observations
of the Commussioner for Scheduled
Castes and Scheduled Trbes as
found in the different reports. I
shall quote a few lines from the
different reports which wall go to
show how deplorable their conditions
are

In the year 1855, the Commussioner
says 1n his report at page 214.

“Even among the Hanjans
there exist groups such as the
Bhangi, Dom, Madiga, Mala etc
who are 1n mmnority and who need
special protection not only agawnst
caste Hindus but also from the
dominant Hariyan groups”

In 1056-57, at page 122 of his report,
in the last paragraph, he says-

“It has been observed that the
vocal sections among the Sche-
duled Castes take all the advant-

In 1937-58, at pages 171 to 172 of his
Teport, in the last para, he says:

VAIBA!HA"I’,II!I (SAKA) the Commissioner 13508:
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to year and replaced in due course
by a hst based on the criteria of
jncome cum merit.”.

Further, he says:

“To my mind. income cum
merit 1s the only equitable basis
for granting concessions to the
under-privileged section of the
people, though in the case of cer-
tamn castes which are not still
vocal enough to take full ad-
vantage of the opportunities so
far offered, criterion of caste cum
occupation will have to be recog-
nsed for the present For that pur-
pose list of such caste cum voca-
tion considered very low in social
structure, will have to be drawn
up and mamtained for some
time ",

Again, at page 176 of the seport, he
says:

“More emphasis should be given
on the education of girls and also
of boys bDelonging to Bhangi,
Mehtar and Dom and like com-
munities by offering them more
facihties 1n the shape of scholar-
ships, stipends and/or mii-day
meals, as their parents are reluct-
ant to send their children to the
schools because they help them to
supplement their meagre ;ncome.”

I must say mn this connection that
these communities are not getiing
even enough food to eat.

‘We also find that they could not get
representation 1n the State Assemblies,
What to speak of Assemblies, aven in
the district boards, mumcipalities ard
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is of the greatest importance that the
policy of Government in the field of
Hanjan uplift should he one of ‘more-
needy-more-help’ Unless such a

Then, I would say that the remarks
of the Commussioner in this respect
should be given full conmderation by
Government.

The State Goverfiments should be
requested to set up nguiry commit=-
tees of experts with representutives
of these affected commumities in oi1uer
to study their problems and fina out
ways and means to rase their hiving
standards

Then, the State Governments snould
also be requested to watch the edu-
<ational progress of the Harnan cum-

.mumtles to see which among them
-are progressing and which of them
are not, and the report shnuld be
discussed annually m the State Legis-
latures

Then, I would hke to suggest that
wherever Haryans are taken by Gov-
ernment nomination, the ncminee
should be from the lowest categories
of the Harijans

The propagation of the Untoucha-
bility (Offences) Act should not be

teports about therr work monthly,
beriodically and annually, giving
Yetails of their activities, For, I
d that there 13 misuse of money by
Some of the organisations For inste
&nce, I have seen some Harijan Sevak
ngh workers, but 1n ths village
which they come, theie i3 un-
‘.ouchlbxhty So, 1t 18 of the highest
importance that they must be asked
fo submit ther reports monthly,
Quarterly and annually I have doane.

¢ nrs

frd o1 @ &, ot feeel oY fis 3 A
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W & W § F qw wr ¥ aepe
T8 TR AT THE ST @A E |
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O ¢ wy va ghene ¥ I feerd
wr. 2w § fieng e o g & wik
Wawguenf (8 wies
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are in Andhra Pradesh about
11,490,019 people belunging ¢o the
Scheduled Tribes, Half of them
would be women. Practically all the
women are {illiterate. Even among
men there are very few who can
and write the regional language.
is it that the tribal people are
s0 backward in education?
is

1817 hrs.
{M=a. Darvry Brraxxm in the Chair]

Therefore, Government should think
in terms of establishing high achvols
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bal
vented. May 1 rcquest the Govern
meut to consider the seriousness of
the situation and do something in the
marter?

f
-
i
:

Sir, it is stated in the Report of the
Commssioner for the year 1958-5T
that the Government had decided to
establish an agricuitural farm in
Chuntapalli village of Andhra State.
So far, it had not been established
It is needless to point out how useful
such an agricultaral farm would be
to the tribal people belonging to the
Andhra State. A large number of
the tribal people of Andhra State
live 1n and around Chintapalli. Their
chief occupation is agriculture. An
agricultural farm would go a long
way to improve agriculture of the
tribal people. Mey I request the
Government to implement their plan
of c.tablishing the farm as early as
possible?

Bir in the tribal area of my constl-
tuency, the Government of Andhra
Prudesh has established recently a
Finarve Corporauon, the chief vhject
of which, 1 believe, is to offer loans
to the tribal people. But, in actual
expsrience, the tribal people find 't
very difficult to obizin loans from he
Corporation, The Government should
devize ways and means to liberalise

*Translation in English of the speech delfvered by the hon. Member

in Telugu.
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District Magistrate's Court, Jhubma

Case No. 3/8Y
Harisingh slo Bijiys Applicans
!’nthoe::!hmm,

Catholie Mission, Non-app:icant.
“Thandla, *

Application under section 552 Criml-
nal Procedure Code.

J
Catholic Mission, Non-applican.
is made before this court are briefly
stated as under:

“That the applicant Harisingh,
sjo Bijiya, Bhil resident of wvil-
lage Navapada, Tehsil Tandla was
married to one Baddu, daughler
of Khima Damar, Bhil, resident of
Chhotidhamni, about two and &
half years ago....".

IEW g qrd il
Wy oF T R agife wer Y )

it wwre farg ame: oY Wi AR
e dgmrragmgr AR
%gA %7 waw 47 § fr wnfeard a9t -
& Eareat gra aga O ¥ qare ok
D@ F awwar § fs o o

A NIRRT dRad sty
e fggee F v@ §, 9@ Tl
g W TAE AW R oA g ow
9T &, 9% @I AT ¢ | T JoAE
F ot Frergi——

‘Baddu, a minor wife of ths
applicant Harisingh being found
to be unlawfully detained at the
Christian Mission by Mr. Narona

for unlawful purpose under see-
tion 552 Cr. P.C. is hereby order~

ed to be restored to her husband,
the applicant Harisingh,

Dated the 22-3-58,
Nt
wifgareft @4t § I @it F gw v
w qreraeuw e ¢ far 1 faw
wore ¥ g ¥ wmd wauet Qo 9
wwkitz i
mu:c’:qmwﬁm'
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Sbri L. Achaw Singh (Inner Mani-
pur): We have been discussing the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes,
and the economic and social condi-
tions of this unfortunate section of
qQur society.

We have not been given proper in-
formation-about the acceptance and
the implementation of the recommen-
dations made by the Commissioner.
We have very Litle :nformation about
this. We are in the dark as to whe-
ther these recommendations of the
Commussioner have been accepted by
the State Governments as we 1 as the
Central Government, and whether all
of them or only some ©f them have
been implemented.

In the Report of 1056-57 as many as
258 recommendations were made, and
in the Report of 1057-58, the latest
Report, 208 recommendations have
been made. In the absence of details
as to how these recommendations
fhave been dealt with by this Ministry
as well as by the State Governmenta,
the discussion is reduced to a sort of
routine business in the State Legisla-
tures as well as in the Lok Sabha. I
would, therefore, urge upon the
Ministry to supply us in future the
details as to how these recommenda-
tions have been dealt with.

My part of the country, the north-
east frontier of India is mostly popu-
lated by the Tribal people. Their
problem is p one of com-
munications and education. During
the days of the British most parts of
NEFA, the Naga Hills and Manipur,
were not properly administered,
were not brought under the adminis-
tration, and their main problem was
communications. After independence,
some of these areas have been brought
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under normal administration, but
then the problem of communications
is still very difficult,

In many of these areas, transport
is by air for the publiz as well as the
officiais. If there i1s food shortage
or famine, the only means of send-
ing food is by air dropping, and the
necessary requrements of the offi-
cwls in the remote .areas and the
headquarters are met by air drop-
ping. So, the most urgent and impor-
tant problem Is that of communica-
tions,

1 have recently toured the Tameng-
long subdivision which is mostly
populated by the Naga tribes. A
special multipurpose block has been
started here two years ago. The head-
Quarters is at Tamenglong, about 100
mies from Imphal. The journey
lasts three vur four days from Imphal,
and high officials of the Government
have not taken the trouble of visiting
the headquarters itself. They have
not been able to acquaint themselves
with the actual conditions prevailing
in these parts.

17 hrs.

Now we have been hearing reports
and disquieting reports—of hostile
activities ;n this area. They have
many difficulties in carrying out this
programme. I have studied the diff-
erent development schemes in those
parts. I have visited many schools,

arts and craft centres,
government demonstration farms of
agriculture and animal husbhandry.
Now, they have made a very steady
progress, specially with road cons-
truction, in starting s-hools, in ter-
race cultivation and in land reclama-
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They are made of concrete and ce-
ment, but they are wrthout water I
have visited some of the uhoo.:;nd
dispensaries They are also wihout
proper equipments In the dispen-
saries, they are without proper medi-
cnes.

These people are very poor, and
they have been asked to contribute
half 1n making roads and in carrying
out schemes of development They
cannot afford to work without food
Most of them do not have enough
food for the whole year and have to
earn the food themselves So there
is this difficulty Unless the people
in these parts are paid some advance,
it is not possible for them to work
on road construcztion In ‘order to
make the road construction easier,
1t will be advisable to give some ad-
vance money to these people

The greatest obstacle in these parts
15 the hostile ac ivity Some of the
Naga hostiles have penetrated into
these areas But then Government
have also created some problems
there Recently there have been
some police operations in these parts,
and 1n the name of co lecting arms
and rounding up the hostile elements,
they have raided several villages.
They go to the wvillage before day-
break Every house 1s searched end
the able-bodied people are brought
out and beaten so that they could
extract some information, But this
sort of approach 1s wrong Recently
the po ice chief issued a statement to
the Press that every Naga is a hostile.
I have travelled seven days through
these areas and visited many villages
and also visited many villages on the
way I found that most of the Nagas
in those parts are not at all hostile.
They are innocent peop'e, and honest
becple also They are ready to work
for the development ©f those areas.
They have given their utmost co-
Operation, and to call them hostile
and start all sorts of police operations
and beating would not help us at all

We have heard of the psycholo-
Scal approach. Very often, it has
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been said that we should make some
psychological approach We find that
Dr Varner Elwyin, Adviser to the
NEFA Administration, has done a
god servicem publishing a book called
“Myths of North East India”, He has
recently published a book in which
he has stated that these people have
a culture, they have also originality,
and they should be encouraged to de-
velop their culture and they should
be taught how to respect themselves.
Unless we approach them in a sym-
pathetic way, unless we approach
them with mutual respect, we would
not be able to win theiwr co-operation
and sympathy

I would say one thing more That
is about the Chakpas of Manipur,
They are about 46,000 people and
they have been clasified as Schedule-
ed Castes There has been no caste
system m my State and 1t 1s histon-
cally wrong to call these Chakpaa
Bcheduled Castes I would request the
Government to reconmder their deei-
sion and bring them under the head
‘backward classes’ They are suffi-
ciently economically backward; and
that is the only way to save them.
They have already made a represen-
tation to the Government; and 1 hope
Government will consider their appeal,

sit q0 Wlo WreIT®W - JUTEAH
wEYET, WY 3} AW wrgw o fod ae
HNteR wr Jvwr Prar 8, qo & fag 4
WY T wTIT g | AR afed) & O
e Jagngg T § 1w feafa
wg & s gfcom aY wed & e g wif,
dafrs st wwafow ghe & fed
gT ¢ Wit W gwEY Wi qoeTe
AN, gl am g
g & fog aga 55 femr {1 ™
g & fis wyg Aot w1 # Ay qaidie
¢ fra & g oY fis @ Tw A
o § | ¥few & S 7 e e
NI & w1 W ardt oF wr, Wfe



13631 Report of

[ 7o 1o areETH]

i Anaw I aa @ ¥
forg & &g it | R e fF wg TwT
g fs e § goerd ¥ ¥ fowr
wwreal w1 fwfor gor &, wr oW
gt ¥ agt 9 gATaT ¥ a @
w1 1§ afewc 3 § ) x@ & 9Ty A9
e § fe gfidl ¥ feoelt owfa
i

st st qEr gEh oy
M

=Y Yo Wio WTWTTH * FTFTT T FATX
fag o awhat & Fador
g wfrerd 7 oY sE9 o TQ
¥ zwR WY wifgw & 31 ‘Y
war § g qoan ¢, qotan §, qw A
forer 7 &, g aow W X, W@ aw@
&< ¥ e 7 2g ¥ A froere fad
£ 1 forg e ¥i€ sfem wat & S
§ o Ay § I A WA 4T B wfwr
w4 & 7 @t §, A 7 TrgE, W
wig ? vt ag w9 A A wfar
w3 §——ag 9YeT qgT X T TTAR AT
wifw wear § 1 TRz s oA oy
v & fr gficort w1 qarer 9T oY st
temAd sk aw faar &
&t TR 9T AT 7 /% W9 §
i SarerarQy § Y6 #T0 § F gAY
drx 7 § ) A Tw W F W
soror § e oo Ay F gfmy o
TR AT TE T AN §, I A
wer e §, dfew gfew o &Y ¢
T st WR TR g FR A R,
Ny, dvag ¥
araar dweet o woft & gy
g wlt § WK R s ¥ da Q)
AT § | TH NWTT T Y S A
& v oy gfomt & fawar § 1 0}
feor ot figeur § fs g% St ), oY s
Yfe Wit w1, vefag v wend o,

APRIL 17, 195 the Commissioner 13632

for Scheduled Castes
end Scheduled Tribes
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Mot i w g ? o
w4 Y §, &Y wTeE W Wi ?
quedTa §Y fod 2w hford fe qw ot
GHTE 7 {HAT & 74T §, gy v Q-
a g g A §, ogr s Qe &
R @ Y § | Wi w W A
wE free A {1 AT e
fie gz TFI QAo L O ﬁ'ﬁ- 9, Ay,
N Qe QHo Tdo & ¥, IfwA
gy aw ghort & grevr N gerR
w1 5ot §, 4 faeger wwaly wee v g
W faeger frms w7 wwwer g o
ghom & fav 58 «f fear mr &
Aoy Ay wgarg 1 wd g fe
5y o vy § fr Fade aft @
wifgg | far gfeomy #Y ST T &,
o ® T @, @R N e
wTE wdd | W g T g Fegm W
qiferarie & a WYX AT @ a7 |
g a1 I ¢ fF W w Fadaw
1 g, Y TN AT ATEIATH W ATHIRY
X B gy N A W Wk
{rar< Y gra W TE «WA 2av | WA
et iffoER@A R imy
Y AT WK g A A, @ q@r
M ww T dn ™
5 9T g7 add ¥ faaR ¥ g
Ffra frger o ¥ 3@ o w7 gfom
g, 97 # 71 wEedT § | arfwanie ¥
Fr Y Y AT F RF | 9 A I W
grom fedr & farl adr § | R TR
IF B AICHRT FE@T AT g, A
& N qTg A § | Wi W
fenfeder & s qFer It @
g W2 F9 T ¥ Fon FETN
T AT 8, A Ay Jw A AR,
& g e .

Mr. Depuly-Bpeaker: BShri M.
What I have got, 1
among the hom.
as I can accommodate,

1
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shall do; after that I will be help~
less.

An Hon. Member: Five minutes at
least for each.

Bhri M. R. Erishna: Bir, before I
deal with the Commussioner’s report,
I would like to make a few observa-
tions on the speech by the hon. Shri
Datar, Referring to forced labour in
the villages, he has said that it has
been abolished and if there are any
cases of that nature, the Member
should bring them to his notice.

I do not want to give instances or
casea of this nature prevalent in the
whole ecountry but I would only like
the hon, Minister to take pamns to
find the works which are being done
by the Harijans in the willages:
works of thus nature, such as, crop
survey, fleld survey, crop estimates,
etc. Who carries the luggage of the
pate]l and the patwari? Have the
State Governments or the Central
Government got any evidence or in-
formation about people who are dong
this kind of work in the villages?
Let them find out how these things
are done and whether the people who
do this work are pmd for
that, whether this is not forced labour
or whether they get any allowance
or any income for these things. I
would like the hon. Minister to make

an enquiry and let this House know
about it

Coming to the Commissioner's
report, I may say that every year we
discusy thig report. The Commis-
sioner makes his recommendations,
Not only that. This year we are
having the Esiimates Committee re-
port. It is really very wvaluable,
Apart from this, I am told that the
Home Ministry or the Government iy
gong to appoint another commit'ee
to go into the question of the Sche-
duled Castes and Tribes’ welfare and
s0 on. :“donotitnuwwhatuemo

appointing som come=
m I would be very lr.:zful o
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the Ministry if the Ministry could
take all the recommendations of one
Committee, They may take either
the recommendations contained in the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
or the recommendations contained in
the report of the Estimates Commit-
tee. Only after those recommenda-
tions are fully implemented they can
think of any other commuttee to go
into these matters. Otherwise we
will be wasting our time in dis-
cussing the reports of these com-
mittees only and there will be noth-
ing in action. No doubt, the Home
Munster has perscnally taken very
keen interest in the welfare of the
Scheduled Castes. I think the few
bright patches in the gloomy report
of the Commissioner for Scheduled
Castes and Scheduled Tribes 18 main-
ly due to hiy personal effort.

Sir, the Home Minister and the
Commissioner for Scheduled Castes
and Scheduled Tribes have said that
the schemes are not properly imple-
mented because they are all to be
implemented through the State Gov-
ernments. Most probably it is because
the people are not co-operating
with the Government that the
schemes have not been properly im-
plemented. This thing will continue
for some more time. Now, even res-
ponsible persons, I hear, while speak-
ing about the caste system and caste
superionity, try to defend the exis-
tence of caste system by saying that
this kind of discrimination is also
existent in the Harijan commumty
itself. I think this kind of people
were solely responsible for the
British to continue in this country
and meake this nation a slave nation
for ages. Even today I think it is
because of these people that there is
corruption or dishonesty, if any,
among the officars. If a
PSfficer is told that bribe taking is bad
and the argument he gives out is
that his chaprasis or constables also
live on bribes, the officer convenient-
ly forgets or he does not want fo
believe in the truth that if the top
man becomes honeet it will take omly
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under um %o become more honest
than the officer himself, Therefore, I
do not think that any responsible
Member would be doing any good to
the Harljan community and to the
entire nation by saymg that because
there is this feeling of caste sysiem
existing in the Harijan commumty
they should also go on perpetuating
this caste superionity over the others.
It should be put to an end as soon as

posuble

Now I come to a very important
point on which the whole country is
agitated A large section of this
House and the country feels that there
must be a celing on the land We
also welcome it There must be =a
ceiling But before taking any defl-
nite steps in this connection, I would
hke to caution about one thing To-
day the Harjan population which
depends on  agricultural labour is
nearly to the extent of 70 per cent to
80 per cent Nearly one-third of the
total agricultural landless labour 1s
from the Scheduled Caste community
We have the experience of the Hy-
derabad State When the jagirs
were abolished, 1t was said that the
lands will be distributed to the land-
less people Now we are introducing
the ceiling We are trying to reduce
the quantity of land owned by some
pecple Here again there will be a
very big danger These pepole today
at least get half a meal and one wear
Even 1f they work as seasonal
labourers they will be able at least
to live for some time But if the
Ceiling is 1mposed and if the land
available 1s not distributed to the
Hanjans, they will not get any em-
Ployment They will not have any
land, nor will they be able to find
Jobs in the clties and towns There-
fore, before any step is taken in this
direction, I would Like the Central
Government first to see and ask from
every State Government how much
land will be available after imposing

celling and what amount of land
Will ba available for distribution to
the landless Harijany snd Adivasia
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It must also be ascertained as to
who will pay the compensation The
land owners will have to be paid
compensation The pomnt is whether
State Government will pay the com-
pensation or the Central Government
will pay These are very important
questions I want the Home Minis-
try to take note of these things, find
out the details and get a complete
scheme Even if it 13 a matter of
appointing a few more officers the
Home Ministry should not hesitate to
do 1t They must get a definite
scheme from every State before the
ceilling 1s effected Otherwise, a large
section of the people who are depen-
ding on the lands as agricultural
Jabourers will be deprived of their
existence

I come to another point, and that
is about housing The Home Minis-
ter was kind enough to set apart
nearly Rs 34,63,750 for Harijan hous-
mng during 1957-58 This 1s really a
very good sum, and f tlrfat amount
had been totally expended on build-
ing houses for the Haryans, it would
have been very helpful, but he will
be astonished to know that out of this
amount only Rs 12 81 lakhs were
spent last year This kind of tardy
progress will not help the Harijans,
and if the facilities accorded to Hari-
jans are provided at this rate, and 1n
this way I think it will take another
100 years for them to improve their
standards

The Home Mmnistry would say that
they have not been getting the
schemes for construction of houses
for Hamjans 1 remember a speci-
fic scheme from one of the taluks of
Andhra Pradesh—Jagtiyal taluk in
Karimnagar  district Under the
Bhoodan Movement, land was distri-
buted to nearly 127 Haryans The
people wanted to construct their own
houses Some of the Members of
Parliament discussed the matter with
the Deputy Secretary concerned with
the Harijan welfare in the Ministry of
Home Affairs, and after getting a de-
finite assurance from him, the scheme
was formulated and submitted to the
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Home Ministry. But since October, to Scheduled Caste people, five %
1068, nothing hag been done, and other backward classes and norie fo
those poor people who had to dis- the Scheduled Tribes. That is all
mantle their original huts have to This is not the way in which you can
live now in the open afnd have to impart education to the Harijan com-

suffer in wind, rain and sun. There.
fore, I want the Home Mmistry at
least to see that this scheme 1is im-
plemented, énd whatever amount
they are going to set apart for the
Harijan housing in the coming year
must be fully spent. Otherwise, mere.
ly sanctioning an amount will not
help.

The Commissioner for Scheduled
Castes and Scheduled Tribes has right.
ly said that education 13 a wvery
strong weapon in the hands of the
Harijans to get rid of the evils from
which they are suffering today. But
what help has been given to the Hari-
jans today m the matter of educa-
tion? About  scholarships  many
Members have spoken, and therefore
I do not want to stress on it. But
I can say that the education which is
being imparted to the Harijans is not
of any superior quality. Stll, they
will have to compete with people who
did not have any difficulty in getting
good education in the schools, The
Harijan community has suffered for
long. The Hanjang did not have
schools; they did not have the oppor-
tunity of sitting with other children
in the school. But yet this commu-
nity is denied a special kind of edu-
cation even though it is said in the
Constitution, for instance, that the
rights of education are available to all.
Take, for instance, the public school
education in India.

Now, the Home Ministry of the
Government of India has sanc¢tioned
nearly a lakh of last year, and

has also said that about 85 scholar-

ips would be given to Scheduled
Castes candidates. They perhaps
wanted to make a beginping, with
that number. But, as 1 could learn

schools of that nature. If not, they can
at least assist private institutions at
different places to impart technical
education to the Harijan community,
Technical education alone would be
able to solve the many problems
which the Scheduled Caste and other
::;kwmi communities are facing to-
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wr aldd ¥ gu @ wmeide
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¥ WEAT X ATAT A FT AT qfAE
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IEA T a%W a1 7R, ow "
WY KA I AFTA § q@R Ay gy
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wfer & @ ovwen oy wt
s e § e g e A e
§ ot ag i o w aed § S weR-
fesft SR i W for
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ez mrditzy g ot Ow R ¥ wow
wff vt , xw aved @ ford & Iwe
wrrarz ¥ § e oI are aft W
¢ fgwraw o § fv @z wwidew
I famrfedt ot 2w & ower oY
st & 1 ¥ ox ww F @ fafrex
wrgd %1 w7 fremar wm dl ST &
ag s A fis wferc amge form
fis gt qwix fisar § wre s
argw ®t ar¥ aff ard oy § A fae
e agw WY TR ¥ owga ff v
¢ ot 3w g & w9 wfirere e
oY IR qEER w Tad § w0 § ok
TR T W AW ? ] g
s g7 Fafreee agw At sqaeaT WX
wifs wfaee arge o famfed v &
IA T A GO T O 07T §Y |
v & & ww wwag v §
It 7R e # ford gy www e )

Shri Shree Narayan Das (Dar-
bhanga): Before the hon. Deputy
Minister replies, I would like to have
one minute,

e v ¢ q fedr
fafrex amgw ®Y s 33 & fod gt
A W@ 97 | /T IEY 9B WIT  qF
fre & & 1

g & et Ford g gwne By g
8(Al) LSD-8,
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g foxw feid ar agw @ fold oy
dgre wew oot @ fud o gy

Shri Mansen (Darjeeling): Sir, the
hon. Deputy Minister, Shri Datar,
intervening in the debate said that
be-ides the funds allocated Tor the-
Scheduled Tribes and Scheduled
Castes they also get the benefit from
the funds allocated for the NES and
CD blocks. This might be tue in
other areas, but I might point out
that in the tea garden areas, particu-
larly, in the Terai, Dooars and Dar-
jeeling, the policy seems to be that
NES and CD blocks should not work
in tea areas. That iz what the policy
seems to be. About the Tribal Wel-
fare Department in Teral and Dooars
a large number—almost 89 per cente
of the' working population consists
of tribals, but whenever I have craved
the indulgence of these officers to do
some work in the tea gardens they
always say that the affairs of the tea
garden should be looked after by the
management themselves. In  this
regard I want a categorical statetment
to be made by the hon. Minister as
to whether the Government have any
particular instructions that Tribal
‘Welfare Department should not work
in tea gardens.

One more point and only one sen-
tence I shall say. A Social Welfare
Study Team has been formed by the
Planning Commission., It is very
strange that in the Committee not a
single representative of the tribals has
been mcluded. Secondly that Com.-

mittee, as far =as I know, has
not toured the areas which
are inhabited by
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is better to extend its life and do

the job over again.

Wt wwht : IIww Wm,
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urfY Ty W ¥ EER TwAT W
g
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o de Frew ¥ s
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“The working conditions of the
scavengers and sweepers require
to be improved as early as possi-
ble, as the dirty and inhuman
conditions under which they have
to work have contributed to a
great extent in treating them as
‘yntouchables’ ”.
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Shrimatl Alva: Mr, Deputy-Speaker,

scheduled tume, with
despite that attempt, we have gather-
ed no nch harvest in the shape of

I am very grateful to the many
hon Members who participated in
this debate Nevertheless, I sympa-
thise with Shr1 Shree Narayan Das
There should be no reservation 1n this
debate The sooner the privileged
ones step i, the quicker shall we
solve the problems that are facing
the country

Shri Pahadia (Sawai Madhopur—
Reserved—Sch Castes) That means,
more time should be given

Shrimatl Alva: That 1s for the House
lo decide That 13 for the Speaker
to rule That 18 not my province

Mr Deputy Speaker: That s for
the Members themselves When the
motion 18 put to them, they take no
exception When their own decision
18 enforced, everybody feels offended

Shrimati Alva: In this vast and
ancient land, this is no new problem
as some hon Members want to make
it out The problem 1s ag old as the
hill, as ancient as the land, and 1s
like the cancer that cally for newer
and quicker methods of eradication
Therefore, 1t becomes the responsibi-
lity not only of the Government, not
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open to advice Our policies are
not ri;d Therefore, what you see
around the country must be brought
to our notice

For all the sins of commismion and
omission, this Government 1z charged.
And yet, how far can a Government
go? It is the Commussioner for Sche-
duled Castes and Scheduled Tribes
who has stated in his report that the
tempo has grown mn expenditure and
work With the tempo growing in
expenditure and work, I find the
temper 15 also mming in the House
It 18 a good omen that the tempers
rise because with that raise of temper,
we expect you to jomn wus, because
money and legislation cannot buy the
solution, and 1t 1s only through con-
crete suggestions that we can arrive
at a solution Shri Naushir Bharucha
made a suggestion about land the
other day, and he brought it out to
our notice how the abolition of the
vatans has brought some kind of
relief 1n the Bombay State to these
people, that 1s, the landless people,

Today, the task 1s well in hand as
it never was before, twenty or thirty
years ago, could you speak of
problem in the manner m which
have done today? I think we have
tackled it fast enough, though I do
admut, and I feel along with those who
have spoken about it—believe me
when I say 1 feel m the same pas-
sionate way—that we should go faster
enough Therefore, I have stated that
belief and action must be wedded
Unless belief and action are wedded
by each one of us in our approach

1E
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standard of life and standurd of hiving.
It is our duty to give thetn a standard
of Nfe, It is the standard of life by
which they will come up to the level
ofany other section in society;it is
nat the standard of lLiving, which has
a tinge of sophistication in it. We want
to raise thelx standard of Lfe. There-
fore, we have provided in the Second
Plan, Rs. 91 crores over and above the
general schemes of the Five Year
Plaas, which cover the people general-
ly and overall for the whole country.

Poverty there has been in this land
ages past, and poverty 1s passed
from sire to son. It 8 only now
independent India wants to rause
stature, by which she can look up
march ashead and say that no
of her people suffer any kind
or shame, The removal of
poverty will raise the
of life to what we look for-
wazd to in these people.
on

again that 1t is only the
can be the Lberating

section of society, educate
d she will educate a family.

the women. The women
were backward; who fought for the
women? We have gained now
Therefore, there is no room for pessi-
any more that this under-
privileged section of our commumnty is
going to remain where it is for many
A year to come.

Eéﬁfﬁw

hi

]

In sych a vast land ridden with
superstition, religion and fanaticism,
how can you take & step forward with.
out purity of heart? TUnless I believe
every word I say, unless I practise
everything I put forward mn my
speech, I cannot go ahead. ““Vhat we
require today are missionaries, not
workers so much. They must have
strength of conviction and the fervour
of the crusader that this shall not be,
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tees in our Constitution. We derive
our sanction from that. It was the
Father of the Na ion who showed us
the way, and that dream must be ful-
filled 1n the shortest possible period
of time,

It has been stated, and very rightly,
that .hig is the best Report so far. Is
that progress or not?

Shri D. C. Sharma (Gurdaspur): No.

Shrimati Alva: Shri Sharma does
not think so. I would commend to
him to read this Report once again, if
he has read it at all. He has gone!

There were many pomnts raised about
the expenditure on the Commissioner’s
office, but we must realise that it 1s
an expert agency where all the data is
collected, where all the n.aterlal is
gathered. Ours 1s not a unitary Gov-
ernment Why do we forget that fact?
We have to take the States with us,
whether they go as fast as wec want
'hem to go or slower than what we
are dong It 1s not a unitary Govern-
ment, and therefore the Stiates are
concerned in these welfare activities,
and therefore the Report of the Com-
missioner must mention the loopholes
that exist, the progress repoiis that
do not come

Despite the loopholes, we still feel
that the tempo has grown, and this
House 13 aware that the tempo is
growing. If you and I can join this
tempo, it will grow st 1l more. If we
can speak outside the House also with
he same passion and, ag Shr1 Gaikwad
has said, bring pressure of opimion, I
am sure it will grow.

I do know that in rural life it is
very hard because orthodoxy does not
die, because poverty does not dis.
How can orthodoxy die, how can this
stigma be eradicated, how can the sin
be washed away unless thers is
economic uphft? It Is a scclo-
economic problem,



1 do not know how hon., Members
say that money 1s wasted. Money is
bound to be wasted to iome extent,
the only thing is that we have to keep
it to the mmumum. As a housewife
1 can say that money i3 wasted every-
day 1n my home. The budget could
be stricter if I staped there Never-
theless, even if money is wasted, hure
are the MPs and MLAs; 1t 1s for them
togoandsegand.reporttous.and
suggestions are always welcome. Lel
us mumimse this wastage more ana
more

That brings me to the problem of
properly trained personnel. It s
true that we suffer from lack of proper
personnel We suffer from this lack
of personnel because we have not got
the required number of trainees or
men and women who believe in the
cause There are many who rush to
work, there are few who will work
for the mere caling There has to be
a2 caling, an avocation which
summons you to do somcthing. and
therefore the traung of the right
personnel 18 very necessary In the
Tata School of Social Sciences,
workers are trained in this field,
Adivasls also. We are frying to
gather more and more men and
%women, It is not the number of rupees
that you must count, It is the num-
ber of heads that you must count, the
real genuine workers who will inter-
Pret a rypee and turn it into ten
Tupees for wou. That is where the
‘M on hasg to make advance. That is
Where each individual counta Collec-
tively and individually, if we make up
oUr minds, we can go far ahead.
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Now, I come to scholarships.
Almost every hon, Member has tvuch-
ed the subject of scholarships. From
Rs. 30 lakhs we have rawed the
amount to Rs. 225 lakhs I gave the
break-up of the figure the other day
while opening the deba e. I have also
explamned and tried to remove the
rmusapprehension that was lL.ngering 1n
the minds of some The icholaiships
are decentralised from this year for
the simple reason that there was a
grievance agamnst the Muns'ry of
Education and the Ministry of Home
Affairs that they did not reach in
time, w.th the result that he needy
students, both tribal and others. were
not able to gather the benefit and
carry on their academic work. It 13
true, and it 13 a very practical thing
which every man and women u .der-
stands If a student 15 not given his
free 1n time, 1t completely defeats the
purpose, mentally more than even
academically If a boy or girl has
not got the wherew.thal to pay his
or her fees and sits in the class, 1t 18
psychologically killng him or her
That was the trouble We have now
evolved a new pattern It may be, as
Shr1 Barman hag said, that this is
also not going to work Let us not
be so pessimistic Ewven if it does not
work, we shall seek adv.ce from him
and find a new solution again Let
us find a solution from day to day so
that we can come to some kind of
work ng arrangement by which our
youngsters will not suffer, I call
them youngsters because gradually
this opnion must grow in the country,
that our hostelg should not be labelled
tribal or Harijan hostels Chcy should
be general. This opinion must grow
in ‘he country Are we going io per-
petuate this label by runming these
institutions? But the call must come
from the people We as Government
provide the money. We guarantee, we
ear-mark, so much for scholarships, so
much for hostels, and so much for
other things But the call must come
from the public, that they do not want/
this reservation, this water *ight com-
partment any inore; throw it more and
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more open so that the stigma is not
feilt.

Therefore, we must inculcate in the
heads of the young ones who are
studying in schools and colleges that
this is a thing of the past, that today
in the New India, they must not feel
and have this inferiority complex,

I do not think the fear that Bhri
Barman expressed that the scholar-
ships that come from both the States
and the Centre for the Scheduled
Caste students will not be enough to
go round, is justified. I think there
is no such fear in the immediate one
ar two vears. We_have nrovided well.

But if this situation does arise, we
are prepared to reconsider with what-
ever means at our command, We are
always considering. We are always
examining these issues. We do not
want any child to suffer. It is because
India 18 growing gradually and
education is not yet free in the coun-
try; otherwise, this question would
never have arisen. If we could give
free and compulsory education to our
youngsters, this problem should
never arise, Nevertheless, if at all
such a situation does arise, we shall
give it due consideration with all the
seriousnesg at our command, and with
the means which we may have or may-
not have, we shall try to do our best.

Shrimati Ganga Devi talked of
scholarships. In the old system, ad-
hoc payments were made. She rightly
said that there were students who
gave it up. I do mlso feel the same

again, said that all our sc are
not working well. The Pr;:;m
ter himself says that some schemes
work very well and some do not work
very well. It is true that when an
experiment is made on such a wvast
scale, everything does not turn out as
you want. All the cakes in your oven
will not be evenly baked, Therefore,
i} A with peliemne  and lforbesrenoe
that we can proceed. But, with a
spirit of eriticism without constructive
suggestions backing your speeches, it
is difficult for us to carry on the work

Some of these blocks are over-sized
indeed. There is no doubt about it
The tribal population is small in some
bf them as was pointed out. Some-

y said no committees should be
bppointed. I think it will be a happy
Hay when we can do without com-
hittees and commissions, But that

y day is far away. We shall
have to bear with committees and
“ommissions, for every time we come
m bottle-neck we want some expert

y to show us how we :an proceed
4nd jump over the hurdle.
jimple affair.

Therefore, even in this matter we
have proposed that a committee be
fppointed to concentrate on the prob-
lems of these multi-purpose blocks—

to make them effective and well
Worth for the Tribals.

Shri Supakar (Sambalpur): May I
know why there are a few multi-
burpose blocks?

Bhrimatli Alva: There are 43 blocks.
Shrl Supakar: Not enough.

Shrimati Alva: It is with the
Ministry of Community Development

It s a
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and it is all the time being examined
as to the number of blocks and the
places where they should be situated

shri C M Kedaria (Mandvi—
Reserved—Bch Tribes): May I know
whether the Advivasi Seva Sangh has
passed some resolution {0 pass some
blocks to the non-agencies?

Shrimati Alva: I shall come to that
later on I am comung back to the
problem of the tribals The tnbals
need more attention than even the
Scheduled Castes for the sumple reason
—ag hon Member after Member has
said—that some of the tmbal areas
have not even heard the name of the
Prime Minister nor the name of the
Home Mimster and, perhaps, they
have no i1dea of what kind of demo-
cracy we are runmng (Interruptions)
Some of them are dying out We are
making all efforts to see that they are
rehabilitated and are in healthy and
economic condition The Todas, for
example, are dymg out and we have
been able to do something for them
and they are getting back to health
and better hfe So also, there were
some tribal people in Himachal Pra-
desh to which our attention was
drawn and we were able to do cume-
thmg for them—I think 1t was the
Doghr commumity

Therefore, wherever some hon
Member finds that some tribes are
dying, it 1s for him to give suggestions
and 1t 1s for us to look into the matter
and see that we preserve these tribes,
nch in their culture, rich in therwr
timplicity and rich in thelr ntegrity

I want to say that the simplimaty
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Now, 1t is very heartening for a
woman to feel that the tribal women
have become vocal and they are able
to tell you what they feel ubout our
schemes They are able to Lcll you
that the school master does not come
and when he comes he makes the
children gather faggots That s the
progress we have made I do not
know how then can we say that we
are not progressing We have pro-
gressed substantally Otherwise,
could you think of tnbal woumen
coming to me and saying that these
are their grievances, thig 15 what we
are doing and this 15 not what we are
not domng” That i1s progress

An Hon Member: What 18 the per-
centage?

Shrimatli Alva: The percentlage

depends on where you go I would
lhke you to find out the percentage
(Interruptions)

18 hrs

An Hon Member: What 1s the
percentage given to the Assam tea
labourers®

Shrimatl Alva: 1 am not a walking-
talking dictionary or directory ¥You
will have to ask me a question and I
shall give you a reply How much
time shall I have?

Mr. Deputy-Speaker: As much as
she likes

Shrimati Alva: Is the House pre-
pared to sit longer?
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Shrimati Alva: I must state a few
figures to show the progress and it
will take a few minutes. I come to
the physical targets achieved.

Mr. Depuiy-Bpeaker: So far as
figures are concerned, they can be laid
on the Table of the House.

Shrimati Alva: I shall finish it with
speed. For the education of tribals
alone, we have given 1,42,103 scholar-
ships, 178  higher schools, 59
adult education centres, 175
hostels, 150 hostel buildings and
supplied books to 30,556 =tudents and
nearly 26,000 s*udents were given mid-
day meals.

The main thing in economic uplift
is to supply bullocks buffaloes, pigs,
poultry, manure, seeds, etc. and nearly
6,000 families have been benefited.
About 883 demonstration farms were
opened, which is not a small number
indeed. I want to convince the august
House that we are going ahead with
the funds at our command and the
workers at our command with all the
zeal we have. 289 gain golas were
opened—this is only for the tribals;
22,308 acres of land were reclaimed and
agricultural co-operative societies were
established. 408 cottage industries
training centres were started, whichis
not a small figure, for the whole of
India. 450 students were given techni-
cal and vocational training and 897
trainees were trained before. 089 co-
operative societies were opened.

These figures will convince anyone
that we have done well. Our atten-
tion was drawn to scheduled areas
and to article 839. I may tell the
House that a Commission is proposed
to be appointed shortly which would
go into the whole question with a
view to suggest improvements of the
scheduled areas.

Then, the scavengers’ problem was
raised. This reminds me of a speech
made by one of the hon. Members last
year that there was so much raste
system within the Scheduled Castes
themselves that it baffles even the best
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planners. Therefore, we appeal not
only to the workers in the fleld, but
to the Scheduled Castes: and non-
Scheduled Castes, to everybody that
we should speedily remove this feeling
among the Scheduled Castes them-
selves, ... (Interruption.) 1 am say-
dng that this feeling has to be removed
among themselves and unless thiy is
removed it is very difficult to deliver
the goods to the scavengers on a large
scale, Nevertheless, Rs. 6 'akhs hawve
been provided and 2,567 wheel barrows
were provided to do away with that
inhuman method of carrying mght-
soil on one’'s head. It is for the
municipalities to come forward. All
of us live in towns where there are
municipalities or in districts where
there are local boards and civic boards
It is for us to carry this suggestion
to them so that this most inhuman
method of carrying night-soil becomes
a thing of the past. The scavengers
can then look up to us and start a new
life,

Shri M. C. Jain: What
Malkani Committee’s Report?

about

Shrimatli Alva: It is not here today
with me, but the Malkani Committee's
Report will also contain recommend-
ations which we shall examine and
adopt as far as possible,

Then 1 come to religious conversion
Conversion on the scale on which 1t
used to be in India is a thing of the
past. Anyone is free to change his
religion, but it must come with an
inner conviction. No longer can any
missionary be allowed to convert on
a mass scale. If you or I feel that
we need a change of religion, it must
be free for us to do so. It is a funds-
mential right guaranteed in the Con-
stitution. But I want to mention that

Tribals do not lose their tribal
character by conversion. They re-
main Tribals, whereas the Scheduled
Castes lose their character at the time
of conversion. How can you carry in
religions that accept universal brother-
hood like Islam and christianity this
scheme of Scheduled Castes?
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Shri B. K. Gaikwad: By conversion
these things go.

Shrimati Alva: Buddhism is also
a way of life. Therefore, by con-
version they can claim the benefits
on the plane of socio-economic back-
wardness. Only on the plane of socio-
economic backwardness they bucome
the other backward classes, and it is
for the Government, for the social
workers and for the agencies, both
official and non-official, to  consider
them so. But to carry caste system
polluting religions that do not have
this scheme is something which sounds
very strange.

8ir, every one of the Members has
demanded that the lists of Scheduled
Castes and Scheduled Tribes should
be prepared. Hon. Members know
that there is a rush to be included
among the Scheduled Castes, there is
arush to be included among the
backward classes.

Shri B. K. Galkwad: No, no,
Scheduled Castes are living as
Scheduled Castes.

Shrimati Alva: All that I want to
tell Shri Gaikwad iz that sometimes
on this side of the border a caste is
Scheduled and on that side of the

border a caste is not Scheduled.
Therefore, the move should be to
bring the first caste out of the

Bcheduled list rather than put the
second one in the Scheduled list.
That, I think, would pave the way
for better progress. They would go
into the other backward classes. The
sooner we expand and enlarge the
other backward classes the better it is
for our minds, the better it is for our
progress. Sir, I think I have made
myself clear on these two important
points about conversion and the list.

Then comes the question of forced
labour. There was a time in this
land when from father to sons pover-
ty was passed on.

oft wreatelt : afrg fer g wawRT
¥ o foerit } qw oy - Y awr @
wre fiear
83(Al) LSD-9.
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Shrimati Alva: Sir, I am not yleld-
ing. Let me have my say.

Mr. Deputy-Spesker: The hon.
Deputy Minister is not yielding. Let
her proceed.

Shrimat! Alva: Sir, wherever there
is grinding poverty, there will be fore-
ed labour. Wherever there is econo-
mic ill in this land, there will be
forced labour.

An Hon. Member: You admit it.

Shrimati Alva: Forced labour in
what sense?” Forced labour because
of lack of gconomic benefit. Now, we
have done away with child labour,
but children are still being employ-
ed. Therefore, in the same fashion
this evil may continue for some
time. Nevertheless, we have to make
an effort and remove this . It is more
economic exploitation rather than
anything else. In the Bombay State,
as Shri Bharucha pointed out, they
have abolished the institution of
watans and they have brought in the
system of emoluments. They eam
their wages for the work they do on
the land, This system must grow.

Then I come to the question of
housing.

Some Members expressed satisfact-
jon on the housing plan that is going
on in the country. Nevertheless,
wherever there is a colony coming up
and if T happen to be there, I go and
see to satisfy myself that it is a good
as you and I would like to heve. In
some places I have found that there
wag no provision for latrines, In
some places I have found that there
was no privacy for women and chil-
dren. We have to put these things
right, and this is where we welcome
As you go round
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where constiuctive suggestions are
welcame from everyone of the hon,
Members here.

I do not wish to proceed any more
except to refer to the reservstion of
seats.

Shri Mansen: What about the other
backward classes?

Shrimati Alva: About the other
backward classes, I mentioned the
other day in my opening speech.
There 1s no time. Let me rush
through. About the reservation of
sants oo of the bhon Mewbers said
that nine are here in this hon. House
and I5 are in the legisiatures all over
India. What does it mean? It
means that money cannot buy a good
worker, a conscientious candidate.
It is good progress that nine and 15
Members respectively are there with-
out the reservation given to them.

An Hon. Member: What 1s the pro-
portion?

Shrimati Alva: We need not fight
on t‘hat principle, We have not come
up to that stage. If each hon. Mem-
ber is prepared to do his best, then
e shall talk of proportiong as early

next year. About the reservation
seats, it is the Home Minister who
givinn it active consideration and
will get the priority it deserves
ntl it will be decided in time.

8ir, there is nothing more to add.

There were very many points. 1
think I have been able to give a sur-
vey of most of the points rased
though some here and there may
have been left out. But I want to
convince the House that as compared
to yesterday or 30, 40 or 50 years
ago, the forgotten man has arrived;
the forgotten man has arrived on the
promised land; and the great march
has begun. And, therefore, with the
poet, let us say that “we are all to be
blamed until we see that in this
human plan nothing is worth the mak-
ing that does not make the man”.

£

EEwaR

Mr. Deputy-Speéaker: The question

“That this House takes note of
the Report of the Commissioner
for Bcheduled Castes and Schedul-
ed Tribes for the year 1857-58,
laid on the Table of the House
on the Bth December, 158"

The motion was adopted.

168°14 brs.
BUSINESS OF THE HOUSE

The Minister of Parlinmentary
Afisirs (Shri Satya Narayan Sinbs):
With your permission, I wish to an-
nounce that the House will take up
the Reserve Bank of India (Amend-
ment) Bill tomorrow as the first item
of Government Business to be follow-
ed up by other business as  already
announced

This, as you know, is a very im-
portant Bill and we have to get it
passed by this House before the 30ih.
It 1s, therefore, essential that 1t should
be taken as the first item of Govern-
ment Business,

Shri Naushir Bharucha (East
Khandesh): 1 must strongly protest
against this repeated change in the
order of business. It completely up-
sets our work and our time schedule
also. The Government must also
understand that if they have a time
schedule, the Members also have
a time schedule. I strongly object
to this sort of repeated alterations in
the programme,

Shri Satya Narayan Sinha: There is
no question of repeated alterations.
As you know, 1t is a very important
Bill. We had not included it in the
agenda, In the very nature of things,
we could not have included it in the
agenda. Hon. Members must realise
that the nature of the Bill was such
that we could not include it. There
were top secret things.

Shri Naushir Bharucka: You are
changing the programme,



notyincluded in the agenda. There
were top secret things. It might have
made people speculate and earn
money and all those things. There-
fore, purposely, we did not include it
in the agenda, We informed the
Speaker privately that we are going to
do it and therefore we have done it.
It is a one-clause Bill. I will never
have troubled the hon. Members, but
in the very nature of things, it could
not be brought earlier. Hon. Mem-
bers must co-operate with the Gov-
ernment in such matters.

Mr. Deputy-Speaker: I would not
take this responsibility on myself. I
would leave it to the House, If it is
prepared to accept that, certainly we

VAISAKHA 7, 1881 (SAKA)
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can take it up. I can only assure
hon. Members this much that because
there would be no time for hon.
Members to give any amendments, I
can waive the notice that is required
and I will not object to any amend-
ment being moved on the account
that it was not given sufficiently in
advance. Is 1t the pleasure of the
House that this may be taken up to-
morrow morning?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: Then we will
take it up tomorrow morning.

18,18 hrs,
The Lok Sabha then adjourned tll

Eleven of the Clock on Tuesday,
April 28, 1958/Vaisakha 8, 1881
(Saka).
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REPORT OF ESTIMATES
COMMITTEE PRESEN-

- - .

Fifty-third Report was pre-
sente,

RBPORT OF PUBLIC
ACCOUNTS COMMIT-
TEE PRESENTED

Fifteenth Report wa. pre-
sented,

13493

STATBMBNTjB? PRIME
MINISTER + 1349313504

The Prime Muuster (Shn
Jawaharlal Nehru) made
4 Sstatemecnt , re
Tibet and his talks wn
Dala: Lama.

BILLS INTRODUCED

(1) The Reserve Bank of

India (Amendment) Ball,

13304

The Road T
(a)gﬂponu {AM)

for the year 1957-58 con~
cluded. ¢ motion was

adop.ed.
AGENDA FOR TUESDAY,

APRIL 28, 1939/VAISA-
KHA 8, 1881 (
Consideration of the Rserve
Bank, of India (Amend-
ment Buill,
and adoption of the Reso-
lunon re. |



